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T™he Lok Sabha met at Eleven of the
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ORAL ANSWERS TO QUESTIONS

Additional Judges for High Courts

n shri Shree Narayan Das
Shrn Radha Raman:

Will the Minister of Home Affairs
ba pleased to -tate

{a) how muny Additonal Judges
have been appointd for vamous High
Courts 1in the country since a recom-
mendatiun to this ¢ffect was made by
the Conference of Chief Justices of
different High Courts, and

(b) whether any dusessment has
been made as to the txient of dispo-
sal of cases in arrears in different
High Courts?

The Minister of Stale in the Mims-
try of Home Affairs (Shri Datar): (a)
23 Additional Judges have been
appointed to the various High Courts
as shown 1n the statement laid on the
Table ¢* the House [See Apptndix
II, annexure No 126]

(b) Yes Figumies have been obtan-
ed regarding the state of work in the
various High Courts during the years
1957 and 1958 and these show that
disposals went up from 1 36,493 in 1857
to 172945 mm 1958 The figures are
@iven m the siatement  marked ‘B
1aid on the Table of the House

18t L.SD—I

Shri Radha Raman. May I know
whether these new appointments have
cleared the pending cases for the dura-
tion of about six months or more and
whether as a result of these new
appointments Government are assur-
ed that there will be no cases pending
for more than six months?

Shri Datar. That i1s the objective
which we have kept in view, namely,
that the criminal cases should be dis-
posed of within six months and awil
cascs as far as possible, within a year
o1 two Now mn this case, there has
beon sufhicient (learance of cases May
I point out that in respect of the old
records of 1956 and before, two-thirds
of the flles have been completely
cleared

Shr1 Ramanathan Chettiar May I
know whether, 1n spite of having two
Additional Judges 1n the Madras High
Tourt, the arrears of work have not
heen cleared up? If so, are Govern-
ment contemplating having one more
Additional Judge 1n order to cope up

with the arrears of work in that High
Court?

Shnm Datar: From the information
before me, 1 find that there has been
a fair clearance of work 1n the Madras
High Court There 1s a proposal from

Madras 'That question will be con-
sidered

Shri Rami Reddy: May 1 know whe-
ther the disposal of cases has not been
very good in the Andhra High Court?

Mr Deputy-Speaker: If questions
are asked about every High Court, it
will be dificult to answer The gues-
tion was general If we go into details,
it would be difficult to discuss them
during Question Hour

Shri Raghubir Saha 1. there any
1dea of implrmenting the recom-
mendations of the Law Commission in
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regard to the appomntment of High
Court Judges? Were these recom-
mendations taken into consmideration in
regard to the appointment of Judges
mentioned in the list”

Shri Daiar; There were many recom-
mendations made by the Law Mims-
ters’ Conference, in the first instance,
and then by the Conference of Chief
Justices. They are being implement-
ed gradually

Shri Raghubir Sahai: I asked about
the Law Commission’s recommenda-
tions.

Shri Datar: That matter 1a
consideration.

under

Shri Narayanankutty Menon: Are
Government aware that there 15 a
delay of even up to three years in the
disposal of cases in High Courts relat-
ing to industmal disputes? If so, do
Government contemplate the appoint-
ment of Special Judges to dispose of
such cases in High Courts?

Shri Datar: I have not got the
figures relating to industral disputes o
I shall look into that matter

oft ww ow fox  wEE w7 froera
¥ @ & fad vy o wpm g At &
Fof & s F feAT & agA Ay A
AT qTe F framer & 7

Shri Datar: That 1s entircly a differ-
ent question This 1s about arrears of
work. We have got an Act pas<ed by
Parhament regarding conditions of
service of Judges We are giving them
a number of beneflis and facilities

Shri Raghunath Singh: How many
of the Judges have been taken from
the Bar’

Shri Datar: A fairly large number
has been taken from the Bar

8hri Raghunath Singh: I want to
know what is the ratio,
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Mr. Deputy-Speaker: That he does

Shrl Datar: The old ratio was one-

Mr Deputy-Speaker: Order, order.
If he had the data, he would have
given the information.

Shri Datar: The number of appoint-
ments from the Bar is far larger than
the number from the services

Mr Deputy-Speaker: It is as gene-
ral as the first answer

Shri Thimmalah: Out of the Add:
tional Judges appointed by Govern-
ment, how many of them are re-
appointed as regular Judges?

Shri Datar: I did not follow the hon.
Member's question

Mr. Deputy-Speaker: Pcrhaps he
means that somr weie appointed as
temporary Judges

Shri Datar: Generally, after two
years, a certain number 15 appointed
as permanent Judges T have not got
the figures here

Sperial Multipurpose Tribal Bloecks

( Shri R. C Majhi:

Shri Subodh Hansda:
Shri S. C Samanta:

Shri Shree Narayan Das
Shri Radba Raman:

Shri Ram Krishan Gupta
| Shri A. M. Tarig-

| Shri AHem Raj-

I
1
tml
1

Will the Minister of Home Affairs
be pleased to state

(a) whether any assessment of the
work 1n Special Multipurpose Tribal
Blocks has been made,

(b) whether it is a fact that the
progress of work in some of the blocks
15 very slow,

(c) if so, the reasons therefor; and
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{d)thtmpswtmou
to take to speed up the progress?

The Depuly Minister of Home
Affalrs (Shrimati Alva): A statement
15 layd on the Table of the House

STATEMENT

(a) Yes, Sir An assessment of the
progress of work in these Blocks is
made periodically

(b) Yes, Sir

(e¢) The reasons are—

(1) Delay in recruitment, selection
and training of block staff

(u) Work in all the Blocks was
not started at the same time

(11) Conditions of work are d'ffer-
ent 1n different areas and as
such those areas where there
are difficult terrain or the
seasons for work arc not
favourable for a considerable
part of the year, the progress
of work has been slow

(1v) The level of development in
all the areas 1s not the same,
with the result that those
areas which are relatively
more backward take ionger
time to come up to a parti-
cular standard and theiefore
in the mmtial stages the pro-
gress appears to be slow

(dy A Committee on Special Multi-
purpose Tribal Blocks has been con-
stituted to study the working of these
Blocks and to advise the Goverament
of India on how io implement the
intensive development programme of
the Blocks more effectively and give
the programme a proper trbal bias
The Committee 13 expected to submit
1ts report by the end of January, 1980,
which 15 awaited

Recently, two Seminars of the Field
Workers of the Special Multipurpoce
Tribal Blocks were held at Ranch) and
Panchmarhi The Seminars discussed
the varmous difficulties and the pro-
grammes of these Blocks and made

Oral Answers 3794

certain recommendations for promot-
ing and accelerating the pace of
development programme of the
Blocks The main recommendations
of the Seminars are under considera-
tion of the Government The proceed-
ings of the Seminars have also been
sent to the State Development Com-
missioners fof necessary action

Shrl Panigrahi: May 1 know what
are the mamn recommendations of the
seminatr which are bemng considered

by Government?

Shrimati Alva: The recommenda-
tions of the seminar held m Mount
Abu were foiwarded to the State
Governments, special emphasis being
laid on completion of basic survey
in the blocks, arrangements of oriun-
tation course of two to three weeks
duration for the staff, prov'sion of
incentive 1n the form of spectal pay
cquivalent to 25 per cent of the basie
salarv of the staff, completion of staft
quarters, grant of special awa-ds to
persons passing tests in the rerognis-
ed local tribal dialects, increase in the
number of wllage level workers,
where necessary, traiung of Iocal
workers

Mr Deputy-Speaker: It 15 very long

Shrimati Alva: and leaders for
as=sistance 1n the execution of the pro-
gramme and so on

Shri Ram K:wshan Gupta: How Imt
and in what respects the wvrork of
these blocks differs from that of
ordinary blocks?

Shrimati Alva* These multi-purpose
blocks are m tribal arcas and they
are intensive blocks

Shra1 Hem Raj: In view of the fact
that 1n some of the tribal areas the
season for work 1s only for four
months, how 1s the staff of those
blocks employed in those area: when
there will be no work?

Shrimati Alva: This imtial d.fculty
has been surveyed and thing< are
bemng put right In fact, the difficul-
ties of the terrain, the season and the
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ven for the slow progress
are delay in recrwiment, selection and
traxning of block staff If people are
not available locally, are Government
thinking of uprooting persons from
other parts of India and sending them
there?

Shrimati Alva: Tramming .entres
have been started When the block
work was undertaken, sometimes we
found that personnel were not willing
to go But we are getting over the
difficulty by getting certain right type
of people

Shri Damani: May 1 know how much
fund has been allotted to these blocks
by the Central Government and State
Governments®

Shrimati Alva: Each multi-purpose
block has an allotment of Re 27 lakhs,
out of which Rs 15 lakhs are paid by
the Ministry of Community Deiclup-
ment and Rs 12 lakhs by the Ministry
of Home Affairs

Shri Jaipal Smgh: In view of the
fact «lmost an army of tribal
peopse  themselves are available,
thanks to the scholarships that have
been awarded for a series nf years—
in Universities and the hke—May 1
know why 1t has become necessary for
Government to retruit from outside
the tribal community? How is 1t that
they are not able to attract tribal
people themselves for this work?

Shrimatl Alva: We are trymng ow
best to take the local tribal people and
make them useful

Shri Jaipal Singh: So far Govern-
ment have not been recruiting from
them.

Shri Panigrahi: What was tne total
financial provision made for these
spec1al multi-purpose tribal blocks in
the Second Plan, and how much of i1t
has been utilised by them?

HogordMsmesA st W
T & B weadr T geir?
Shrimati Alva: Not necessarily

Educational Concession to Dependenis
of Politica] Sufferers

+
Shri Hem Raj:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Bhakt Darshan:
| Shri Rami Reddy:
| Shri Surendranath Dwivedy:

will the Mimister of Education be
pleased to refer to the reply given
to Starred Question No 2296 on the
7th May, 1959 and lay a statement
showing

(a) the names of States who have
gince submutted therr Scheme for
granting educational concessions to
the dependents of pohtical sufferers,

(b) how many States have already
been given assistance for the purpose,

(¢) whether the remaining States
have been requested to expedile the
matter, and

(d) the amount allorated to each
State under the Scheme for 1859-60
sp far?

The Minister of Education (Dr. K.
L Shrimall): (a) Andhra, Delh, Mam-
pur, Orissa and Tripura

(b) None yet, funds would, how-
ever, be allotted to the States after
they assess and communicate thelr re-
quirements to us

(c) Yes, Sir
(d) Does not arise



 vae d Oral Anewers BSRAVANA 31, 1881 (SAKA)

o o o A aw T g
fo Wt Wgaw ¥ ¥ @ melizg W
W o &, o ot o Wt wd
t v wr ®1f fomex fer
t?

We Wo Wio shwelt . T U
e wEt T W T W AW
arlw &Y =ft @« fam Ot & A
wf R § T g feR afagr
@ fe frrlt ot @ b
T 4 )

o fwow w F ot ww g
f§ dritfors a5eE & I a0 ol
¥ wpew § S Hgw madie & aw
AWy AR A A G R 7

e ®To Wo sfwrelt - 37 Az
} Rz mriize W frr & fe o SR
wuf @ sEE Yo T W
iz i ¥fer 7@ feder@ &
¥ IR gfiaw fedw & fag +t
2 ww 3y faeimrd oo @oERl
¢ fo foodt oY g1 a® & wot
WAWEIFET S TATH
¥t goeTT WY A | WY @ Y
Hed ai I wew @ oy )

WwWfecTw W I oW
o wr g fresras
T T & S ®) [P W ey
g o o Tl sha @
W& v v Wy @ wew | fafaw
g GO & BT HOeTT #Y WY
*fewron g g ?

WMo Wo Wio sy .
Iw v oA fewr wr wr g

Shri Panigrahi: The hon. Minister
stated that some States have submit-
ted their pschemes. Have they mot

submittad their requirements of money
also?

Oral Answers 3708
sab-

Dr. K. L. Shrimall; They have
mitted schemes, but they have not

of hivebhood or a part of whole of
his property on account of his parti-
cipation in a national movement for
the emancipation of India.

Raja Mahendra Pratap: Bemng my-
self a political sufferer and knowing
that nothing has been done for me and
having many friends in Punjab and
Bengal who are suffering, may I ash
the Government what means they
have to revive the whole scheme and

provide for every political sufferer or
his or her children?

Mr” Deputy-Speaker: Individual
questions can be settled by negotia-
tion and correspondence. Next quee-
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Ol Survey

*¢82. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fual
be pleased to refer to the reply given
to Starred Question No. 2047 on the
34th April, 1950 and state:

(a) whether the results of all the
wells dnilled so far have been asses-
sed;

(b) if so, the details thereof; and

(¢) to what extent our requirements
will be met by the o1l thus discover-
od?

The Minister of Mines and Ol (Shri
K D Malaviya): (a) Not yet, Sir.

{b) Does not arise
(e) It 1s too early to state

Shri Bam Krishan Gupta: May I
know the total amount spent so far
on exploration and dnlling opera-
tion?

Shri K D Malaviva: The total
amount spent so far in the country
both in the private sector and the
public sector is roughly about Rs. 12
erores, in the last 5 or 6 years

Shri P. R. Patol: May I know whe-
ther explorations were carmed out in
Gujerat and with what result? May
I know also whether they would be
commercially beneficial to the coun-

Bhri K D Malaviya: I could not
understand the question

Shri P. R. Patel: May I know whe-
ther explorstions were carried on in
Cambay and other places in Gujerat?
Will they benefit the country com-
mercially”

Shri K D Malaviya: No, not yet

Bhri Jalpal Singh: The hon. Minis-
that very soon, maybe

AUGUST 22, 1950  Oral Amswers 3710

13 why 1 raised this. It is better to
be cautious. Would he be able -

Mr. Deputy-Speaker: When
ber

ago, does the honm.
that he would medify it now®

Shri Jaipal Singh: Yes; I do

Mr. Deputy-Speaker: There might
be cogent reasons for the hon. Mem-
ber to beheve like that. If the hon.
Member discusses it with him in
private, perhaps, the hon Minister
would be more cautious in the future

8hri K. D Malaviya: May I remind
the hon Member that when 1 made
my speech the other day I said that
by the end of this year or a month
later 1 may be able to say whether
the Lune; strikings will establish
commercial quantities of oil 1 did
not mention two months

Shri Narayanankutty Menon: May
I know whether Government has
made a review of the results obtain-
ed by the continued failure of the
drilling operations of the India
Stanvac Co.? What are the reactions
of Government on that?

Shri K D. Malaviya: This failure of
the Stanvac Co, in striking ofl in
Bengal is unfortunate, and we wish
them success

o e fewrew ww F W@y

R R T

Twwr w g wm § 0
Wl ®e To wreniry . ag oy wer

LN

Shri T B. Vittal Rao: The hon.
Minister said that so far Rs. 13 crores
have been spent Could I have the
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3 or 8 years, the amount spent would
be roughly Rs 18 to Rs 17 crorea
Out of this sum, about Rs 6 crores
have been spent by the Ind-Stanvac
project in Bengal m which we are 23
per cent shareholders and about Rs 4
to Rs 6 crores in oil exploration m
Assam by the Assam Ol Co, com-
pletely, but now we are 33-1/3 per
cent partners with them and, there-
fore, adjustments are being made So
far as the O1l and Natural Gas Com-
mussion 1s concerned, it has spent
Rs 5 to Re 6 crores so far in estab-
lishment, training, organisation and
n exploration ete

Shri Ram Krishan Gupta. May I
know whether the drilling of any well
ha= been stopped <o far?

Shri K. D Malaviya: When dnlling
1s completed, 1t 15 always stopped

Shri P C Borooah. May I know
whether the Assam Ofl Co, has got
any njunction against the Govern-
ment of India 1n regard to o1l explora-
tfion n Awsam?

Shri K D. Malaviya Well, recent
1y, the Assam O11 Co challenged the
rnight of the O] and Natural Gas
Commssion by a8 writ of mandamus
in the Assam High Court 1 suppose
the case 1 still gaing on I am not
sware of the pomtion just now

Shri Namyanankutiy Menon: My
question was not answered, Sur

Mr Deputy-Speaker: The hon Mem-
ber may take some other opportunity

Oral Answers 3712

Poasion Onses
+
Shri Harish Chandrs
Mathur:
*483. ¢ Shri D. C. Sharma:
Shri L. Achaw Singh:
Shri Jhulan Sinha:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No 767 on the
2nd March, 1959 and state

(a) whether the scheme for exper-
ditious disposal of pension casez has
been finalised:

(b) what are the mamn features of
the new procedure evolved;

(c) what 13 the present position re-
garding arrears, and

(d) when are these arrears likcly
to be cleared?

The Deputy Minister of Finanos
(Shrimati Tarkeshwari Sinha): (a) As
explained in the answer to Starred
Question No 767, the scheme was 1n
two parts, miz procedural and aMera-
tion of ceitain basic rules relatmg to
pensions The procedural part has
been filnalised The alteration of rules
will be considered after the report of
the Pay Commussion has been received.

(b) A statement showing the main
features 15 laid on the Table of the
House [See Appendix II, annexure
No 127]

(¢) As on 1st February, 18958 there
were m all 1,073 pension cases of Cen-
tral Government employees which
were pending for over cne year after
retirement of the employees concern-
od

id) 1t 1 not possible to give any
definite estimate of the tume whach it
would take to finalise the pension
cases 1n arrears Efforts are, however,
being made to get these cases expedit-
ed

Shri Harkh Chandra Mathur: Will
the hon Minister explain how the
Pay Commussion 1s concerned with the
expeditious disposal of the cases My
question was regarding the expeditious
disposal of the old cases What i< the
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Teforence that has been given to the
Central Pay Commission? May I also
know whether that recommenpdation
from the Central Commission will
form part of its report or whether u
separate reference has been made and
a4 separate answer will be given?

Shrimat! Tarkeshwarli Sinha: Al
these matters are there and we will
know what we are going to do about
them only after the Pay Commission
examnes these things. As the hon.
Member knows, a high-power com-
aittee has been appointed to go into
the details and it has submitted its
recommendations which involves basic
changes in the old set-up. Therefore,
all this has been referred to the Pay
Commussion.

Mr, Depufy-Speaker: The question
wus whether their recommendations
would also relate to the expeditious
disposal of these cases,

Shrimati Tarkeshwarl Sinha: Cer-
tainly, 8ir, because it will invoive
basie changes in the patiern

Shri Harish Chandra Mathur: What
concrete steps have been taken 1to
expedite the disposal of the arrear
cases? Would the hon Minister pive
uncertain figures which would indicate
tnat there has been any substantia;
improvement”

Shrimati Tarkeshwari Sinha: The
figures that are given in my original
answer give the arrears still pending
The arrear cases have been reduced
in all these few months So far as
the procedural alterations are concern-
ed, a statement has been laid on the
Table of the House. This would
indicate that certain actions have been
taken and that the matter is engaging
the attention at the highest level

Shrimati Parvathi Krishnan: How
many of these pending cases are more
than three years old?

Shrimati Tarkeshwari Sinha: I have
stated in answer to (c) that there were
1873 cases pending for more than one
year

Shri Damani: Just now the hon,
Minister has said that action has been

AUGUST 22, 1939  Owal Answers

Bhrimati Tarkeshwarl Sinha: I

Table of the House, she will ind that
it does not relate to the disposal of
the arrears but it relates to the pro-
cedure for the disposal of the cases
in future. My question is what gpecifi
steps have been taken to clear the -
arrears—it is not for the future cases
or procedure—and what is the result
of these specific steps taken?

Shrimati Tarkeshwarl Sinha: AR
these questions are part of the whole
total proposal and cannot be divided
into parts,

Shrimati Parvathi Krishnan: My
specific question was this. How many
cases were pending for more than
three years? But the hon Ministar's
reply related to cases pending for mpre
than one year. More than one ysar
may even mean thirteen months. 1
want to know specifically cases which
are three years’ or more old.

Shrimati Tarkeshwari Sinha: That
information 15 not with me at present
but if the hon. lady Member wants it
I shall certainly supply it.

Bhri Harish Chandra Mathar: May 1
request the hon Minister to have a
look at the statement laid on the
Table?

Bhrimatl Tarkeshwari Sinha: | have
looked at the statement and then only
I have laid it on the Table of tha
House (Interruptions.)

Mr. Deputy-Speaker: Order, ocder.
This would not be permitted here
during the Question Hour

Shri Panigrahi: May I know the
number of cases which have been dls-
posed of?

Mr., Deputy-8peaker: For any parti-
cular period®
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Shrimat! Tarkeshwari Sinha: It 1s
peing done from year o year
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pr. M. 8. Aney: I want to undes-
stand the meaning of the word in this
question. Is it

gl FARTY ' of "HUT FEATRITH
Shri Humayun Kabir: It is
“qr FTAAT
Income-Tax from Forelgn Shipplag
Concerns

1 ]
Shri Sadhan Gupta:
+¢88, { Shri Muhammed Elias:
Shri Aurobinde Ghosal:

Will the Minister of Finanoe be
pleased to state:

(a) whether 1t 1s a fact that many
foreign shipping concerns have failed
to make deductions of income-tax pay-
able by their floating staff in our
country under sections 7(1) and 18 of
the Indian Income-tax Act;

(b) the arrears of income-tax pay-
able by such floating staff;

(c) the steps, if any, taken by Gov-
ernment to realise such arrears; and

(d) how many foreign shipping con-
cerns have agreed to pay off such
arrears and the amount of arrears
which 13 expected to be realised?

The Deputy Minister of Finanee
(Shrimati Tarkeshwari Sinha): (a)
Foreign shipping concerns whose ships
merely touch the Indian Ports are
not being called upon to make deduc-
tions of income-tax from the salaries
of their foreign-based floating staff.
This 15 in consonance with inber-
national practice Recently, however,
the question has been raised whether
this practice is covered by the law as
it stands and the matter 15 under
examination
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(b) to (d) Do not arise

Shri Badhan Gupta: Was there any
<senquiry by the mncome-tax officer 1in
the shupping concerns about whether
deductions have been made and 1if s0,
is 1t a fact that the Bengal Chamber
-of Commerce rassed serioug objections
in the Board of Revenue and threaten
«ed serious damage to the port of Cal
.cutta and to Indian industries?

Bhrimati Tarkeshwari Sinha. The
Calcutta income-tax officers pointed
this out to us and therefore, the whole
matter 15 under examunation I said

that
Musenms

Shri Panigrahi.
6. {sw S A Mehdi.

Will the Minister of Scientific Re
search and Cultural Affairs be pleas
«d to state

(a) whether any financial allocation
for museums have been made for the
period 1859-60,

(b) whether 1equests from various
States and museums have been recein
ed by the Mmstry, and

(¢t) whether there has been any
request from Orissa Government foi
any financial assistance for the Stau
Museum 1n 1959-807

The Minister for Scientific Research
and Cultural Affairs (8hri Humayun
Kabir) (a) and (b) Yes, Sir

(c) The Btate Government have been
authorised to incur an expenditure not
exceeding Rs 60,000 on the State

museums during the current yem

Shri Panlgrabl. In answer to (a) and
(b) the hon Mimster has stated that
requests have been received fron
various State musrums May 1 know
which of the State museume have
requested Government for financial
help and what 11 the amount asked
for?

Shri Humayan Xadir: It )¢ a furh
dong Ist

Bhri Panigrabi: What is the total
amount?

Shri Humayun Kabir: I think I waill
have to add it up But I may say that
we have already sanctioned during
the current year about Rs. # lakhs to
State museums and others

Shri Panigrahi: In answer to one of
the previous question, the hon Minis-
ter has stated that an ad hoc grant
of Rs 1 lakh was given to the Orissa
State museum at Bhubaneshwar and
the hon Minister has stated that fur-
ther grants will be considered May
I know whether apart from Rs 60,000
further grants will also be considered

Shri Humayun Kabir: I have already
stated Rs 1 lakh was given and fur-
ther grants will be given when we
have the necessary funds

Shri 8. A. Mehdi: Do the Govern-
ment intend to establish an agency
to supervise the curious and other
things in private collections”?

Shri Humayun Kabir: We have a
Central Advisory Board of Museums
to go into the question of general
policy and I do not think 1t would ke
desirable to set up any Central
machinery to go into the details about
particular items in separate museums
in different parts of the country
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Shri S A Mehd: Has Government
any agency to take any inventory oi
to ask the private people to give a

list or something of the old things
that they have collected”

Shri Humaynn Kabir I have just
now stated that we do try to purchase
from private collections, but I do not
think 1t 15 possible to make an inven
tory of all the different 1tems in  all
tht different private collections

Soviet Aid for Oll Exploration
+
{ Shrl Achar
Shri Narayanankutty Menon
Shri Punnoose
Shri Ajit Singh Barhadi
e Pandit Munishwar Dutt
Shrl M. L Dwivedi
Shri Hem Barua‘
Shri P C Borooah
[ Shri P G Deb

Will the Minuster of Steel, Mines
and Fuel be pleased to state

(a) whether anv agreement has
been concluded between India and
USSR for asmstance in exploration
and drilling of oil 1n India wund

(b) 1if so what 15 the natuie of the
agreement”

The Miniger of Mines and Ol (Shri
X. . Malaviga): (s) and (b) Some
contracts have been entered into with

— e
g

the USSR authorities for the purchase
of dnlhing rigs, accessories and other
equipments and assignment of the
Soviet experts to the O1l1 and Natural
Gas Comumussion for the execution of
some of the projects being under-
taken by the Commussion

Shri P. C. Borooah: May I know
whether 1t 15 a fact that a Rz 30
crores scheme was prepared by the
Government of Ind:a on the advice of
the USSR experts, and, 1if so, the
amount that USSR has offered, and
whether they have also offered any
technical collaboration?

Shri K. D Malaviya: The plan that
was prepared by the O1l and Natural
Gas Commission with the help of the
USSR experts 1n 1856 had no relation
with the advances or loans to be
advanced by that Government

Shri Jaipal Singh. Sir, I am subject
to correction by the hon Mimster, but
the general impression I have gmined
so far from his replies has been to
the effect that as far as the publu
sector 18 concerned

Mr Deputy-Speaker. If he puts his
question, perhaps, he might not re-
guire any correction

Shri Jaipal Singh' In regard to oil
exploration agreements I find that he
treks only over the red area, and in
the private sector there are peaple
from the “blue area” 1 find that
agreements 1n the public sector, whe
ther 1t 15 for the purchase of equp-
ments or whatever else 1t 1s, they are
all with the red area Is there anv
special reason why other areas bawve
been kept nut of 1t*

Shri K. D Malaviya. There 13 no
special reason The Government of
Indis alwavs welcome collaboration or
association with any party which
wants to help us 1o the o1l explora-
tion programmes within the industral
policy resolution Mv hon friend is
not perhaps aware that already some
nrivate oll companies are explorng
for o1l 1n this country The Assam (hl
Compeny are searching for oil in As-
sam The Standard Vacuum Oil
Companv are searching for o1l m
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Bengal. The Oil and Natural Ges
Commussion 15 searching for otl in cer-
tain other areas

Shri Jaipal Singh: I am fully aware
of all the other people in the private
sector, but where the public sector is
in action I find that only the Reds
are participating m 1t and not others

Shri K. D, Malaviya: USSR 1s help-
ing the 1] and Natural Gas Commas-
sion in regard to the supply of equip
ment and in regard to technical assis
tance and collaboration in technical
research It i3 most welcome to us If
anybody else gives us that aid that
too will be welcome As a matter of
fact, the Americans and Germans are
helping us m the matter of techrucal
advice.

Shri Sinhasan Singh: May I know
whether the Government 18 aware
that an Indian mechanic of Dehra Dun
manufactured a drill which was ex-
hibited m the last exhibition, and, if
s0 whether any attempt i1s being made
to manufacture that drilling machine
in India¥

Shri K. D. Malaviya: I am not aware
of any Indian mechamic manufacturing
any dnlling equipment A drilling
equipment 15 a complex of a large
number of machinenies and parts
which may be manufactured m various
units of this country The  whole
question 13 being examined, and I am
quite confident that most of it can be
done here purely with the help of our
Indian experts and mechanical engi-
neers If any designs and othe:
things are wanted, we shall surely
approach all other parties including
the USSR for such help

Shri Ramanathan Cheitiar: Apart
from techmcal assistance, mav I know
whether there is any financial assis-
tance from the USSR®

Shri K. D. Malaviya: So far the
equipments purchased from USSR are
under a contract where certain condi-
tions of payment have been laid down
If those conditions of payment suit us
we can say that there 13 a certain
amount of assistance

AUGUST 23, 1888 Orel Answere
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Shri P. C. Boreoah: May I ksow
3 whach of the places m the couatry
junt at present oil exploration and

is going on with USSE eol
laboration?

Shrt X D. Malaviya: Dnilling @ pot

Shri Joachim Alva: Is it true that
while equipment 1s forthcoming there
13 ho active and swift programme for

fnlhng more wells 1n the publle vec-
ory

Shri K. D Malaviya Perhaps tae
hoh Member has a complant that
altyough equipments are arriving at
a tast rate dnilling 13 not going on at
thyt proportionate speed 1 do nod
aCtept the situation as has bern made
Out by the hon Member As a mah
ter of fact, there had been some delays
U: the arrival of drilling equ'pments
When the dnlling equipments arrived
at Bombav there were heavy rains
We are now constructing roads and,
Pérhaps, by the end of winter we shall
have caught up with the programme

Shri P. N. Singh: May 1 know whe-
ther the help given by the technical
€Xperts through this agreement will
be utilised bv the Government in the
PUblic sector onlv or will 1t also be
UYlised 1n the private sector?

Shri K D. Malaviya., The
“ught by the O1l and Natural Gas
ssion will be utihsed bv the

Commission 1n the public sector

Manufacture of Trucks and Tracters

_-m Shri Morarka: Will the Mumix-
ler of Defence be pleased to tate.

(a) whether it is a fact that the
28reements enterel into with the



id

firms for the manufacture of
and tractors do not contain any
for the additional capital
would be required for balancing
equipment in our ordnance fac-

i

; J¢E

b) i sc, the reasons for the same,

£

(c) the latest estimateg of foreign
exchange required for balancing the
equipment?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir

(b) A good deal of the existing
plant and machinery in the Oidnance
Factories 1s bemng utilised fou the
manufacture of trucks and tractors
Some balancing plants are required
for which provision has been made
separately, It was neither necessary
nor desirable to make any prowvision
in the contract fm additional capital
ecquipment as this was a matter for
our own technical experts to decide
Moirecover this would have committed
the Government, to purchase these
equipment from the contractirg firms
Under the terms of the contract they
are required to give us techmcal
advice on the type of machmee which
should be installed and we ar= free to
purchase the machinery we want from
other sources at competitive prices

(¢) The foreign exchange estimated

10 be required for these two projects
1®

Rs 23 lakh<
(2) Tractor project Rs 30 lakhs

Shri Morarka: May 1 know 1he total
amount spent so far on this kalanung
cquipment on both the projects?

Sbri Krishna Menon. I have given
the total provision Sir, I have not got
the up-to date figures as to how much
has come in 1 think some of 1t has
come

Shri Morarka: Is 1t not a fact that
soon after signing this agreement the
Japanese firm increased the price of
tractors and that is going to cost us
a crore of rupees more

(1) Tiuck piroject
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Shri Krishna Menon: It is not a fact,
80 far as I know. This is the firet
time I have heard of it I shall look
into it

Shri Morarka: May 1 know the
price of the “Saktiman” produced by
the Defence Ministry, and how many
“Saktimans” have been produced so
far?

Shri Krishna Menoa: That does not
arise from this question

Shri Sinhasan Singh: May I know
the nature of the tractors that are
gomng to be manufactured and the
lowest cost that will be incurred for
army regquirements?

Shri Krishna Menon: These arrange-
ments are for the production of four
types of tractors primarily requred
fo1 army purposes ‘The first instal-
ment of the equipment has gone to
the Rcihabilitation  Mmnastry The
main manufacture 1s of the large types,
and I believe there are quite a num-
ber of others alsoc In regard to the
details—this question relates to de-
tails—I will be glad to place a paper
nn the Table of the House

Shri Morarka: May I know whethe:
there has been any increase in the
price of tractors by the Japarese firm
after the signing of this agreement?

Shr1 Krishna Menon: No contract
that 15 signed can be altered without
rivicion of the contract

Central Economy Board

.’

( Shri Ram Krishan Gupta:
Shrimatli Na Palchoadhuri:
Shri Assar:

695, { Shri 5. M. Banerjee:

‘ Tir. Ram Subhag Singh*
Shri Pahadia:

| Shri Sinhasan Singh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Central Economv Board of the Gov-
ernment of India has made certamn
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suggestions to 1l Ministries in res-
pect of better and more economical

(¢) whether they have been given
offect to?

The Deputy Minister of Finance
(Bhrimatli Tarkeshwarl Sinha): (a) to
(c¢) The Economy Board has adwvised
the Minstries to formulate a program-
me of studies covering a period of
three months commencing from the
ist July, 1959, of selected sector. of
their respective organisations with
a view to finding out better methods
of doing work and thereby securing
economy. A few illustrative examples
ot Yne umprovernenis mn Tne meThods
of work suggested by the Special Re-
organisation Unit in the orpgernisations
which they have so far examined, have
also been forwarded to the Mimstries
for guidance It is expected tnax
Ministries would have commenced
their studies by now The results of
the proposed studies are expected to
be available only after a few months

S8hri Ram Krishan Gapta: May I
know whether all the ministries have
followed these suggestions?

Shrimati Tarkeshwari Sinha: Ves,
8ir.

Shri Ramanathan Chettiar: May I
know what 1s the expenditure incur-
red on account of the Central Econo-
my Board since 1ts nception m 19557

Shrimat] Tarkeshwari Sinha: The
Economy Board 1s part of the Minis-
try. The Cabinet Secretary 1s the
Chairman, and certain officers of the
Ministry concerned which 13 under
examination together constitute the
members o the Board, and so the
expenditure 15 part of the Minstry's
expenditure

Shri Ramanathan Chettiar: What 1s
the expenditure?

Shrimati Tarkeshwarl Sinha: I said
it is part of the expend:iture

Bhrimati Tarkeshwarl Sinha: As I
have said, thus Board has only recent-
]y forwarded a note to the various
ynstries to have special examnation,
and definite results will be shown
only after a few months

Shri Harish Chandra Mathur: This
Board has been functioming for quite
a long time and 1t has given certain
reports 1n respect of the Ministries
where 1t had conducted certain exami-
ngtions already May I know if, in
ot 't v ¥ne experience gEmed 'm
those Ministries, any estimate could
be given of the saving which 1s likely
to be expected—whether 1t 1s about 20
per cent or something like that?

Shrimati Tarkeshwari Sinha: 1 can-
not give the percentage, but certainly
savings will be there
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Shri Tyagi: As this matter pertans
to economy m expenditure in which
the whole Parhament 1s interested.
may I know 1if the Government would
be pleased to place a copy of the
report of this Board before Parliament
so that the Mcmbers may also study
as to what the proposals are?

Shrimat} Tarkeshwari Binha: This i»
a departmental report covering the
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day-to-day activitiss of the depart-
ment and it will not be possible to
lay the report on the Table of the
House.

Shri Tyagi: I just want to rause

of India and, therefore, 1f there is any
committee which makes any recom-
mendation in regard to the reduction
of persons there should be nothing
agamnst public interest, 1f Parhament
15 taken mnto confidence, in laying 1t
on the Table of the House

Mr Deputy-Speaker: Next ques-
tion

Shri Tyagl: I beg your pardon, my
question 18 not answered

Mr Deputy-Speaker: The hon
Member has put the question, and the
hon Minister has answered that they
are day-to-day details of administra-
tion, they take decisions every day
and therefore there 15 nothing that has
to be placed before Parhament The
hon Member argues that 1t 13 very
important and because Parhament
sanctions the grants , 1t should be
placed on the Table of the House If
there 13 a dispute or controversy
about 1t, it can be settled in any other
manne:, but the Question Hour 1s not
the time for it

8hri Tyagi. 1 wanted to bring to
your notice that I did not want the
day to-day administration report or
anything like that This Hoard was
appointed to report on all the Minis-
tries and 1t has reported I wanted to
know what that report 1s

Mr Deputy-Speaker: The answer
has been given What can I do”
Should I ask her to place the report
on the Table of the House”

Skrt Tyagl: I should think so,
because 1t 1s our first concern

Mr. Deputy-Speaker: I am afraid
that is not possible just now

Orsl Answers

Survey of Cauvery Basia

*§94. Shri N. R, Munisamy: Will the
Minister of Steel, Mines and Puel be
pleased to state

(a) whether it 15 a fact that Geolo-
gical Burvey of India will undertake
gravity and magnetic survey between
600 and 1000 sq miles in the Cauvery
Basm and neighbouring areas 1n
Madras State during 1958-60 seagon,

tb) 1if so, when exactly,

(c) whether the survey 1s all com-
prehensive or concerns only to parti-
cular set of work; and

(d) whether prehminary work has
commenced?

The Parllamentary Secrstary to
the Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a).
(b) and (d) The Geological Survey
of lnd'la has carried out reconnaissance
gravity and magnetic surveys in the
eastern coastal sedimentary areas of
Madras between the Cauvery river in
the north and the Palk Strait in the
south including the Tanjore basin,
covering an area of roughly 3000 sq
miles Detailed gravity and magnetic
observations have been completed
over an area of about 300 sq miles v
the Tanjore basin in the coastal area
to south of the Cauvery river The
work 18 still in progress and will be
continued in 1959-60

(¢) The objects of the survey are
the systematic stratigraphic and
structural studies of the sedimentary
ba<ins, as well as assessing the ground
water potentialities and the loentmz_t
of additional lignite beds in this area

Shri N R. Muniswamy: May I know
whether 1f the survey 1s fruitful, the
Government proposes to have, any
agreement with any country for
technical assistance and collaboration”

Shri Gajendra Prasad Sinha: The
matter 1s still under investigation by
the Geological Burvey of India 8o,
the queetion of possibiity of any
collaboration with foreign technicians
does not arise



{Shri K D Malaviya): The geophym-
<al investigations that are now being
carried out by the Geological Survey
of India have indicated some thickness
of sedimentary rocks and these may
be of some interest for ou also

Shri Ramanathan Chettiar: May I
know whether, as a result of the sur-
vey 1n the Cauvery basin and o1l has
been found by the geological experts?

Shri K D Malaviya: No, Sir Not
et

Shri Achar: May I know whether
the survey 15 made only in Tanjore
or whether 1t covers the entire Cau-

very basin including the Mysore
State? .

Shri K D Malaviya: The 1dea 1s
to cover the entire Cauvery basin
from the pont of view of o1l prospect
ing and other objects also

NC.C Camp at Almora

*699 Shri Birbal Singh Will the

Minister of Defence be pleased to
state

(a) whether 1t 1s a fact that on the
21st May, 1959 1n a Combined Cadet
and Social Service Camp of No 6

Circle, National Cadet Corps at
Hawalbagh, Almora, the cadets of
Jaunpur  Independent Company

National Cadet Corps were attacked
by the cadets of 3rd UP Battalion
National Cadet Corps, Agra,

(b) whether any enquiry was held
in this matter,

(c) whether the report of the en-
quiry will be lad on the Table,

{d) what action wad taken by the
officers concerned 1n this matter, and

(e) what stens have been taken to
prevent a recurrence of such incidents
in the camps m future?

(b) Yes, Sir.
{¢) No, Sir

(d) Immediate action was taken by
the officers to render first aid to the
mjured cadets und apprehend the
culprits

(e) Discipnary action §s bemng
taken against those responsible for the
incident Suitable instructions have
also been 1ssued for increasing secur:-
ty measures 1n camps with a view to
preventing recurrence of such mecl-
dents

Shri Birbal Bllulr. May 1 know
what punishment has been given to
those responsible for these acts?

Sardar Majithia: As a result of the
enqury, 12 cadets who have been
1dentified have been dismissed and an
additional number of 17 people have
also been dismissed from the 3rd UP
Battalion and the NCC Camp Twe
NCC officers who were at fault have
also been dismissed Action is being
taken 1n the case of other rerular
officers who did not discharge their
duties properly *

Shri Joachim Alva: May I know
why the report of the enquiry about
the NCC boys could not be placed
on the Table of the House®* May I
know in what way does 1t affect the
security of the nation?

Sardar Majithia: It 1s not a ques-
tion of that The boys had some tough
words to begin with and it was
followed by stone-throwing That was
how this incident happened

Naval Architects

*700 Shri Ram Krishan Gupta: Will
the Mimister of Sclentific Research
and Cultural Affairs be pleased %o
state

(a) whether 1t is a fact that there
1s an acute shortage of Naval Archi-
tects 1n India, and
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(b) it so, nature of steps taken to
make up this shortage?

The Minister of Scientific Research
and Caultural Affatrs (Shri Humayon
Kabir): (a) No, Sir.

{b) Does not arise,

Shri Ram Krishan Gupia: May 1
know the total amount spent for get-
ting them from foreign countries”

Shri Humayun Kabir: That ques-
tion does not arise out of this 1 can
give the particulars about the train-
ing facilities in the country

Shri Joachim Alva: Ha- the hon
Minister made an enquiry as to the
number of naval architects in this
country and whether some of them
have left jobs in Government service
because their pay and emoluments
were not sufficient and they have
joined foreign firms in Calcutta®

Shri Humayun Kabir: That ques-
tion does not arise out of this

Mr Deputy-Spcaker: Thot 1. nof

relevant here

Pipe Fabricating Plant

 Shri Vajpayee:

[ Shri S C Samanta’
Shri Subodh Hansda-
Shri U L Patil:

Shri Ram Krishan Gupta:

Shri D C Sharma:

Shri Sarju Pandev:
LShri Raghunath Singh:

Will the Mumster of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No
1548 on the 30th March, 1959 and
state:

(a) whether a Pipe Fabricating
Plant in the Public Sector has been
set up;

(b) 1if so, when and where,

*q02,

{c) what would be its capacity;

{d) the estimated cost involved;
W L82
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(e) whether an agreement has been

entered into with MAN, West Ger-

many in this behalf; and

(f) if so, the details thereof?

The Minister of Steel, Mines and
Fuel (Sarday Swaran Singh): (a) to
(f). An agreement was concluded on
18th Apnil, 1958 by Hindustan Steel
Ltd. with Messrs. Mannesmann Ex-
port GmbH, Dusseldorf, West Ger-
many for the design, supply, erection
and putting into operation of an
Electric Resistance welded Pipe Plant
at Rourkela. The plant will produce
pipes with outside diameter ranging
from 8-5/!8"” to 20". The capacity
will be between 8,600 and 31,000 tons
per month, depending on the size and
specification of the pipes. According
to the agreement Messrs Mannes-
mann will design, supply, erect and
deliver to Hindustan Steel the entire
plant in working condition. The plant
1~ estimated to cost about Rs 400
lakhs The Plant is expected to be
completely erccted by the 1st Septem-
her, 1960

Shri Vajpayee: What 1s the total
1equirement of these pipes at present?
Will the plant be able to meet that
1equirement”

Sardar Swaran Singh: The imme-
diate requirement, arc in relation to
the pipeline that 1» sought to be put
ap to fted the two public sector
1cfineties at Gauhaty and Barauni and
to connect these refineries with  the
ol fields m Naharkatiya The plant
will not be able to supply the first
requirements and an order for about
35,000 tons or so has already been
placed on a forcign firm Bul the
balance of the requirements—roughly
it may be more than 50,000 tons or
so will be met by this plant

Shri“Jaipal Singh: Since this plunt
will meet the requirements of pipe-
lines for Gauhati and Barauni
refineries, can we have some idea as
to when production will begin® Will
the pipes be available by the time
Barauni is ready?



that thig factory will be .in operation

the end of 1960 and the pipes for

Barauni and Gauhati will not be

by 1961, may I know why

this additional order has been placed
in Rumania for the pipes?

Sardar Swaran Singh: No order
has been placed in Rumania. I think
there iy some confusion there. I said,
for the first stage of the pipeline, an
order has been placed on a foreign
firm. It is not in Rumania; 1t is with
a British firm. It has been calculated
that only that much order has been
placed which is required to be used
for constructing that pipeline before
our own p.pes are ready, so that the
actual production at Gauhati may not
be behind the schedule. So, only the
pipes required for the first leg have
been ordered.

Shri Braj Raj Singh: May I know
the name of the Bnitish firm with

whom the order has been placed”

Sardar Swaran Singh: The order
has been placed by Oil India Lamited
1 am afraid 1 do not know the name
of that firm,

The Minister of Mines and Oll (Shri
K. D. Malaviya): The Assam Oil
Company, who are partners for this
project for laying down the pipes,
have taken upon themselves the res-
ponsibility of supplying the pipes for
the first leg, as mentioned by my
colleague. It 15 they who will select
the party and they will be held res-
ponsible for this.

Shri Narayanankutty Menon: Before
entrusting the whole mission of pur-
chasing pipelines to the Assam Oil
Company, may 1 know whether the
Ofl India Limited have taken care to
see that these pipelines are purchased

at an advantageous price in compari-
son to international market?

Sikri K D. Malaviya: These ques-

obviously be examined by
Oil India Limited; we shall see that
the pipes that are supplied are compe-
titive in price.

Shri K. N. Pandey: What will be
the total cost of these pipes which
are bemng imported from foreign
countries? If the amount is so huge,
did we take any steps to see that the
pipes can be made here?

Bardar Swaran Singh: The estab-
Lishment of the plant is a very tangi-
ble step in that direction But when
you establish a mill, 1t takes some
tme. It has to be weighed whether
we could wait for the refinery to go
into production mainly for the satis-
factron that we supply our own pipes.
The actual loss to the country will be
much Higher if the production of the
petroleum products from the refineries
18 postponed by a year or so, merely
because you want to use your own
Pipes.

Shri P. C Borooah: The hon Minis-
ter has said the Assam Oil Company
will take the responsibility for laying
down the pipes May I know who
will bear the cost of the pipelines for
the oil flelds to Gauhati and Barauni”

Sardar Swaran Singh: Obviously
those who are setting up the pipeline
will bear the cost. The pipeline is
being set up by Oil India Limited,
which is a joint venture between the
Assam Oil Company and the Govern-
ment of India,

8hri Jaipal Singh: In view of the
fact that oil was struck in the
Naharkatiya area as far back as 1953,
54, may I know why there has been
this delay in regard to the supply—
whether extraneous or internal—of
the pipelines? When 4id the Assam
Oil Company first think of buying the
pipelinet



Orissa Mining Corporation

*704. Shri Panigrahi: Will the Minis-
ter of Steel, Mines and Fuel be

21st April, 1959 angd state:

(a) whether the Orissa Minng
Corporation has examined the various
ore deposits in various parts of Orissa;
and

(6)° wdeutier 1tle Corporauon ras
been able to ascertain the possibilities
of therr development in the publc
sector?

The Parliamentary Secretary to the
Minister of Steel Mineg and Fuel
(Shri Gajendra Prasad Sinha): (a)
Some areas in Keonjhar, Dhenkanal,
Kalahand:, Sundergarh and Mayur-
bhan) Districts in Orissa have been
prospected by the Orissa Mining
Corporation

(b) The Corporation has been able
to locate some suitable areas for ex-
ploitation and applications for grant of
concessions over them have been made
in the Government of Orissa

Shri Panigrahi: May I know whether
the Orissa Mining Corporation has
applied for any lease in the Sukinda
iron ore mining area in Orissa?
Besides the Orissa Mining Corpora-
tion, may I know whether any other
application for lease is pending with
the Government?

Shri K D. Malaviya: Certain areas
are mentioned in my note and I can
mention all those five areas. I do not
know whether Sukinda is there or
not. The five areas are Dubna,
Siddhamath, Tomka, Baitranda and
Ekdalpahar.

Mr. Deputy-Speaker: The question
hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Manufacture of ‘Pushpak’

%18 Shri Rajendra Singh:
"\ 8hri D. C. Sharma:

Wil the Minister of Defence be
P to refer to the reply given to
Stayred Question No. 1959 on the 21st
APY) 1959 and state:

(%) whether trials have been com-
Pleteq for the manufacture of the two
Seflor 1ight aircraft Pushpak’;

(%) whether the issue of type certi-
ficaleg hag been finally decided; and

(¥) whether Government have ex-

DOy Lo mardeds for the 2ir
mftq

The Deputy Minister of Defence
(8a%3,r Majithia): (a) Yes, Sir.

(5} Yes: the *Pushpak’ MKI has
beer, gwarded a type certificate

(¢) The arcraft has been developed
bY {he Hindustan Aircraft Ltd. It is

them to explore markets for the
8IrCiaft,

Steel Production

*679, Shri D. C. Sbarma: Will the
Mingier of Steel, Mines and Fuel be
Pledgey 1o etate:

(a) how far the targets of steel
PTOG,ction for the Second Five Year
Plan period m the public and private

rs have been achieved so far,
S€Parately; and

() whether any shortfall in the
target of production is anticipated?

The Minister of Steel, Mines and
Fae, (Sardar Swaran Singh): (a) A
majyr part of the expansion pro-
ETaTn1mes of the steel works in the
Private sector,



Gold in Ralchur

*g84, Shri Shivananjappa Will the
Minister of Steel, Mines and Fuel be
pleased to state

(a) whether it 1s a fact that con-
sequent on the re-discovery of an old
shaft, the prospects of gold mining in
Hatt1i i1n Rawchur District Mysor¢
State have improved, and

(b) if so, what steps the Govern-
ment of India and Mysore have taken
to accelerate the production of gold
in Hatli mines”

The Minister of Mines and 0Oil (Shri
K D Malaviya) (a) Yes Sir

(b) To acctlerate the production of
gold 1in Hatti mines the Btate Gov
ernment drew up a plan for furthe:
exploration development and expan-
sion of the mines with a view to reach
ultimately an output of 1000 tons of
orc per dav A sum of Rs 80 lakhs
has been allocated for the scheme dur-
ing the Second Five Ycar Plan ag lomn
assi~*ance to State Government So
far Rs 31 lakhs have been granted
as loan Rs 14 lakhs in 1957-58 and
Re< 17 lakhs in 1958 59

Supply of Power from Rihand Dam to
Madhya Pradesh

( Shri Vidva Charan Shukla
*687 { Shn Sarju Pandey
Shrimati Mafida

Will the Minister of Flome Affairs
be pleased to refer to the reply given
to Starred Question No 315 on the
17th February, 1959 and state whether
any decision has since been taken by
the Central Zonal Council m regard
to the supply of hydro-electric power
from Rihand Dam to Madhya Pra-
desh®

The Minister of Staie in the Minis-
try of Home Affairs (Bhri Datar)* The
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pomtion remains the same a8 ldst
stated 1n the House on 17th February,
1939

Pakistan] Infiltration into Kutch

*630, Shri Khimji: Will the Minis-
ter of Home Affalrs be pleased to
state

(a) whether 1t 13 a fact that infll-
tration of people without passports
in the District of Kutch in the Bombay
State from West Pakistan has increas-
ed 1n recent months,

(b) 15 1t also a fact that many
Pakistanis, who entered Kutch with
passports, have remained m Kutch in
spite of the fact that the period of
their validity has expired and

(c) if so, the steps taken so far for
the repatriation of those whose period
of stav has expiwred and those who
have entered without passports, and
also to stop the entry into Kutch of
unauthorised persons from West
Pakintan?

The Minister of Home Affairs (Shri
G B Pant) (a) Yes There has been
a shight increase

(h) Yes

(¢) Those who have entered with=-
out passportc or have oversiayed the
authorsed period of their residence
are being prosccutcd  Some of them
have also Leen deported

The question what further steps can
be taken to stop the (ntrv of unautho-
rised persons 1s being taken up with
ihe State Government

"Iy s, af faee & sow
-

ey shvmot w7 afvom
afr ¢ WA QeNe ¥ arafey W
FRY Loow ¥ IAT & TN JF g
AT ‘ﬁﬁ‘hﬁﬁ?

(%) =ar+f fa=fy # araw s
7 gaw Fr N § wIF wtw v e
qargr ¢,
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Suppression of Immoral Traffic in
Women and Girls Act, 1956

*693 Shri Keshava: Will the Minis-
ter of Home Affairs be pleased to
state

(a) the steps taken to enforce the
Suppression of Immoral Traffic in
Women and Girls Act, 1956 which
came 1nto force reccntly, and

{(b) the number of cases launched
under this Act <o far?

The Deputy Munister of Home
Affairs (Shrimati Alva): (a) A majo-
rity of Stale Governments and Ad-
munistrations of Umion  Territories
have made rules for carrying out the
purposes of the Act, established pro-
tective homes and appointed spccial
police oficers for dealing with offences
under the Act

(b) A statement containing the
information 1n possession of the Gov-
ernment 1s laid on the Table of the
House [See Appendix II, annexutc
No 1281

Exploration of New 0Qil Fields

{Shri M R Krishna:

‘894 | Shri Hem Ray:

Wil the Minister of Steel, Mines
and Fuel be pleased to state

(a) whether Government have en-
fered into agreements with private
agencies to explore new oil-flelds 1n
the country;

(b) how many parties have agreed
to enter into agreement and how many
have been approached; and

(¢) what are the broad conditions
of this agreement”

The Minister of Mines and Ol (Shri
K. D. Malaviya). (a) No, Sir.

(b) and (c) Do not arise

Manganese Ore Deposits in Ratnagiri

*§7. Dr. Ram Subhag Singh: Will
the Mimster of Steel, Mines and Fuel
be pleased to state*

(a) whether 1t 1s a fact that very
promising deposits of manganese ore
have been found in the Ratnagin
Distiict of Bombay State, and

(b) if s0, whether 1t will be econo-
mical to exploit the same?

The Minister of Mines and Ol (Shri
K D Malaviya): (a) and (b) Manga-
nese ore occurs in the Banda region
of Sawantwadi tehsil of Ratnagin
District  None of the deposits are,
however, considered to be of a grade
high enough to be of’any immediate
economic value

Interest Rates on Loans

*698 Shri Pahadia: Will the Minis-
ter of Finance be pleased to state

(a) whether 1t 15 a fact that Gov-
crnment have revised their policy re-
garding the rate of interest charged
on loan to various boards and insti-
tutions, and

(6)81 so, the details thereof?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha) (a)
No Sir

(b) Does not arise
Study of South Indian Languages

{ 8hri D. C Sharma:
"\ 8hri Bhakt Darshan:

Will the Minister of Education be
pleaged to refer to the reply given
to Starred Question No 805 on the

*701.



3741 Wniten Answers AUGUST 2 10m Written A

2nd March, 1050, and stats the further
progress made in making aerrange-
ments for the study of South Indian
Languages 1n the Universities of
Nerth India?

The Minister of Education (Dr
K. L Shrimall): A statement giving
the requisite information 1s lad on
the Table of the Sabha [See Appen-
dix II, annexure No 120]

Powers of Cellector of Customs to
impose Penalties o

*703 Shri Vidya Charan Shukia:
Will the Mimister of Finance be
pleased to state

(a) whether 1t 1s a fact that in a
vy retintiye o aaposnitorr vt o eI
alty of Rs 4 lakhs by an Additional
Collector of Customs on a party un-
der section 167(8) of the Sea Customs
Act, the Bombay High Court has held
that the Colector of Customs has no
jurisdiction to mmpose a penalty ex-
ceeding Rs 1,000, and

(b) it so, whether 1its mmplications
have been considered by Government?

The Deputy Mnister of Finance
(Shri B. R. Bhagat)* A statement 18
laid on the Table of the Sabha

STATEMENT

(a) Yes, Sir In the case of Hamad
Suitan Vs M G Abrol and another
in which the Additional Collector of
Customs had imposed a penalty of
Rs 4 lakhs under Sec 167(8) of the
Sea Customs Act, the Bombay High
Court held that under that section the
Collector of Customs had nd jurnsdic-
tion to impose a penalty exceeding
Rs 1000 An appeal was filed against
the aforesaid judgment but a Division
Bench of the Bombay High Court has
confirmed the view taken by the omn-
gnal court

(b) As a different view had been
expressed 1n certain other legal pro-

37432

R1-7-1060, and disposal of the petition
3 now awaited,

Indian Art Exhibition in Malaya

*765 Shri Raghunath Bingh: Wil
the Minister of Sclentific Research and
Cultural Affairs be pleased to state
Whether 1t 1s a fact that the Gov-
¥rnment of Malaya have mwited India
to exhibit g small collection of Indian
Art consisting of medieval and con-
temporary pamtings and sculptures?

The Minister of Scientific Research
And Cultaral Affairs (Shri Humayun
): Yes, Sir

Scboals Jv Delk)

Shri D, C Sharma
Shri Damani:

Will the Minuster of Education bd
hleased to state

(a) whether the number of schools
In the Union Territory of Delln at
hresent is equal to the requirements,

*708.

(b) 1t not, what steps are being
taken to increase the number of
Schools, and

(c) the total amount spent for the
Construction of new and extension of
Cxi1sting school bwldings in  Dellm
Quring 1939-60 so far?

The Minister of Education (Dr.
¥ L Shrimali) (a) Yes, Sir

(b) Does not arise
(c) Rs 9,75,575 so far

“Jhuggies” and “Jhopries” in Delhi

Shri Ram Krishna Gupia:

Shri D C. Sharma:
*707 { Shri A. M. Tariq:

Shri Vajpayee:

Shri Bhakt Darshan;

Will the Minister of Home Affairs

pleased to refer to the reply given
> Starred Question No 1380 on the
Isth Apnl, 1959 and state:

(a) whether Government have since
Sxammed the repart of the Conmities
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appointed to investigate into the pro-
blems of “Jhugghes” and “Jhopriss” in
Delhi;

(b) if so, the nature of the decision
taken thereon; and

(c) the steps taken or proposed to
be taken to implement them?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
{a) and (b) The report has been
considered in consultation with the
other Ministries concerned of the
Government of India and a decision
will be taken shortly

(e¢) Does not arise

Self-suficiency in Foundry Grade

Pig Iron
*708 J Shri Panigrahi:
"\ Shrimati Da Palchoudhuri:
Will the Mimister of Steel, Mines
and Fuel be pleased to state
(a) what are the present annual

requirements of foundry grade pig
iron m the country,

(b) whether India has become self-
sufficient 1n respect of foundry grade
pig 1ron, and

(c) if not, the quantity imported to
meet the present requirements of the
foundries 1n India?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh) (a) The
internal demand according to the pre-
sent assessment 1s 0 70 million tons

(b) Yes, Sn
(c) Does not anse

Construction of a National Theatre in
Delhi

1286, Bhri Ram Krishan Guptéa: Wil
the Minmister of Sclentific Research
and Oultural Affairs be pleased to
refer to the reply given to Unstarred
Question No 218 on the 13th August,
1938 and state the nature of progress,
if any, made so far in the construc-
tion of a National Theatre 1n Delh1?

The Deputy Minister for Bclentific
Basearch and Caulural Affairs (Dr.
M. M. Das): No construction work Is
contemplated during the Second Plan
Period Preliminary work regarding
thy drawing up of the plans for tha
theatre 1s however being continued

Diploma Institutions

{ Shri RBam Krishan Gupta:
1287 Shri 8. M Banerjee:

Bhrihsdhh.swmu

Shri P. G. Deb:

Will the Minster of Sclentific Re-
search and Cnltural Affairs be pleas-
ed to refer to the reply given to Un-
Starred Question No 3120 on the 16th
April, 1959 and state

(a) the names of the places where
twenty-seven new diploma 1institu-
tions will be established, and

(b) the total amount likely to be
spent by the Government of India on
these institutions?

The Deputy Minister of Scientifio
Research and Cultural Affairs (Dr.
M. M Das): (a) The exact location
of each of the new diploma nstitu-
tions has to be decided by the con-
cerned State Government in consul-
tation with the appropriate Regional
Committee of the All India Council
for Technica] Education The distribu-
tion of the new diploma institutions
amongst the various States in the
country and their locations wherever
finahsed, 18 given in a statement lad
on the Table of the House [See Ap-~
pendix II, annexure No 130]

Agents for National Bavings

1288 Shri Ram Krishan Gupta: Will
the Mimster of Finance be pleased
to state

(a) whether 1t 1s a fact that Gov-
ernment are considering a proposal to
have agents for the national savings
i;n common with the ILufe Insurance
Corporation; and

(b) of so, at what stage the pro-
posal 1s?
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The Minister of Finance (Shri
Morarjl Desal): (a) and (b). No, Sur.
Insurance agents are eligible for ap-
pointment as authorised agents for
the sale of Savings Certificates and
every encouragement 1s given to those
who apply for such agency

Janta Colleges in Punjab

1289. Shri Ram Krishan Gupta:
Will the Minister of Education be
pleased to state,

(a) the places in Punjab whele
Janta Colleges have been starfed
under the Second Five Year Plan,

(b) the places in Punjab where
these will be starled during the re-
maming period of Second Five Ycar
Plan; and

(c) the curriculum
leges?

The Minister of Education (Dr.
K. L, Shrimali): (a) No Janta Col-
lege has been started so far in Pun-
jab under the Second Five Year Plan

(b) At present there s no such pro-
posal N

(¢) Does not arise

National Cadet Corps in Punjab

1290 Shri Ram Krishan Gupta*
* 7\ Shri Ajit Singh Sarhadi:

Wil the Minister of Defence be

pleased tostate.

(a) the stiength of the National
Cadet Corps in the Punjab State at
present, and

{b) the number of Divisions func-
tioning there?

The Minister of Defence (Shn
Krishna Menon): (a) and (b) Al
three Divisions of the National Cadet
Corps, vz the Senior Division, the
Junior Division and the Girls Division
are functioning in the Punjab State
The actual strength of the NCC n
that State on 31-7-1959 was as under

in these col-

Serior  Diwision (aders
&l‘my - - . . h“z-f
Navy . - 10
Air . . . 104

ToTAl 4970
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Army . e " . 8,
Navy - . = %
Air . . B 44
ToTat 9316
Girls Digsston Cadets
Sentor Wiag . . . 399
Junior Wing . . - 490
TOTAL 889

Granp ToOTAL 15175
This 1s against an authorised strength
of about 18,000 The new session has
staited m July and 1t 1s expected that
the defiuiencies will be filled up with-
n a few weeks

A proposal for expanding the N.C.C.
in the Punjab by approximately 3,600
cadets during 1959-60 15 under consi-
deration and orders will shortly 1ssue.

Grants given to Cantonment Boards
during 1958.59

1291, Shri Ram Krishan Gupta: Will
the Munister of Defence be pleased to
sfate

(a) tht amount of grants given to
the Cantonment Boards for develop-
ment works under the Second Five
Year Plan dunng 1958-59 (Canton-
ment-wise), and

th) the dcwals of frants to be given
dung 1959-60 (Cantonment-wise)?

The Minister of Defence (Shri
Krishna Menon): (a) and (b) A state-
ment v laid on the Table of the
House |Sce Appendix II, annexure
No 13)]

Grants to Punjab Institutions

1292, Shri Ram Krishan Gnpta: Wall
the Minister of Education be pleased
to state the total amount of loans and
grants ginen by the Central Govern-
ment to the following institutes during
1958-59-

(1) Punjab State Orphanage set up
at Madhuban near Karnal; and

(11) Institute for the blind set up at
Panipat (Punjab)?
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Tha Minister of Education (Dr. K. L.
Shrimall): (i) The Minstry of Educa-
tion and the Ministry of Home Affairs
have not given any grant or loan.
Information from other concerned
Ministries 1g being collected.

(i1) A scheme entitled “Establish-
ment of the Institute for the Blnd”
is included m the State Plan and 1s
entitled to 50 per cent assistance
According to the revised procedure,
granis are sanctioned on the basis of
group-wise figures of expenditure and
not on individual schemes The grant
released for this scheme, therefore,
cannot be indicated separately

Investments of Life Insurance
Corporation

1293. Shri Ram Krishan Gupta: Will
the Minuster of Finance he pleased to
state:

(a) the total investments of the Lafe
Insurance Corporation as on the 30th
June, 1959; and

(b) out of that how much 15 invested
in Debenturvs and Shares of jomnt
stock companie, in private sector?

The Minister of Finance (Shri
Morarji Desai): (a) R. 391,58,84,515

(b) In India Rs 177,63,83,5M
Qutside India Rs 64,11,724

R- 78,27,95,228
Petroleum Deposits in Muradpur

ToraL

1294, Shri D, C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Unstarred Question No 408 on the
17th February, 1959 and state the
further progress since made in regard
to the survey of petioleum deposits
near Muradpur in Kashmur State?

The Minister of Mines and Oil (Shri
K. D. Malaviys): Further surveys
have not been carried out in this area
so far.

Schoiarshiys to Punjeb Stedents
Abrosd

1295, Bhri D. C. Sharma: Wil the
Minister of Sclentific Research and
Cultural Affairs be pleased to state
the number ot scholarships given to
students from Punjab for tramning in
foreign countries under scholarships
schemes administered by his Ministry
during 1958-59?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): Three students from
Punjab have been awarded scholar-
ships under the following scholarships
schemes adminustered by the Mims-
try of Scientific Research and Cultural
Affairy during 1958-59:—

1 Techmical Co-operation
Mwssion (USA) 1

lnternational Associa-
tion for the Exchange
of Students for Tech-
nical Experience 2

[&]

Removal of Untouchabiiity in Delhi

1296. Shri D. C. Sharma: Will the

Mimister of Home Affairs be pleased
lo state:

(a) the amount proposed to be
dllutted hy the Central Government
fur mopaganda for removal of un-
touchability 1n the Union Territory of
Delhy during 1959-60;

(b) the nature of the schemes on
whith the amount 1s to be spent; and

(¢) whether the Delln Admimistra-

tion have submitted anv scheme in
this regard?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) to (c) A
sum of R+ 2,000 has been allotted for
the purpose It 15 proposed to spend
this amount on holding Harjjan con-
ferences, awarding prizes and publish-
Ing progress reports about the welfare
schomes for Scheduled Castes and
Other Backward Classes
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All Indla Memorial for the Martyrs
in Delbd

Shri Barman:
Shri Subodh Hansda:
Shri 8. C. Samanta;:
Shri Ram Krishan Gupta:
Shri Bhakt Darshan:

| Shri D. C. Sharma:

1297,

Will the Minister of Home Affalrs
be pleased to refer to the reply given
40 Starred Question No. 134 on the
12th February, 1859 and state the
progress made so far in the construc-
tion of an All India Memorial in Delha
for the martyrs of Freedom struggle?

The Minister of State in the Minis-
iy nf Mam~ Affals (fhr Jadns'-
“The Central Public Works Department
have prepared a preliminary estimate
«of Rs. 9,60,000 for the work and the
ierms of the agreement, that will have
to be concluded between Government
and the Architect to be commissioned
for the work, are under examination.

Delhi Floods

1294, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 572 on the 20th
February, 1959 and state the further
progress made in the working of the
Relief Committee set up to tackle
Delhi floods?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
“Two hundred and eighty four families
of persons rendered homeless during
the rains last year have been allotted
tenements built by the Delhi’ Deve-
lopment  Authority at Jhilmila
*Tahirpur.

Iron and Steel Quota for Punjab

1289, Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state the quota of iron
-and steel allotted to Punmjab during
1958-80 so far?

The Minister of Steel, Mines and
Wuel (Sardsr Swaran Singh): Allot-
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Ments of stee]l are made guarterly, A
otal quantity of 47,775 tons of stesl

s been allotted for the first two
Quarters of 1959-80—excluding allot-
™ent under Small Scale Industries
Quota for Pd.II|59-60, the figure for
Which is not yet available. *

A total guantity of 42,000 tons of
Big iron has been allotted during the
first 8 months of 1989

Japancse Nationals in West Bengal

1300. Shri Pangarkar: Will the
Minister of Home Affairs be pleased
state the number of Japanese
Nationals or citizens of Japanese
Origin in the State of West Bengal at
Rregent?

The Minister of State In the Minis.
fLy of Home Affatrs (Shri Datar):
There are at present 221 Japanese
Nationals or persons of Japanese origin
(including children) in West Bengal.

Un'ouchability (Offences) Act, 1955

1301. Bhri Pangarkar: Will the
Minister of Home Affairs be pleased
1y state the number of persons who
had been prosecuted in Bombay State

uring 1958-58 under the Untouch-
8pihty (Offences) Act, 18557

The Minister of Home Affairs (Shrl
G. B. Pan1): 229 in 1958 and 91 from
15t January, 1959 to 30th June, 1959.

' Issue of Visas to Foreigners

1302. Shri Pangarkar: Will the
h{:nister of Home Affairs be pleased to
State:

(a) the number of foreigners to
Whom visas to visit India were issued
during the second quarter of the year
1959; and

(b) the names of the countries to
Which these persons belonged?

The Minister of Home Affairs (Shri

G. B. Pant): (a) According to the

tion recelved so far, the num-

Ber  (excluding Commonwealth

;itiuns and Pakistan nationals) is
018,
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(b) Almost all countries in the
world

Inquiry Commissions

1308. Shrimati Mafida Ahmed: Will
the Mnster of Home Affairs be
Ppleased to state.

(a) the number of Inquiry Commus-
sions appointed during 1957-38 by the
Government of India excluding those
appointed to mvestigate raillway and
air acadents,

(b) the amount spent on these
Commussions, and

(c) the reasons which necessitated
and the constitution of these enquiry
bodies?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar) (a)
Fourteen

(b) About Rs 22,30,572

(¢) Dalmia Jain Commission of
Inqury was appointed to inquire into
the mal-practice of the Dalmia Jamn
Group of Companies,

Pay Commission was appointed to
examine the principles which should
govern the structure of emoluments
and conditions of service of the Cen
tral Government employees and to
consider and recommend what change<
in the structure of emolument, and
conditions of service of diffeient
classes of Central Government em
ployees are desirable and feasible

Chagla Commission of Inquiry was
appomnted to enquire into and report
on the transaction of the Life Insur-
ance Corporation relatmg to the pur-
chase of shares m ‘Mundra Concerns'

Bose Board of Inquury was appointed
to inveshigate certain charges aganst
Sarvashri H M Patel, ICS, and
G R Kamat, ICS;

The Direct Taxes Administration
Enquiry Committee was appointed to
advise the Government on tho admunis-
trative organisation and procedures
necessary for implementing the inte-

gated scheme of Direct Taxation with
due regard to the need for eliminating
tax evasion and avoiding inconven:-
ence to the assessees;

The Customs Reorgamsation Com-
mitiee was appomnted to conduct a
comprehensive enquiry into customs
Procedures and organisation and to
make recommendation for thewr
improvement,

Kerala and Madrag Food Poisoning
cages Enqury Commussion was
appointed to enquire into the circum-
stances 1n which and the causes
whereby the food and foodstuffs came
t0 be contaminated and the con-
sumption of which resulted in poison-
ing of various persons in Kerala and
Madras in April and May, 1958, to
enquire whether the contamination
could have been avolded or detected
m time and to ascertan whether
action, 1f any, was taken by the person
or persons concerned after detection
of such contammation to prevent
further distribution of the contarunat-
ed food or foodstuffs and to ascer-
tayn further whether there was any
failure in taking adequate wmeasures
for the avoidance or timely detection
of such contamination and the person
or persons responstble for such failure
The Commission was also asked ta
sugpest measures to be taken to safe-
Buard aganst similar occurrence in
future,

A Committee was appointed to assess
and evaluate the present status of
Avurvedic System of Medicine;

Newton Chickli Court of Inqury
Wasz appointed te enquire mnto the
conduct of the Manager of the Newton
Chickli Colliery,

Burra Dhemo Court of Inquiry was
@ppointed to enquire into the conduct
of the Manager, Burra Dhemo
Colliery in connection with accident
in that Colliery on 28th September,
1958,

Chinakuri Court of Inquiry was
appointed to enquire into the causes
of and circumstances attending the
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acaident that occurred mn the Chunakun
Colliery on the 19th February 1988,

Central Bhowrah Court of Inquiry
was appointed to enquire into the
causes of and circumstances attending
the accident that occurred 1n  the
Central Bhowrah Colliery on 20th
February, 1958;

Central Bhowrah Court of Inquiry
was appointed to enqure into the
conduct of the Manager and Surveyor
of Central Bhowiah Colliery m con-
nection with the accadent 1n that mine
on 20th February, 1958,

Manganese Poisoning Inquuy Com
mittee was appointed to investigate
the causation, eatent, diagnosis and
treatment of the different varieties of
Manganese poisoming found 1n the
workers of the manganese mine- of
India

Agra Fort

1304. Shrimati Mafida Ahmed: Will
the Minister of Secientific Research
and Cultural Affawrs be pleased to
state

(a) whether 1t 15 a fact that the
historic Agra Fort 1s 1n a poor condi
tion and the ditch suriounding the
fort has not been cleared fo1 a numbe1
of vears,

(b) if o whether Government pro
pose to undertahe necessaly repair
and the clearance of the ditch and

(c) 1if so, when?

The Deputy Mimster of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) to (c) No, 511 The
structures under contiol of the Union
Department of Archaeology are 1n a
fairly good state of preservalion The
ditch surrounding the fort i1s under
the control of the Military authorities

Assisiants’ Grade Examination, 1957

1365. Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to state

(a) the number of candidates who
were called for Assistanis’ Grade

Examunation held 1n 1957 by the Union
Public Service Commismon; and

(b) whether any information was
given to them about their chances of

employment or non-employment in the
near future”

The Manister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
12,696 candidates were admitted to
the Assistants’ Grade Examination
held in 1957 by the Union Public
Service Commission, of whom 8,177
appeared at this examination

(b) It was announced in a Press
Note on the 1st April, 1958, that it was
propo-ed to rcermit 400 Assistants for
the Central Secrctariat Service, 25 for
the Indian Foreign Service (B) and 7
for the Raillway Board Secretariat
Scivice on the results of the Assistants”
Giade Examination, July, 1957 The
Railway Board have since decided to
recruit 16 more Assistants and a few
other officts not participating 1n the
Central Secretariat Service Scheme
have also decided to make some
recruitment to the Assistants’ Grade
undcr them, on the results of this
c¢xamination Thd appointments on
the basis of these deusions are at pre-
«ent in progress, 1t 13 not, therefore,
considered necessary to ‘make any
furthc: gencral announcement n this
regard

Boarding Houses for Tribal Students
i Tripura

1306 Shr1 Dasaratha Deb: Will the
Mmister of Education be pleased ta
state

{a) the total number of boarding
houses for Tribal students at present
mm Tripura

{b) the total number of students
1esiding 1n these boarding houses,

(c) the number of such students
geting boarding stipends;

(d) the reasons for not extending
boarding stipends only to a section of
the students residing m the Govern-
ment boarding houses for Tribal
students, and
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(e) whether the Government intend
to extend this facility to all students
residing in Government boarding
houses for Tribal students?

The Minister of Education (Dr. K. L.
Shrimali): (a) 24.

(b) 284,
(c) 85.

(d) The stipends are given only to
deserving tribal students residing in
boarding houses under the direct
control of the Administration.

(e) No Sir. Only the deserving
stl_zdents will be helped beyond the
primary stage.

Foreigners in Steel Planis

1807. Shri Dinesh Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of foreign techni-
cians working in Bhilai, Durgapur
and Rourkela Steel projects,
separately; and

(b) the exbenditure incurred there-
on, project-wise?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
number of foreign technicians work-
ing in the three projects is as under:

Rour- Bhilai Dur-

‘In the employment of kela gapur
Projects directly . 1937 Nil
Contractors . 938 Nil _ 251
Consultants : 40 70 9

(b) The expenditure incurred by
Hindustan Steel on foreign technicians
has been as follows:—

Rourkela : Rs. 2,32,27,952°34
+ DM 1,67,62,744.92
+ £ 1,412-2sh. od.

Bhilai : Rs. 2,77,23,969°58

Durgapur: All the foreign techni-
cians are employees of the Contractors

and the Consulting Engineers and as
such, their pay, etc. has not been paid
by Hindustan Steel.

Tobacco Cultivation in Andhra Pradesh

1308. Shri M. V. Krishna Rao: Will
the Minister of Finance be pleased to
state:

(a) the total area brought under
tobacco cultivation in Andhra Pradesh
during 1958-59 (District-wise); and

(b) the income accrued in excise
duty therefrom?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). A state-
ment showing the required informa-
tion is laid on the Table of the House.
[See Appendix II, annexure No. 132].

Iron Ore Deposits in Orissa

1309, Shri Panigrahi: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state:

(a) the total estimated reserves of
iron ore deposits in Orissa;

(b) the total estimated reserves of
manganese ore, chrgmite and bauxite
ore deposits in Orissa; and

(¢) the total estimated reserve of
coal, china eclay, dolomite, fireclay,
kyanite, and limestone deposits in
Orissa?

The Minister of Mines and 0Oil
(Shri K. D. Malaviya): (a) The total
reserves of iron-ore in Orissa (in-
cluding Singhbhum) have bezn esti-
mated at 1,696 million tons (Proved),
and 8,000 million tons (possible).

(b) The total estimated reserves are
as follow:
Manganese-ore 8 millior tons
approximately.
520,000 tons
862,000 tons

Chromite
Bauxite .

(¢) The total estimated reserves arc
as follows:

Coal . . . 744,280,953 tons

China clay 195,000 tons.
Dolomite 200-9 million tons,
Kyanite . . . Insipnificant.
Limestone . zo0 million tons.
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The reserves of fire clay have not
yet been estimated.

Geld and Flourite Mines in
Rajasthan

1310. Shri N. M, Deb: Wil the
Minister of Steel, Mines and Fuel be
pleased to state-

(a) when the newly found gold
mines near Ranchi and flourite munes
m Rajasthan will begin to operate,
and

(b) whether the operation will be
done through Government or by any
public concern?

The Minister of Mines and Oil
(Shri K D Malaviya): (a) No gold
mines have been discovered near
Ranchi

Prospecting of flourite :n Dungar-
pur area of Rajasthan i1s continuing by
the State Government and the ques-
tion of operating the mines will ar<e
only after the final report about the
deposits 1s received

(b) Does not arise so far as gold
mines are concerned As regards
flourite mines, the State Goveinment
will conmider the matter after receipt
of the final report about the deposits

Indian Medical Stodents in Foreign
Counitries

1311. S8hri D. C. Sharma; Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state

(a) the total number of Indian
students receiving medical education
mn foreign countries (country-wise)
and

(b) the number out of these stu-
dents (State-wise) who are 1n receipt
of scholarships or any other financal
assistance from the Government of
India or of the foreign countries in
which they receive education®

The Deputy Minister of Sclentific
Research and Cuitural Affairs (Dr.
M. M. Das): A statement 1s laid on
the Table [See Appendix II, annex-
ure No. 188].
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Smaggices on Indo-Pakistan Border
Shri Harisn Chandre Mathwr:

1313, ; Shri Raghunath Singh:
Pandit D. N. Tiwary:

Will the Minster of Finance be
pleaged to state

(a) how many smugglers on the
East and West Indo Pak Border were
arrested or killed during the last 6
months (separately),

(b) what 1s the value of property
selzed, and

(c) the number of smugglers con-
victed (nationality.-wise)?

The Mmister of Finance (Shri
Morarji Desai): (a) to (c) A state-
ment giving the information 15 laid
on the Table of the Sabha

STATHMENT

—— e — —— ma am — —— - ma

Ii do-West Indo-Last
Pak bordes Pak border

(from 1st Jaauary, 1959
to 318t July, 1959)

N —— —_—— —

(2) Number of smugg-

lers arrcsted 46 52
Number of smugglors
kiled 15 2
(b) The value of proper-
ty scized Rs 60,904 Rs 2,47,498

(t) Number of smugg- Nonc was 8 Induans
lers convicted (1 a- convicted and 2
twonahity wise) out of Pakistanis

number were
shown conwvicted
against

(w) above

Ethiopian Consal

1313 Shri Radha Raman: Will the

Minster of Finance be pleased to
state

(a) whether it i3 a fact that the
Ethioplan Consul was Involved in a
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case of smuggling ef foreign currency
and expensive diemonds in Bombay in
April last; and

(b) if so, the amount of currency
and the value of expensive jewellery
seized?

The Minister of Finance (8hrl
Morarfi Desal): (a) and (b) Yes, Sir,
In pursuance of information received
by the Bombay Custom House, Shn
Ismail M Kanga, honorary Consul to
the Government of Ethiopia at
Bombay, was apprehended on the 28th
Apnil, 1939 at the Santa Cruz sirport
while he was leaving for Geneva by
the Air India International On a
search of his baggage and person, one
diamond weighing 19 10 carats valued
at Rs 2,85,000 (approximatcly) and
some foreign currency (including
travellers' cheques) werc iecovered
from him, the curiency conaisted of
£70 (sterling), 1120 (American)
dollars, 300 swiss francs and 2300
(Itahan) hira

Huts Outside Palam Airport

1314. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether 1t 1s a fact that there
are a number of mud huts outside the
Palam Aurport at New Delhi; and

(b) if so, whether Government will
consider to shift them from there?

The Minister of Defence (Shri Krishn,
Menon): (a) and (b) Yes sir, there
are about 55 Kutcha huts belonging
to Cantonment Board, Delhi, in Survey
No 232 The Cantonment Board
has decided to remove these huts and
provide alternative accommodation to
the occupants thereof by constructing
60 pucca tenements on & new site close
by Necessarv funds for the purpose
have been sanctioned by Government.

Fuel Efficiency Committee

1818, Shri Snbodh Hansda:
Bhri 8, C, Samanta:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

() whether the report of the Fuel
Efficiency Committee appointed by
the Government has since been sub-
mitted; and

(b) if so, the main observations and
recommendations made by the Com-
mittee?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b) The Fuel Efficiency Committee
1s a permanent body, and, unlike
many other ad-hoc Committees, its
tenure 1s not hmted to a specified
period of time The Committee will
mainly deal with broad problems of
fuel economy and efficienicy and keepr
the research aspect constantly in view.
It has been asked to submit a re-
port to Government on any specific
problem(s), nor has it submitted any
sn far Government are, however, in
close touch with the progress ol work
of the Committee Some of the pro-
b'ems that the Committee 1S at pre-
«nt engaged on are as under:—

(1) to evolve “industry-wise stan-
dards” based upon detailed examina-
tion of statistics to be collected from
the major fuel-consumers;

(11) to undertake publication of bul-
letins on Fuel Efficiency for the gu-
dance of important industries.

(1) to introduce quarterly routine
tests on boiler plant and to obtain de-
tailed results thereof through the
State Boiler Inspectorates; in this
connection the Commuttee iz examin-
ing the question of setting up mohile
testing units in some of the larger
industrial regions of the country;

(iv) to conduct sample surveys re-
garding the introduction of mechani-
cal stockers for stationary boilers, im
the place of manual stocking.

Purchase of Bteel

Shri Barman:
1316. { Shri Bubodh Hansda:
| Shri 8, C, Samanta:

Will the Minister of Steel, Mines and'
Fuel be pleased to state:

(a) how many contracts have beerr
entered into by Government with
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foreign coutniries for purchase of
steel for the year 1030;

(b) how much steel has been
vecelved up till now under these
Aagresments; and

(c) from which countries?

The Minister of Steel, Mines and
Tuel (Sardar Swaran Singh): (a) The
Government have entered into three
contracts direct with foreign countries
for the import of steel These con-
tracts are with the USSR, Poland and
Hungary; and the confracts are for
204,200 tons, 5,800 tons and 5212 tons
respectively

In addition to these, Government are-

®nls0 buying steel for a total value of
$ 60 million from the Development
Loan Fund

(b) and (c) 68,184 metric tons of
steel have been received upto June
1959 from Poland, Hungary and the
USSR agamst the above contracts
The first shipment of DLF steel 1s to
arrive this month

Jama Masjfid, Delhi

1817, 8hri D C. Bharma: Will the
Minister of Sclientific Research and
Cultural Affairs be pleased to refer to
the replvy given to Unstarred Ques-
tion No 201 on the 12th February,
1959 and state

(a) the further progress made with

regard to the repair of Jama Masjid
at Delhi; and

(b) the total amount spent therecn
€0 far

The Deputy Minister of BScientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Further work to the
wvalue of Rs 22,575 has been carried
oub.

(b) Rs. 1,14,936 75 nP upto end of
June, 1889

AUCUST 22, 1950  Written Asewen 3763

Commen Pelice Revervg Forow in
Novthern Zane

r 8hri D. C. Sharma:
1318. { Shri Keshava:
ismuuww:

Will the Minister of Home Affairs be
pleased to refer to the reply giveam to
Starred Question No. 1089 on the 10th
March, 1959 and state:

(a) the progress made so far in the
formation of a Common Police Re-
serve Force fér the Northern Zone;
and

(b) the strength
Force 10 be tormed”

of the Reserve

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b) The matter is still under the
consideration of the heads of Govern-
ments of the States in the Zone

Bullding for Indian Council for
Cultural Relations

Shri D C Sharma:
1319 Shri Subudh Hansda:
") Shri 8. C. Samanta:
| Shri Ram Krishan Gupla:

Will the Minister of Scientific Re-
search and Culiural Affairs he plea--
ed to refer to the reply given to Sta:-
red Question No 2104 on the 20th
April, 1959 and state the further pro-
gress since made towards the con-
struction of a bwlding for Indian
Counci] for Cultural Relations at New
Delhi?

The Deputy Minister of Sclentific
Research and Cultural Affalrs  (Dr.
M. M. Das): The work of construction
has started and the overall progress
of the project as on 31st July, 1938,
15 23 per cent.
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Nuclear Science and Nuclear
Engineering

1320. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Unstarred Ques-
tion No. 3670 on the 29th April, 1959
and state the progress so far made in
the introduction of courses in Nuclear
Science and Nuclear Engineering in
the Universities?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): On the basis of the recom-
mendation of the Expert Visiting Com-
mittee appointed for the Roorkee
University, the University Grants
Commission has accepted the general
policy that there should be no sepa-
rate courses in Nuclear Science in
Universities. The proposal of the
Andhra University has, therefore, been
dropped. The position regarding in-
troduction of Nuclear Engineering at
the Roorkee University has already
been stated in Treply to Unstarred
Question No. 3670 on 29th April,
1959,

Libraries for Women and Children in
Punjab

1321. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the amount allotted by the
Central Social Welfare Board for
being given during 1959-60 to volun-
tary social welfare organisations for
libraries for children and women in
Punjab State; and

(b) the names of such organisations
in Punjab which have already receiv-
ed or will receive the grants?

181 (Ai) LSD—3.

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). Sub-
ject-wise or State-wise allocation of
funds is not made by the Central
Social Welfare Board. However, the
Board has so far sanctioned grants
amounting to Rs. 7,000 for children’s
and women's libraries in Punjab, to
the following institutions, for utilisa-
tion during 1959-60:—

1. Hindi Milap Sangha, Jullundur.

2. Child Welfare Society, Gandhi-
~ nagar, Rohtak.

3. Punjab State Council for Child
Welfare, Rohtak.

4, District Council for Child
Welfare, Hoshiarpur.

5. Punjab State Council for Child
Welfare, Jullundur.

6. Gandhi Study Circle Library,
Ambala.

7. Balmiki Dharma Sabha, Patiala.

Expenditure Tax

J Shri D. C. Sharma:
1332.4 shri Daljit Singh:

Will the Minister of Finance be
pleased to state:

(a) the total amountwf expenditure
tax assessments, collections ~and
arrears upto the 31st March, 1959
(State-wise); and

(b) what steps have been taken to
realise the arrears of expenditure tax?
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The Minister of Finance (Shri
Morarji Desat): (a) State-wise figures
of Expenditure-tax demand, collection
and arrears as on 31-3-1950 are given
below:—

—  r—— - -

Demand Collection Arrears
rs‘!.o ' Statc d m&'ﬁ

ool.lecliun)

(Figures in thousands of

rupees)

1. Andhra Pradesh 12,69 11,90 1,06
2. Assam 15 4 7

3. Bihar . 23 33

4. Bombay 26,66 23,73 6,78
5. Dell 1.07 1,01 -

6. Himachal Pradesh 32 [ 14

7. Kerala 2 2058

8. Madras 2,09 1,90 2k

9. Madhya Pradesh 4,92 46% 34
10. Manipur .
11. Mysore 741 6,33 108

13. Punjab 326 3,31

13. Orissa . 6 T

14. Rajasthan - 486 454 44

15. Tripura . 27 32 ..

16. Uttar Pradesh 2,32 2,06 24

17. West Bengal . 271 3,16 20
ToTAL 69,04 64,67 10,74

(b) According to the latest informa-
tion available, the arrears now stand
at Rs. 6°11 lakhs These nominal
arrears are likely to be collected in
the ordinary course during the remain-
ing months of the year, but if it
becomes necessary, recovery action as
provided in the Act will be taken

Basie Education in Public Schools

1328, Shri D. C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 936 on the 5th March,
1050 and state the further progress

made by the Committee constituted to
go into the guestion of introduction of
Basic Education in the Public Schools
in the country?

The Minister of Education (Dz.

K L, Shrimalf): The Committes has
completed its tour programme and all
necessary data has been collected and
studied by it. The Report of the
Committee is under preparation.

Children’s Book Trust

1324, Shri D. C. Sharma: Will the
Minister of Edacation be pleased to
refer to the reply given to Unstarred
Question No. 120 on the 19th Novem-
ber, 1958 and state what further work
has been done by the Children's Book
Trust?

The Minister of Education (Dr.
K. L. Shrimali): A statement is
given below:—

STATEMENT
The Trust has taken steps:

(1) to acquire and take possession
of the land allbtted to it;

(2) to construct a building for 1ts
press and office;

(3) and has placed an order for the
purchase of an offset unit from
West Germany

Report of M.E.S. Construction
Committee

J325. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
refer to the reply given to Unstarred
Question No. 882 on the 25th Pebruary,
1859 and state:

(a) the progress made jn examuning
the report of the M.E.S. Construction
Committee; and

(b) the decisions taken thereon?

The Minister of Defence (Shel
Krishng Menon): (a) and (b). Preli-
minary examination of report, in the



Unstarred Question No 2788 on the
7th April, 1858 and state the progress
made so far in finding o1l in Jammu
Province, especially 1in Ramnagar,
Mansar, Rajouri and Nowshera areas?

The Minister of Mines and Ofl (Shri
K. D. Malaviya): Geological mapping
of Mansar-Suruinsar-Ramkot (Mast-
garh) antichne was completed and re-
ported seepages of o1l and gas were
investigated

Soholarships to Scheduled Tribes
Students

Shri R C Majht:
“‘"{m Subodh Hansda-

Will the Minister of Education be
pleased to refer to the reply gaven to
Unstarred Question No 1028 on the
8th March, 1858 and state

(a) whether the information regard-
ing some Scheduled Tribes who have
not yet come to the level of getting
post-matne stipend, has been collect-
ed; and

(b) if so, whether the lhst of such
tribes will be laid on the Table?

The Minister of Education (Dr K.
L Shrimali): (a) Piecemeal informa-
tion has been received from all the
State Governments/Union Administra-
tions continuously ubp to last week
(except from the Government of
Orissa, regarding Balangir District)

(b) The material is being compiled
apd will be placed on the Table of
the House shortly.

[ Suri R. C. Majhl:
13%8.{ Shrl Subodh Hansda:
{Shri 8. C. Samanta:

Wil the Minister of Defence be
djeased to state:

(a) whether Government keep any
of unused lands mmde the
Qutoumentnm;

(b) whether Government have any
Acheme to cultivate them under Grow
More Food Scheme;

(c) total acreage of land cultivated
At present and by whom; and

(d} tfie average quantly of rood-
Brains produced fram these lands
2 nually?

The Minister of Defence (Shri

Brishna Menon)- (a) Yes, S of all
Yinds

(b) It 1s the present policy of Gov-
®mment that all cultivable lamis
Under the Defence Ministry, which
2le temporarily surplus to mulitery
TSquirements  should be brought
Upder cultivation by military

irms/regiments/units subject to
g‘.-.'fence considerations ‘To the extent

1at they cannot do 1t themselves such
18,45 will be leased on yearly terms
tq private organisations/parties in
n prescribed order of priorities

(c) and (d) Information 1 being
€Gllected and will be laid on the Table
the Lok Sabha as soon as poasible

Pijice Stations in Out-lying Colonies
of Delhd

1329, Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be pleas-
®q to state:
oﬂ(a} whether the scheme for opening

police stations 1n the out-lying
:':-llnmes of Delhi has been finalised,

d

(b) if eo, the details thereof*®

The Minister of Home Affairs (Shri
G B pant): (a) and (b) Police
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Stations on Police Posts have betn
spened in the Mllowing out-lying
oslonies’ of Delhii—

Polics Stations Polics Pests

1. Patel Nagar. 1. Mot Bagh

2. Vinay Nagar 2. Chanakya Pun
3. Moti Nagar 3. Kotla Mubarak-
4. Lodi Colony pur.

3. Gandhi Nagar 4- Rriends Colony
6. Alipore s. Rajaur: Gardens
7. Tilak Nagar. 4. Natsina Phatak
8. Lapat Nagar

0

Police Stations or Police Posts in
other growing colonies will be open-
ed as and when necessary.

Defence Coliege

Shri Ram Krishan Gupta:
m"{smmz Darshan:

Will the Minmsster of Defence be *

pleased to refer to the reply given to
Starred Question No 1198 on the 13th
March, 1959 and state at what stage
stands the propocal to establish a
college in India oa the pattern of
Tmperial Defence College, London”

The Minister of Defence (Shri
Krigshna Menon): It has been decided
to set up a National Defence College
in India on the lines of the Imperisl
Defence College, London The college
will be located in New Delhi and the
first course 15 expected to commence
in a few months

Manufacture of Revolvers and Pistols
in India

1381, Shri Ram KErishan Gupta: Will
the Minister of Defence be pleased to
state:

(a) whether Government have any
proposal to start a factory in India for
the manufacture of revolvers and
pistols; and

(b) if so, when, and the estimated
cost of the factory?

The Debiity Minister of Defence
(Shri Raghuramsiah): (a) No Sir. 1t

Wrsn Answers o

is, howevie, propieed t mahufibiliire
@Y vevelveri it obe of the Orditkhios
Factoties, it there ¥ adéquidé demilhd
mn the ecuntry which is being assibiéd.

(b) Does not arise.

Scheduled Casten and Scheduled
Tribes Indebiedness

1382, Shri Ram Krishan Gupla:
Shri A, M. Tarly:

Will the Minister of Home Affabrw
be pleased to state:

(a) whether it s a fact that Gov-
ernment 1s considering a proposal to
conduct a sample survey of the pro-
blem of indebtedness amongst the
Scheduled Castes and Scheduled
Tribes; and

(b) if so, at what stage the proposal
stands at present?

The Deputy Minister
Affairs (Shrimati Alva):
Sir

(b) Does not anse.
Summer Dramsa Festival

1333 Shri Shivananjappa: Will tne
Minister of Scientific Research aad
Cultural Affairs be pleased to state

(a) whether 1t 1s a fact that there
was a clash of opinion between the
authorities of Song and Drama Divi-
sion of All India Radio and Sangit
Natak Akademy 1n holding Summer
drama festivals in New Delhy, recent-
ly,

(b) whether the heads of these {wo
bodies issued contradictory statements
criticising each  other for holding
festivals at the same time; and

(c) if so, why this happened at the
same time?

of Home
{a) No,

The Deputy Minister for Seciemtific
Research and Cultural Affairs (Dr,
M. M. Das): (a) No, Sir

(b) No, Sir
(c) Does not arise.
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Galpnisa for Bchaduled Teiles in
Oulonn

to Orissa during 1858-58?7

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b)
Eighteen Colorues have been started
for the Scheduled Tribes

Rupees 2405 lakhs

King George's School

Shri REam Krishan Gupta:
Shri Ajit Singh Sarhadi:
Shri Bhakt Darshan:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 2030 on the 24th
April, 1859 and state:

(a) whether Government have
selected a site for locating the King
George’s School which is being shift-
ﬁd from Nowgong (Jhansi) to Punjab;

(b) 1f so, the particulars of the site
selected?

The, Minister of Defence (Shri
Krishua Menon): (a) Yes, Sir

(b) K.G. School, Nowgong will
shortly be shifted to Chail (near
Simla) where suitable buildings and
:uul ::vt.heul:mwe lﬂ:ﬂsmyme he
ense by the
Governmant .of Punjad,
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1339. Bhri Bibhatli Mishra: Will the
Minifter of Defenee be pleased to
state;

(s) whether it is a fact -that the
National Cadet Corps have taken to
socia] service; and

(D) it so, whether the National
Cadet Corps from Bihar have done
any: notable work during 1058-397

The Minister of Defemcs (Bhrl
Krishna Menon): () The National
Cadet Corps have undertaken social
work in the Combined Cadre and
Social Service Camps since 1933.

(b) Due to certain administrative
difficulties no Social Service Camp
could be held in Bihar during 1853
Social @ervice Camps however have
been held in Bihar in 1953, 1854, 1956,
1956, 1857 and 1939,

frmrarer sdev & sreqrerT freren

2o, st qw qw : WT qy-wwt
74t 78 FaT A ¥ w6 fw

(v) texs-xe ¥ faresr 2w
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g s

() afz g, o 39% fgat ¥t v
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7T WTHT W AT WA &
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Veliore Fort Temple

1344 Shri N. R. Muniswamy: Will
the Minster of Scientific Restarch and
Cultural Affairs be pleased to state

(a) whether any scheme has besn
formulated for the renovation of
Jelrne Tt Tenge m Yadaw Sate:,

(b) 1f so, the details of the schema,
and

(c) 1ts estimated cost?

The Deputy Minister of Sclentifis
Research and Cultural Affairs (Dr. M
M Das): (a) No, Sir The Union
Department of Archaeology does not

renovate monuments, but looks after
their maintenance and repairs

(b) and (c) Does not anse

figrrrerer wtw F weret & e

vy o qO ¥y AT e
AR TF T B FIO HGT 6

(%) w71 o aw § & fonew
Ry gfearem & W gfEx W,
frt A T Y fea 6, e
% T8 T T,

(@) wvagws av ¢ fis g =-
frrar & qaivefer avt & el wo Sy
A qra feema Wi Y@ TR AfEeE
A ux

(v) ¥ ford A gR e
et a1 wr sy & g ?



3778, Wrigten Anmagrs SRAVANA 31, 18], (SAKA) Written Answers 3780

e dvem § gl (9,
o). ¢ (%) figmeer e e

ofw qre AP vk ¥ wr ar i d
@t fiffrae o ar wfiedz § @ T
W O A0 A 9T aR ¥ S aw
f & e oo e § dowewm F 7
T ¥ 1 v W fre § aaee w1
fear war 1 oA frar § aW-
s At frmwd ¥ w0 F wdff 5@
o spreqr A &« wher a-Afes
waw! & daw 7 wute w06 9 ARE
o wE & o w1 far mar § o
Fdfew o W A ag @ A
e 77 wieer § o o aw W
Lol

(w) o (7). o s & 0%
frearfos sfir & oo oo Afgs
o qaT $T A g W & Fa 4
# e w1 97 e w7 fear Wi
X § qg iR F W AW T
T | AW 4g A Aw gk ar aafiw
ofer & fae  fefafandr srdad
# 1§ ¥ ofe & ww ARE A
e are w7 & fF gafed sud sfw
JE(E@T FT €X  WIATAT TA7 W IN
FoT A o & wk |

Survey of ‘Kohlus’

1346, 8hri Hem Rgj: Wil the Minm-
ter of Finance be pleased to state:

(a) whether Government have
made any survey of the ‘Kohlus'
crushing non-essential vegetable oils
by mechanical power prior to the 1st
March, 1¢59;

(b) theu- number and how
many of werein condi-
tion before the imposition g

duty? priof to the st ﬂcwlu 1059

(uwk-*?z' sk

(c) the number of such

“}lr“‘-‘k .F.funn of :ne!?guty on tius st
Hll'ch 1959.

The Mimister of Finanpge (Shré
lqudtbeuli (a) to (¢). The infor-
ma is being coljected and will be

on the Taple of the Housp.

Retirement Benefits to J.C.0s.

1347, Shri Hem Raj}: Will the Minus~
ter of Defence be pleased to siate:

{a) the benefits which are available
to Junior Commissioned Officers at
the time of retirement;,and

(b) the bemefits that will accrue to
them for resettlement after retire-

ment as ex-servicemen?

The Deputy Minister of Defence
(Sardar Majithia): (a) At the time of
retirement, JCOs are granted the
following benefits:—

(1) Leave pending retirement.—
They are granted 60 days
annual leave, or 90 days ac-
cumulated annual leave, if
due. In addition, 60 days
leave is admissible to those
who go on retiring pension,
subject to a total period of
120 days Wherever more
favourable, 58 days release
leave and overseas service
leave at the rate of one day
for every month's service
overseas are given.

(1) Pension/gratuity—They are
given a service gratuity or
pension on reflrement,
depending upon their length
of qualifying service, rank,
pay group and the cguse of
retirement. The latest rates
of service pension/gratuity
are given in a pamphlet
entitted “Pay and Ajlowance,
and Pensions—Defence Ser-
vices Personnel”., Coples of
this pamphiet are available in
the libraries of both Houses
of Parllament
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(b) The followang benefits are
available to ex-JCOs in the matter of
resettlement.—

(i) preferential treatment by the
Central and BState Govern-
ments m filing up appont-
ments 1n various Departments
for which mulitary traming 1s
a quahfication,

(u) relaxation of age to the extent
of service rendered in the
Armed Forces plus a grace
period of three years for
appointments under the Cen-
tral Government, other than
those made on the basis of
open competitive tests held
by the Umion Public Service
Commussion,

(m) allotment of land in colorues
organised by the State Gov-
ernments in collaboration with
the Ministry of Defence, and

{1v) trammung m Vocational/Techm
cal Trades as well as Basic
Agriculture 1n various nst-
futions set up by the Central
and State Governments

Allowances to J.C Os

18348, Bhri Hem Raj: Will the Minis-
4er of Defence be pleased to state

(a) what are the conservancy ser-
wices and allowances that are aval-
able to the JCOs posted in peace
stations, and

(b) what are the accommodation
facilites, conservancy services and
allowances that are available to them
mn the cificessional areac’

The Minister of Defence (Shri
Erishne Menon): (a) In  peace
etations, JCOs are provided with free

services of a sweeper and a water
no water

Commander on the bams of the rate
at which such services are obtained by

AUGUBT 22, 1858 Written Answers 3782

avillans of equivalint status 1z the
locality, subject t0 & maximum of
Re 9 per mensem. In stations where
these services cannot be obtaned st
the maximum rate, the allowance can
be granted by the local authorities at
the rate of Rs 10 per mensem.

(b) In concessional aress, JCOs are
provided with free mingle accommoda-
tion and allied services including con-
servancy

Dearness Allowance

1349, Shri Hem Raj: Will the Munls-
ter of Defence be pleased to state:

(a) whether 1t 1s a fact that Cen-
tral Government Cival Employees and
Military Officers get full dearness
allowances while serving n conces-
sional areas,

(b) whether 1t 1= also a fact that
the Jumior Commussioned Officers and
other ranks get half the dearness
allowance, and

(¢) if s0 the reasons thereof”?

The Deputy Minister of Defence
(Sardar Majithia): (a) On the awil
side there are no “concessional
areas”, and dearness allowance 1z
given at full rates to all Central Gov-
ernment servants posted anywhere in
India

Military officers also receive dear-
ness allowance at full rates, whether
they serve in a "concessional area” or
not

(b) JCOs and ORs receive dear-
ness allowance at hal? the correspond-
ing aivihan rates, whether they serve
In a “concessional ares” or in any
other place in India

(¢) Dearness allowance ;s admutted
10 JCOs and ORs at half the cor-
responding cavihan rates, having
regard to the fact that they receive,
in addition to normal pay and allow-

|
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concessions cannot be provided in
kind:— .

(1) ration (cooked); °

(ii) accommodation (including
furniture, light and water)

subject to the prescribed re-
gulations;

(iii) conservancy;

{iv) hair-cutting/hair-cleamng and
washing services; and

{v) clothing.

Civilian Government gervants who
are entitled to free board and lodging
concessions as a condition of their
appointment are also given 50 per
cent of the dearness allowance which
would otherwise be admissible %o
them. N
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Private Primary Schools of Tripura

1352, Shri Dasaratha Deb: Will the
Minister of Education be pleased to
atate-

(a) what 1s the grant-in-aid given
to the private primary schools in Tri-
pura;

(b) whether representations have
been made to increase this aid;

(¢) it so, the action taken thereon;
and

(d) whether the aid reaches these
schools in time every month®

The Minister of Education (Dr, K.
L. Shrimall): (a) Rs 30 pm per
school.

(b) Yes, Sir.

(¢) The matter 1s under considera-
tion

(d) There has been some delay this
year in the payment of grant-in-aid
to private schools due to the propos-

ed transfer of work relating io pay-
ment of grant-in-aid to the Territorial

Council.
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Cermaption
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Minister of Home Affairs be plessed
to state:

(a) the total number of complaints
of corrupt practices against Govern-
ment employees received by the Tri-
pura Administration duringdhe years
1987 to 1059;.

(b) the number of such complaints
investigated; and

{c) the number of such cases m
which the employees have been
punished after the complaints were
substantiated?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). The information is being col-
lected and will be laid on the table of
the House in due course

Realization of Dadan Money in
Tripura

13454. Shri Dasaratha Dsb: Will the
Minister of Home Affairs be pleased
to state:

(a) how many tribal landless
jhumias have been served with ‘shan-
shit' notices for realisation of Dadan
Money in Tripura, during 1958-59;

(b) whether representations have
been made to suspend realisation of
Dadan Money in view of the fact that
food crisis prevails throughout Tri-
purs; and

(c) the decimon taken by the
Adminigtration in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
123,

(b) Yes, Soms represeniations ask-
ing for suspension of realisation have
been received by the Administration.

(c) The represeniations are being
enquized into. Certificate cases, in
respac of . representations have
beep repgived, have been kept in abe-
yance till the completion of enquirfes

Onlm
for the Mhemt caves aﬂﬁ‘
thegpersons who are incapable of
peying.

Grants to Political Sufferers in,
Mynjpar

1855, Shril L. Achaw Singh: Will the
Minister of Home Affgirs be pleasad
to state:

{a) the number of political sufferers

who have been given monetary granis
during 1958.59, 1950-60 so far in the
Unton Territory of Manipur;

(b) the total amount of monetary
grants given so far, and

(c) how many applications are
pendung for disposal at present?

The Miniater of Home Affairs (Shat
G. B. Pant): (a) 27
(b) Rs 13,500

(e) 17

National School of Drama

1356. Shri L. Achaw Singh: Will the
Mimster of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether admission to the two-
year course at the National School of
Drama 18 restricted to the academic
qualhfication of matriculation,

(b) whether any exception 1s made
in respect of those who possess un-
usual gifts even though they de.net
possess the minimum academic quali-
flcation; and

(e) if not, the reasons therefor?

The Deputy Minister of Scientific
Research and Cultural Affailrs (Dr,
M M Das): (a) Matriculation or any
equivalent examination is normally
one of the basic qualifications requir-
ed for admussion

(b) A candidate possessing unususl
gifts though not having the minimum
academic qualification can be admitted
on merits

(c) Does not arise.
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Sahitya Akademsi

9. Shirl ‘Wolleyxr: Will thie Miris-
Ser of Scientific Research wid Culltn-
al Affstrs be pleased to siate:

{a) whether it is a fact that Sahitya
Akzdemi has decided to set up a
zonal' office in Madras; and

«b) if so, when this will be set up?

The Deputy Minister for Scientific
Besearch ang Cultural Affairs (Dr.
M, M. Pas): (a) Yes, Sir.

(d) During this financial year.

Indebtedness of Government Em-
ployees

1358. Shri Jhulan Sinha: Will the
Minister of Home Affairs be pleased
%o state:

(a) whether Government have re-
ceived any reports about the wide-
spread indebtedness among the Cen-
tral Government employees especially
in Delhi and New Delhi; and

(b) if so, the measures under con-
templation to meet the situation?

The Minister of State in the Minis-
iry of Home Affairs (Shri Datar) (a)
No

{b) Does not arise

Number of Vacancies in Assistants
Grade

1359. Shri 8. M Banerjee: Will the
Minister of Home Affairs be pleased
o state:

(a) the number of vacancies in the
Assistants Grade lying vacant at pre-
sent;

{(b) the number of posts to be filled
in as a result of the Assistants Grade
Examination held in May, 1959; and

{c) the number of posts earmarked
for being filled 1n by promotion of
Upper Division Clerks working in
various Mlnistries of the Government
of India?

The Minister of State In the Minis-
try of Home Affalrs (Shri Datar): (a)

On the 1st July, 1969, the number of
posts in the grade of Assistants ce-
'‘ported to ‘be vacént in all the Minis-
tries and dffices partidipating in ‘the
Central Secretariat Service Scheme
was 274,

(b) and (c). The vacancies will be
filled partly by direct recruitment on
the results of the two  Assistanty’
Grade competitive Examinations held
in April and May, 1959, respectively,
and partly by promotion. The exact
number of vacancies to be allotted to
the two categories has, however, mot
yvet been decided,

Auto Car Refuellers

1360. Shri K 8. Ramaswamy: Will
the Minister of Defence be pleased to
state-

(a) the number of auto car refuel-
lers (bowser) rebuilt for refuelling
Indian Asrforce Aurcraft by the
Defence Department during 1857,
1958 and 1959 so far;

(b) how many such auto car refuel-
lers can be built out of discarded auto
cars scattered in various parts of the
country; and

(c) what 1s the estimated value of
the saving to the Ministry by under-
taking this task?

The Minister of Defence (Shri

Krishna Menon): (a) 1857 ~— Nil
1958 — Nil
1858 — 30

(%0 far)
(b) In all 70 (approx)

(c) The estimated cost for a new
refueller 1s 1,10,000 lakhs. It is diffi-
cult to say what their disposal value
would be Air Headquarters esti-
mate the saving to be about 70 lakhs

Educational Concessions to Children
of Political Sufferers

1861, Shri Rami Reddy: Will the
Minister of Education be pleased to
state:

(a) whether any concessions are
given to the children of political
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sufferers in regard to admission for
technical courses;

(b) whether any financial assistance
was given during the last five years
for such students;

{c) it so, the assistance given year-
wise;
(d) whether Government have set

apart for the assistance of such stu-
dents any amount for 1859-60; and

(e) if so, the amount set apart?

The Minister of Education (Dr.
K. L. Shrimali): (a) No concessions
are given specifically for Technical
Courses; but the Scheme approved by
the Government of India for grant of
educational facilities to the children
of political sufferers provides for
special consideration in the matter of
admission to recognised institutions for
all courses,

(b) and (¢) Do not arise as the

scheme 1s expected to be implemented
only from the academic year 1959-80

(d) No, Bir, since no specific reser-
vations have been made for Technical

Courses.
(e) Does not arise

Coaching of Indian Cricketers

1362. Shri Aurobindo Ghosal: Wil
the Minister of Education be pleased
to state:

(a) whether 1t 1s g fact that a
scheme for giving special coaching to
some young Indian cricketers has becn
formulated;

(b) if so, the nature of the scheme,
and

(c) how many cricketers will be
included in it”

The Minister of Education (Dr
K. L. 8hrimali): (a) to (c). The Gov-
ernment of India have not formulat-
ed any scheme for giving special
coaching to some young cricketers
The Board of Control for Cricket in
India had, however, proposed to de-
pute seven young cricketers for coach-
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ing in Al Gover's School in the U.
The Board has been informed that
financial assistance could be given
this purpose at this stage since
current year's cricket season in
UK. is coming to a close.

‘Ways and Means Advatce to Orissa

1363 Bhri Sanganna: Wil the Minis-
ter of Finance be pleased to state:

(a) whether any Central aid was
given to the Government of Orissa
as interest-free ways and means ad-
vance during the year 1958-59 against
the amounts of loans and grants;

{b) 1f <0, to what extent; and

59

(¢) for what purpose?

The Minister of Finance (Shri
Morarji Desal): (a) to (c). A sum of
Rs 965 34 lakhs, representing three-
fourth, of the Central assistance al-
lotted to the Government of
for then Plan Schemes during 1958-
59, was given to them as ways and
means advance in nine equal monthly
mnstalments begmning from May 1858.
Of this, a sum of Rs. 81787 lakhs was
subsequently converted into loans and
the balance of Rs 147'47 lakhs into
grants for specific plan schemes ae-
cording to the pattern of Central as-
sistance apphcable to them

While no intrest 1s charged on the
ways and means advance as such, the
portion of such advance converted in-
to loans carries interest from the 1st
October, 1958

British Council Scholarships

1364, Bhrl Achar: Will the Minster
of Educatlon be pleased to state-

(a) whether the selection of candi-
dates has been made for the award
of British Council Scholarships for
the year 1859-60; and

(b) if so, the basis on which tha
selection was made?

The Minister of Edueation (Dr.
K. L. SBhrimali): (a) Yes, Sir.

(b) The candidates were selected by
the Government of India on the basis
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of merit, with the asgistance ot;
Selection Committee, duly constituted
for the purpose.

Retirement of Qovernment Servants

1385. Shri Harish Chandra Mathur:
Will the Minister of Home Affalrs be

pleased to state;

(a) how many Central Government
servants drawing a salary of over
Rs. 2,000 per month had become due
for retirement during 1958;

(b) how many of these continue on
extension and how many have been
re-employed in Government or in (1)
public enterprises, (il) private flrms;
and

(c) whether a statement giving
particulars of services and salary will
be placed on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Information regarding the
number of Central Government ser-
vants drawing over Rs. 2,000 p.m. who
became due for retirement during
1858 is not available 8 such officers
were, however, granted extension of
service and 1 was re-employed. Gov-
ernment have no informagion about
officers of this category re-employed
in private firms

(c) A statement 15 laid on the Table
giving particulars of the salary and
posts in which .extensian /ra-employ-
ment has been granted

STATEMENT

Central Government servants draw-
ing over Rs 2000 per month who be-
came due for retirement on attaining
the age of superannuation but were
granted extension of service or re-
employment during the year 1958.

SL Deqlmnilm Pav
No.
c - Rs
Officers given extension of service :
7. Director, Geolosical Sumy
of India 3,000

a. Commissloner for Indin,

T -

Sl. Deasignation Pay
No.
3. Geners! Manager, Chitta-  Rs.
ranjan tive
Works . . . 3,500
4 Chief Engineer, Central
Railways . 2,500
s Controller of Stores. Ms-
nistry of Railways . 2,500
6. Financial Adviser & Chief
Accounts Officer (Cons-
truction), S.E. Railway 2,400
7 Financul Cm‘lmmmer,
Railways 4,000
¥ Additional M :mber (Works;
Railway Board 3,500

Offrcers ve-employed .
1. Chairman, Delhi Stats Elec-
m.mf Board 2,200

!mage Found at Bajragirl Hill

1366. 8hri B, C. Mullick: Whll the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether 1t 1s a fact that g stone
image about 4 feet 1n length has been
found from Ba)ragir1 hill at Kotapur
in Cuttack district of Orissa during
May, 1959;

(b) 1t so, the nature of this image;
and

(c) whether 1t has been removed o
Bhubaneswar by the Superintendent
of Onissa Museum?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M M. Das): (a). Yes, Sir.

(b) and (c). It has been identified
as an 1mage of Tara, It is an unfinish-
ed 1mage and was found in broken
condition (two meces). Its height is
4’ %6 breadth 2’ xg". It 13 an image of
8th Centurv AD, which has been
brought to the Orissa State Museum,
Bhubaneswar, by the Superintendent.
Stale Archaeological Depariment

Relief to Political Sufferers in Orissa

1367. Shri Surendranath Dwivedy:
Will the Minister of Home Affairs be
pleased to state:

(a) whether any aid or relef has
been given by the Central Govern-
ment to the political sufferers or their
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Amhilies in Orissa during the peridd
from 1957-58 to 1958-59;

(b) if sv, the number of such per-
sons or families; and

(c) the amount given to them?

The Minister of Homs Affalrs (Shri
4. B. Pant): (a) Yes.

(b) Two.
(c) Rs. 700

“‘Linking of Educational Facilities with
Plan Requirements

1368, Shri Ram Krishan Gupta: Wil
the Minister of Eduecation be pleased
to state:

A®) wneiner Grovernmer mave Yor-
mulated any plan to ink up the out-
put of students from higher institu-
tions of learing, technical as well as
academic, with the developing needs
of the country,

(b) if so, the nature of the plan
formulated; and

(c) when it wall be introduced’

The Minister of Education (Dr.
K. L. Shrimali): (a) The Government
is examining a proposal for condueting
& survey of the supply of, and demand
for, graduates to determine the re-
lationship between the output of in-
stitutions of higher education and the
needs of professional and technical
manpower for the social and economic
development of the country

(d) and (c¢) Do not arise
Welfare Extension Projects, Punjab

1369 Bhri Daljit Singh: Will the
Minister of Educatlon be pleased to
state the number of Welfare Extension
Projects allocated to Punjab by the
Central Social Welfare Board fo1
1958-59 and 1989-607

The Minister of Education (Dr.
K. L. Shrimali): Seven Welfare Ex-
tension Projects of the co-ordinated
pattern have been started by the
Central Social Welfare Board in
Stage-1 Blocks selected by the Minis-

AtGusr &,

fwht - bed a 3‘?&

try of Communily Developaent dvr-
ing 1908-39. Twelve such Frejents
are Proposed to be started during
195¢~60.

ppdians Participating in Chansel
Swimming

1570, Bhri P. C. Borvoah: Will The
Mirister of Education be pleased to
stat®:

(a) whether 1t 1z a fact that two
Ind!an nationals from Bengal left ‘for
London to take part m the Channel
Swimming this year;

(P) whether they asked for any as-
mistance and financial help from Gov-
ernment, and

W ~su, *hie Anecrinm ‘ahicets “m *hee
matter?

fhe Minister of Education (Dr.
K L Shrimali): (a) Yes, Sir.

(b) Both of them asked for foreign
exchange facilities but only one asked
for financial assistance.

() Whereas the foreign exchange
facilities were granted the requesi
for financial assistance has been re-
16

Hostels for Scheduled Castes and
scheduled Tribes Students in Delhi

3371 Shri Siddlah Will the Minis-
ter 0! Home Affairs be pleased to
statle

(8) whether any action has been
tagen or 1s proposed to be taken to
staft hostels for the Scheduled Castes
stydents 1n the Union Terntory of
Delhi; and

(b) if so, the details thereot”

Deputy Minister of Home
Agffairs (Shrimati Alva): (a) and (b).
Under the Second Plan schemes for
the welfare of Scheduled Castes in
Delhi there 1s no provision for starting
hostels for Scheduled Castes, nor has
any such proposal been received from
the Delhi Administration. The set-
tin€ up of separate hostels exclusively
for Scheduled Castes is not encour-
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.Legal Amistance o Scheduled Castes
and Secheduled Tribes

1578, Shri Blddish: Will the Minis-
ter of Home Affatrs be pleased to
state the nature of the cases in which
free legal assistance was given to poor
litigants in each of the States and
Union Territeries Dbelonging to the
+Scheduled Castes and Scheduled
Tribes and other Backward Classes
+during ithe vear 1959-60 so far?

The BDeputy Minister of Home
Affairs (Shrimati Alva): Under the
schemes for the welfare of Backward
+Classes, free legal assistance is pro-
-videl to the poor litigants belonging
to Scheduled Castes and Scheduled
*Tribes only but mot to other Back-
wward Classes. The information re-
sgarding the nature of cases in which
free legal assistance was given in each
of the States and Union Territores
during the year 1959-80 so far is not
available v
c a4 ® - . -
Brads%es of State Bank of India in
w Himachal Pradesh

1378, Shri Daljit Singh: Wil] the
Minister of Finance be pleased to
state the total number of the branches
of the State Bank of India opened so
far i1n Himachal Pradesh?

The Minister of Finance (Shri
Morarji Desal): The State Bank of
India has opened two branches in
Himachal Pradesh between the 1st
July, 1955 and the 31st July, 1859

Basie Schools in Himachal Pradesh

1374, Shri Daljit Singh: Will the
Minister of Education be pleased to
state the number of basic schools pro-
posed to be opened in Himachal Pra-
desh during 1959-607

The Minister of Education (Dr.
K. L. Shrimali): 95 (Ninety five).

Excise Duty on EKhandsari

1375. Shri Ram Saran: Will the
Minister of Finance be pleased to
state:

(a) how much money by way of
Centrg] Excise duty apart from ad-

.181 SAD—4.

ditional duty of Ceniral excise has
been collected (i) from Khandsari
sugar manufactured by sulphitation
process, (ii) from Khandsari suger
manufactured by a process other than
sulphitation process during the months
of March, April, May and June, 1956;
and

(b) the total expenditure incurred
in the collection of the above excise
duties?

.The Minister of Finance (Bhri
Morarji Desal): (a) A statement is
laid on the Table of the House.
[See Appendix II, annexure No. 134B]

{b) Information about the cost of
collection is not available commodity-
wise as the Central Excise staff is not
deployed solely for the administration
of the excise on one particular com-
modaty

Archaeological Survey of Punjab

Shri Daljit Singh:
1376 < Shri Hem Raj:

Will the Muuster of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 575 on the 20th
February, 1959 and state:

(a) whether the survey of ancient
temples and other places of archaeolo-
gical and historical importance has
been completed in Punjab State; and

(b) if so, the names of such places
included in the finalised list of monu-
ments of national importance in that
State?

The Deputy Minister of Seientifie
Research and Cultural Affaie (Dr.
M. M. Das): (a) Not yet, Bir

(b) This can be settled only after
the completion of the survey work.
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18 hre.
[Mr SpreAxkEr in the Chawr]

DEATH OF SYED FAZL ALl

The Prime Minister and Minister
o External Affairs (Shri Jawaharisl
Nehru): Mr Speaker, Sir, may I
have your permission to inform the
House of a sad event that took place
early this morning—the passing away
of a very distinguished public ser-
vant, Shr1 Fazl Al, the Governor
of Assam®? It is not wusual in this
House to make references to the
deaths of people unless they are, or
have been, Members of this House,
or the Assemblies that preceded it
There have been, however, special
and rare cases when this has been
done I think that this case 15 a
special case ;n which 1t 1s proper and
appropriate that with your permis-
sion I might make a mention 1n this
House

Shr1 Fazl Ah was a lawyer and his
principal career was on the Bench,
a long career as a judge of the Patna
High Court, then Chief Justice of
Patna, then a judge of the Federal
Court of India and then a judge of the
Supreme Court of India Altogether
that covers a very long permod of
time And he was a very distinguish.
ed judge too Later he became the
Governor of Qrissa After that, for
a period he served in an important
commission—the States Re-organisa
tion Commussion Then he went to
Assam as Governo: It was really his
quite extraordinary qualities which
led us repeatedly to seek his assis-
tance in such important and exacting
work

There 13 hardly any office, certamn
ly not the office of Governor m India
which 13 more difficult and mor-
exacting than that of the Governor
of Assam, because, apart from being
the Governor of an mmportant State,
he is the Special Representative of
the Government of India in regard to
tribal areas there and in regard now
to the Naga Hills-Tyensang area

And as the Houss knows, we have
bad, during the past two-three years,
& good deal of trouble in this area, a
godd nmmny difficulties We have al-
ways aproached this problem, not
from the pont of view of just police
work or army work of suppression,
but always as that of trymng to win
these pecple i friendly ways—cer-
tainly, where there has been gross
misbehaviour the police and the army
come in—but otherwise to win them
over, as we always went to win over
people, our fellow citizens and our
fellow nationals In this work Shn
Fazl Ah played an extraordinanly
important and effective part

I came ;n contact with him very
mtimately in this matter during the
last two years as Minister of Exter:
nal Affairs, because the External
Aftarrs Ministry 15 specuwlly con-
nected with it So, I can spemk
with personal knowledge of the
great  tact, wisdom, abijity
and patience with which he dealt
with all these questions in the Naga
Hills-Tuensang area In fact, 1t was
largely due not to any coercive
apparatus that we employed but
his  wisdom that we have suc-
ceeded in a very considerable mea-
sure there In fact we had hoped
and he had hoped and looked for-
ward, to a very big step forward in
regard to the future set-up there at a
convention—not an official conven-
tion but a non-official convention of
the Naga communities—which was
going to consider it

So, 1t 15 a very big loss to us, not
only of a great Indian, a great public
servant, but of a person engaged in
this important and delicate task of
winming over really by his goodwnil
and affection many of those people
who are dissatisfled and who are
troubled Many of us wall mourn his
logs all over India I am sure that
the people of the Naga Hills-Tuen-
seng Division will also greetly mourn
his loss
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previous accasion I gave an assuran-
ce that when such a thing happens
we will not ask for this and create

and our deep sympathy to the | umily
on this occasion.

Shri Jaipal Bingh (Ranch: West—
Raserved—Sch Tribes) Mr Speaker,
may [, with yowr permussion, asso-
ciate myself with what the Leader of
this House hag sad? And, n nsing
to speak, may I with all hum-
lity say that I am speaking on be-
half of all the Members of Parhament
of Bihar and Orissa? The last time
I met him was ai Dibrugarh and I
was very surprised that the Governor
should come to meet me at the aero-
drome He had known that I was
going to the tribal areas in Assam
He had his itinerary in the Naga
area but he altered that in order
that we should meet, because he was
very anxious that I should benefit
from hin experience and that he
should bencfit from mine When he
was the Governor of Orissa that was
the first time I came across his special
affection for the tribal people. He made
his mark there In Bihar itself I was
associated with him in very many
committees By his death not only
Bihar and Orissa but, I am quite
certain, the country has lost a very
distinguished Indian.

Shri Raghunath Singh (Varanas):
May I say a word as he belongs to
my constituency?

Mr. Speaker: The Leader of {le
HMouse has referred to him. It 1s not
unusual to make an  obituary re-
ference here regarding the death of
great men, eminent men.

Shri Faxl Ali was certainly a great
man snd en eminent son of India.

Account to Hoist Chamber
at Bhakra

He has served in varlous capacities
and that has been referred to by the
hon Prime Minister He was an
eminent judge. But he was more
useful as a member of the States
Reorganisation Commission. It was
& very delicate task to handie when
Variou, interests were represented, and
he had to be more or less a judge
in deciding 1ssues which heve had far-
reaching consequences He endeared
himself to one and all for hr was
affable 1n his manners. Really we find
very few men of this type. He was
an Indian first and everything cise
afteiwards We deeply mourn his
loss I fully associate myself with all
the sentimeats expressed sp well by
the hon. Prime Minister and I am
sure the House will agree with me in
convéying our condolence to tht mem-
bers of the bercaved family As a
mark of respect may I request the
hon Members to stand in silence for
a Minute?

(The Mombers then stood n silénce
for a mnute)

—

STATEMENT RE ACCIDENT TO
HOIST CHAMBER AT BHAKRA

The Minister of Irrigation and
Power (Hafix Mohammad Thrahim):
On the 2ist evening the General
Manager, Bhakra Dam, phoned up the
Secretary to the Minstry of Irmga-
tion and Power, Government of India,
and informed him of the failure of
the structure of the hoist chamber
which controls the regulating gates
of right diversion tunnel Ths failure
occurred at 18.00 hours and, as a
result, water entered the galleries of
the Dam and from there entered the
left Power Plant The structurc of
the dam was, however, reported safe.

A telegraphic message addressed to
Bhakra Control Board received this
morning from the General Manager,
Bhakra Dam, reads as follows -

"Due to failure of structurc of
hoist chamber controlling regu-
lating gates in  Tght diversion
tunhel at 18.00 hours today, the
21st August, the water entersd
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[Hafis Mohammad Ibrahim}

galleries of damn and from there
flooded left Power Plant drown-
ing generat r units 1, 2 and 3
urder erection. Structure of dam
s& ¢ Report follows.”

On r@eipt of the telephonic
message Dr. A N Khosla, Chairman,
a#i Shri Kanwar Sain, Member, of
the Bhakra Board of Consultants
and Dr K L Rao, Member, C.W &
P.C were requested to proceed to
the site immediately

I shall make a further statement on
the accident to the hoist chamber as
soom as fuller detals are available
With your permussion, Sir, I may
add that myself and the hon Deputy
Minister are also gmnog to the spot
to see and gather further informa-
tion in order to be able to lay 1t before
this House

Shri Braj Raj Singh (Firozabad):
The whole House 1s concerned about
it

Sardar Igbal Singh (Ferozepur)
May I submit

MOTION FOR ADJOURNMENT

AccENT TO Ho151
BHARRA

Mr. Speakér: I have received
notice of an adjournment motion re-
garding thus, but I thought that at
this stage the hon Minster himself
wauld make a statement He has
made that It 1s a very serious matter
and the whole House is exercised
about it I can say that all of us
are proud of the Bhakra Dam which
was rising comfortably well to the
height of 760 feet .

Some time ago there was an ad-
journment motion relating to some
crack in the wall. But the crack in
the wall did not matter Now 1t
seems to be a more serious matter
and the hon Minister 1s aware of it.
He 1s sending his Deputy Minister
(Interruption) He is going himself.

CHAMBER AT
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information now, may I request you
to keep the adjournment motion
pending till Monday because all of
us feel that such a serious thing
should be discussed?” It has happen-
ed previously also It is the nation’s
show-plece and everybody 1s proud of
it When the showpiece starts erack-
ing certamnly 1t 15 a matter of very
serious concern We shall know by
Monday as to what has happened
and what the extent of the damage is
S¢, I request you to keep the ad-
Journment motion pendmmg tll
Monday or till fuller details are availa-
ble and also till we know the extent
of the damage to the dam

The Prime Minister ang Minister of
External Affairs (Shri Jawaharial
Nehru): As you have been pleased to
say, this 1s a matter in which every
hon Membe: of the House and In-
deed people outside this house are
intensely interested It 1z the duty
of Government to keep the House mn-
formed of every relevant factor in
this They will do so, as my colleague
hgs said But I do not quite see a
connoction between that and an ad-
19urnment motion bemng kept alive till
Monday An adjournment motion
»erves two purposes One 15 keeping
the House mformed of facts and the
other, when the time comes, for the
House to discuss the matter with as
much information as is available In
regard to both these matters, Govern-
ment will be glad to try to give the
information or find the time for dis-
cussion But merely to deal with
this matter as an adjournment and
keeping that alive, I would submit,
1y hardly suitable.
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3803 Adjournment
Mr. Speaker: 1 think the object of
Shri Narayanankutity Menon 13 only
to have an opportunity to discuss this
matter But, as the hon Prime Min-
jster observed, it 18 unnecessary to
keep this matter pending Certainly,
I wnll allow an opportumty The
hon Prime Minister himself says that
we shall have an opportumity to dis-
cuss this, if necessary

Shri Jawaharlal Nehru: We may,
but on facts and not in the arr

Mr, Speaker: Monday morning or
even before this evening, if more in
formation 18 received 1t may be
made available

Shri Jawaharlal Nebhru: If we have
any information before the evening
that 15, any important information

Mr Speaker: Certainly It will be
given to us Then we will have more
information on Monday

Shri Narayanankutty Menon: My
only intention was to have a di=-
cussion on the matter

Mr Speaker: Let us wait for the
facts and on the facts, if there 1
anything very mmportant which we
want to discuss here 1 will certain
ly allow an opportumity to this House
to discuss that matter Therefore
this adjournment motion need not be
kept pending I disallow 1t

Shri Jawaharial Nehru: There 1s
one point I gather that the dam 13
not affected It 1s not the dam
(Interruption).

Shri Raghunath Singh (Varanam)
Diversion tunnel only

Shri Jawaharlal Nehru: Yes Wate:
overflowed in one place and went mto
some place where engines were bemng
erected That 1s senous enough But
let us be clear that the dam 15 not
affected

Mr. Speaker I am happy Theuc
was some misunderstanding

Shri Mohammed Imam (Chitaldrug)
I understand that water hag flowed
into the generating station wubmerg-
ing all the genermting units I think

SRAVANA 31, 1881 (SAKA)

Papers laid on

the Table 0oy
that must have cauwsed considerable
damage We would like to know as to
'h.t mt d.!mn‘g h.. h’ﬂ caused
to the generating station .

Mr. Speaker. I am sure all that
will be reported to the House

—

1216 hrs

PAPERS LAID ON THE TABLE

ACTION TAKEN BY GOVERNMENT ON
ASSURANCEg

The Minister of Parliamentary
Affalrs (Shri Satya Narayan Sinhs):
I beg to lay on the Table a copy of
each of the following statements
showing the action taken by the
Government on various mssurances,
promises and undertakings given by
the Ministers during the varous
sessions of Second Lok Sabha —

(1) Supplementary Statement
No V—Seventh Session, 1959
{See Appendix II, annexure
No 133)

(1) Supplementary Statement
No IX—Sixth Sessmion, 1958
[See Appendix II, annexure
No 1361

(m) Supplementary Statement
No XII—Fifth Sesmson, 1958
[See Appendix II, annexure
No 1387]

(1v) Supplementary Statement
No XXI—Fourth Sesmon,

1958 [See Appendix II, an-
nexure No 138]

(v) Supplementary Statement
No XXVII-Second Session,
1957 ([See Appendix II, an-

nexure No 139]
AMENDMINT To CeNTRAL ExcisE Rurss

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): 1 beg
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[Bhrimati Terkeshwan Sinha)

to lay on the Table, under Section
88 of the Central Excises and Salt
Act, 1944, a copy of Noufication
No GBR 915, dated the
B8th August, 1959, making certamn
further amendment to the Central
Excise Rules 1944 |[Placed 1n
Library See No LT-1547/591

Cusroms anp CENTRAL Excrsx Durnes
ExroRT DRAWBACK (GENERAL)
Ruixs

Shrimati Tarkeshwari Sinha. I beg
10 lay on the Table, under sub-section
(4) of Section 43B of the Sea Cus-
toms Act, 1878 and Section 38 of the
Central Excises and Salt Act 1044, a
copy of the Customs and Central
Excise Duties Export Drawback
(General) Rules, 1959 published in
Notification No GSR 917, dated the
8th August, 1950 [Placed m Library
See No LT 1548/59)

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affatrs (Shri Satya Narayan Sinha)-
your permussion, Sir, I rise to
anhounce that Government Business
m thig House for the week commen

ang 24th August, will consist of—

(l) Consideration of any item of
business carried over from
today's Order Paper

(2) Consideration and passing of
the Central Excises and Salt
(Amendment) Bill 1959

(3) Consideration of a motion for
the concurrence of the House
to joun a Joint Committee of
the two Houses on the Pre-
vention'of Cruelty to Animals
Bill, 1968

¢4) Discussion and voting of the
tary Demands for
Grants (Kerala) for 1959-80

(8) Considerstion and passing of
the Andhra Pradesh and

Madras (Alteration i1n Boun-
daries) Bill, 1959

(8) Further dwscusmon of the
motion moved by Shri Shrad-
dhakar Supakar on the 6th
May, 1958, regarding Report
of the Sansknt Commission,
1956-57, at 3 r »a, on Tuesday,
the 25th August

(7) Discussion on the following
subjects will also come up
on the dates and at the time
mentioned —

(1) Fourteenth Report of the
Law Commussion on the
Reform of Judicial Admi-
nistration (Volumes I & II),
on a motion to be moved by
Shm Ram Krishan Gupta
and others on Thursdsy,
the 27th August at 2-%0
™,

(1) Policy of the Government
n regard to public borrow
mg on a motion to be
moved by Shra Aiun Chan-
dra Guha and others on
Friday, the 28th August,
after disposal of question

Shrl Harlsh Chandra Mathur (Pah)-
May 1 know what has happened to
the Report, which way for discussion
this week and which was postponcd’
Ay 2 matter of fact it had been kept
on the hst of business for the 20th
August, 1950 Then 1t was pushed on
to the list of busmess for the 22nd
August 1839 Agan it was to come
next week but now I find that it
has been pushed out

Shri Satya Narayan Binha: 1 think
during the first week of the next
month the hon Member's motion will
be there

Shri Harisk Chandra Mathur: How
1s 1t that thiy Report 13 not coming
up for digcussion next week and

some other motions have been inser-
ted?



m INternasional HERAVANA J1, 1001 (sAEA

My. Speaker: It was posiponed yes-
werday. (Interruption). The hon
Minister will consider that matter
Whatever is from one day
wﬁhbeﬂmmppﬂoﬂtymﬂlenm
kL

$hri Harisbh Chandra Mathur: That
should be given top priority

Shrl Braj Raj Singh (Firozabad)
What has happened to the sugar-
cane prnice motion? We understood
that it was to be taken up next week

Mr Speaker: Let us see

12.19 hra.
INTERNATIONAL MONETARY
FUND AND BANK (AMEND.-

MENT) BILL—contd

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shrimati
Tarkeshwarn Smha on the 20th
August, 1959, namely,

“That the Bill further to amend
the International Monetary Fund
and Bank Ordinance, 1945, be
taken into consideration”

The hon Mimcter may continue her
speech

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): Sir,
may I just read a few sentences, with
your permission to establish the lhink
with the previous day's remarks which
1 have already made?

“Recently, 1t became clear o
Continuuing my speech 1 was referring
to the necessity of the World Bank
fund bewng increased and our contri-
bution to the International Monetary
Fund being raised because of the need
for more money with that international
agency to advance loans for the under-
developed countries

Now, coming to the Bill, we find 1t
became clear that the resources of
the Bank were lkely to become
madequate in the not distant future
The capita] needs of under-developed

] ORI TS
Bank (Amendment) Bilh.
countries have increased with the
rising tempo of their development
programmes Currently, the Bank 1s
lending at a rate of 700 to 800
milhron dollars a Yyear Its borrow-
mmgs in the last year amounted to 630
million dollars and if 1t 1s to continue
to serve its purpose, as it has so admur-
ably done m the recent past, it may
have to borrow even larger amounts
m future years But favourable res-
ponse to 1ts efforts to borrow increas-
ingly larger amounts in future years
will depend on prospective investors
being convinced that the Bonds of the
Bank wil]l contmnue to be of the same
financial strength as before In the
considered judgment of the manage-
ment of the Bank which has received
the acceptance of i1ts Board of Gover-
nors, with the continuance of its pre-
sent scale of operations, the Bank's
borrowings are likely, within a few
years, to reach the limit to which these
are backed by guarantees, namely the
80 per eent uncalled portion of ita
capital stock

In order to enable the Bank t6 con-
tinue 1ts operations at the present
growing tempo, the Board of Gover-
nors, at itg 12th annual meeting in
New Delhi, connidered 1t necessary to
augment its resources, and asked the
Executive Directors to formulate con-
crete proposals for the purpose The
Board of Executive Directors accord-
ingly examined the matter carefully
and recommended an increase in the
authorised capital of the Bank from
the present $10 billion to $21 bilhwon,
mvolving a general 100 per cent
increase mn the subscription of all
member Governments The Govern-
ment of India are 1n accord with this
recommendation, as the increase in
capital] will give renewed assurance
to investors that the Bank's bonds
wili continue to be of the same
high quality and will provide
the basis for continued favourable re-
ception of the Bank's securibies The
Board of Governors has since ungnim-
ously approved of fhus proposal

The general 100 per eent increase in
the subscriptions will more than
double the security behind the Bank's
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bonds Under the proposal of the
BEwecutive Directors, whach has met
with the approval of the Governors,
the Bank will not call up any part of
the increased capital subscriptions,
unless it 1s necessary to do so to meet
the obligations of the Bank In other
words, unhke the original subscrip-
tions to the Bank, no part of the addi-
tional capital will be called up for use
in the Bank's operations Thus the
addrtional subseriptions will remamn
wholly ‘uncalled’” and enhance the
guaranteeing ability of the Bank to
raige money from the world’s capital
markets

The acceptance of the proposal for
a general 100 per cent. increase in the
subscriptions of member-Governments
to the capital stock of the Bank rases
India’s subscription to the Bank from
$400 mullion to 800 million dollars But,
no payment 1s required to be made on
account of this increase 1n view of the
decision that this additional subscrip-
tion should remain uncalled How-
ever, one thing 18 very necessary and
that 1s our consent to the increase in
the subscriptions It amounts to a
contingent lLiability, as in the unlikely
event of any incapacity on the part of
the Bank to discharge its obligations
from 1ts normal resources, member-
countries may be required to mect
them through calls on the thereto
before uncalled portions of their sub-
scription

1224 hrs

1SR MoHAMMED IMAM i the Chasr]

The International Bank and Fund
Ordinance 1945, as Members are
aware, was promulgated to implement
the Artwcles of Agreement of the In-
ternational Bank for Reconstruction
and Development and the Internation-
al Monetary Fund of which India 1s
a founder-member This Ordinance 1%
still in force Section 2(1) (a) of the
Ordinance requires the Central Gov
ernment to pay out of Central veve-
nues such sums as may from time to
time be required for the purpose of
paymmg India’'s ormginal quota in the
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Intemnational Monetary Fund and its
mmitial subscription to the capital stock
of the Internatichal Bank The sec-
tion also requires the Central Govern-
ment to make subscription towards an
Increqse in the quota 1n the IMF The
Ordinance, however contamns no pro-
Vision empowering the Central Gow-
ernment to subscribe towards addi-
tional shares in respect of an increase
n the authorised capital stock of the
Bank [egislative authority 1s, there-
fore, necessary to an increass in India’s
subscription on account of an increase
In the authonsed capital stock of the
Bank Clause 4(u) of the Bill seeks
this guthority Opportunity 1s also
being taken to convert the Ordinance
into an Act The Bill is thus a simple
piece of legislation May I express the
hope that the House will have lhttle,
hesitation m enacting 1t? 1 move

Mr Chairman Motion moved

‘That the Bill further to amend
the International Monetary Fund
and Bank Ordinance, 1945 be
taken into consideration”

Shri Mahanty (Dhenkanal) Mr
Chairman the hon Minister has char-
acterised this Bill as very simple mea-
sure Indeed, nothing could be a sim-
pler measure than the Bill that she has
introduced in this House But, with
all hymihity may I venture to say
that this 1s a piece of legislative
enofmty which really I could not
imagine that should be brought before
this House 1n the manner in which 1t
has been introduced What 1s the
genesis of this Biull® In 1945, two
years before India achieved 1ts inde-
pendence, the Governor General was
Pleaged to 1ssue an Ordinance n
December 1945 under section 72 of
the IX Schedule of the Government
of India Aect, 1835 It 1s better I read
out gection 72 of the IX Schedule
It says that the Governor General can
188us an Ordinance for the good gov-
ernance of Brnitish India or any part
thereof In all humility, I would like
to know how an Ordinance for contrl-
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buting funds to the International
Monetary Bank could come under the
classification of good administration of
India es contemplated in section 72 of
the IX Schedule of the Government
of India Act of 1835.

Section T2 of the IX schedule under
which this Ordinance was issued says

“The Governor General may, In
case of emergency, make and pro-
mulgate Ordinance for the peace
and good government of Bnitish
India or any part thereof”

In the first place, I would hke to
know under what propriety an Ordi-
nance could be 1ssued for this by the
Governor General under section 72 of
the IX Schedule of the Government of
India Act, 1935, and how our contri-
bution to the International Monetary
Bank will contribute to the good gov-
ermance of British Indla Be that as
it may, even this section stipulates
—i1t 18 mandatory in character—that
thus should have been regularised n
a period of six weeks. Nothing was
done The hon Minister 1s coming to
this House after 14 years to validate
an Ordinance which was promulgated
by the Governor General. One has to
go to the archives of the Nation-
al Museum to find what was
working m the mind of the
Government of India, what was
mn the back of their mund to have
promulgated thus Ordimance n that
period We would hke to know what
the Government of India has been
doing all these years It 18 true, sub-
sequently, I think, after a lapse of one
or two years, the then Assembly had
approved of the Ordinance Approval
of the Ordinance does not take away
the mandatory provision to enact a
piece of legislation as is sought to be
done now I would, therefore, in all
humility venture to request the hon
Minuster, 1if she cares to listen

Shrimati Tarkeshwari Sinha: I am
listening

Shri Mabanty: .to take back
"thus Bill and come to this House, with-
out any reference to that kind of
Ordinance, with a Bill for contribut-
ing 800 million dollars. Nothing will

Monetary Fund and
Bank (Amendment) Bill

be lost But, if we are asked to-
approve of the Bill in the form n
which it has been introduced, the Gov-
ernment with the backing of the majo-
nty may get it passed; but, let me
warn this House, it will be a legisla-
tive enormity and it will be a viola-
tion of the very concepts of the
Indian Constitution., It will be putting
a premuum on legislative lawlessness

that 1s pervading in the Government
of India,

38! a:

There 15 another aspect to which I
would like to mnvite the critical atten-
tion of the House It concerns the
functions of the Bank It is true, India
15 one of the five Members of the
Executive Board It 1s true we have
got so far about 572 million dollars, if
I am correct, from this particular
Bank But I venture to think that
the sympathies of this Bank are much
too lop-sided They are lop-sided so
far as the private sector 1s concerned
If we look at the functioning of this
Bank, 1t stipulates:

‘The Bank 1s not mtended to
provide the external financing re-
quired for all meritorious projects
of reconstruction and development,
but to provide a catalyst by which
production may be generally st-
mulated and pnvate 1nvestment
encouraged"”’

I readily concede that so far as the
1atlways the ports and many other
projects in the public sector, not of a
productive nature, are concerned, they
have received loans from this Bank
A substantial share has come to the
Tatas and to Indian Iron and Steel I
do not grudge the good fortune of the
Tatas They have got their own way<
with the Party m power Therefore
1t 15 only natural that the Party mn
power will always wish well of Tatas.
But I ask why should the Tatas be
patronised at the cost of the Indian
Taxpayer’ Out of $372 million, the
Tatas have got $133 5 million Out of
the total loan that has been granted
to various concerns, public and private
the Tatas alone have got $133° 5 million
and the Indian Iron and Steel Cam-
pany have got $51 5 millon I am not
very good in arithmetic The hom
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Wmance Minister may work out what
jperegntage 1t comes to But I would
bi¥e to ask this House a question, and
1t is for the hon Minster to reply
are we gomng to contribute to this
Fund for the benefit of one or two
industrial houses of this country” Are
we gomg to be told that there are no
other mdustrialists barring Tatas and
Indian Iron people who, incidentally
have contributed Rs 1 million each to
the Congress election fund?

Then I come to another matter
which has got a very important bear-
mg on this 1ssue All these loans have
been issued under the guarantee of
the Government of India I hope the
hon Deputy Minister wall not contra
dict the fact that the Government of
India 1n all these cases have always
guaranteed the loansg to the Tatas and
indian Iron and Steel Company 1
would hke to know from the Finance
Minister what legal and constitutional
propriety was there 1n guaranteeing
foans to pnvate concerns without
taking the consent of this Parlament
1f Parliament 1s gomg to function as
a sovereign body,—it 1s no good say-
ing that they have done it merely by
axecutive flat—if Parliament 1s going
to sanction the allotment of funds to
the IMF, then Parhament 1s within 1ts
rghts to see how the funds of this
Bank are being put to use I hope the
fhon Mmster will lend some construc-
tive thought to this suggestion Noth-
ing is going to be lost Neither the
Tatas nor the Indian Iron and Steel
people are gomng to lose
They are gomng to get the loans all
right But in all propniety, Parliament
should be kept informed about 1t
Parliament should also be asked to
offer i1ts views before Government
guarantee such loans

Then I come to my last poant In
india, we are 1n a pecuhar context of
We know
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things that the private sector shoald
get more such help from the 1Y
whereas our own projects are langu-
hung for lack of funds?

With these few and bnief remarks, I
once again make an appeal to the hon
Minister It 15 not a question of
opposing or supporting the Bill I
quite concede that the Bill i1z unex-
ceptionable so far as the principle
concerned, but so far as the procedure
1s concerned, 1t 1s a pilece of uncouth

. viclation of all the parhamentary con-

cepts which we have accepted or tw
which we have given our assent in our
Constitution  Let the hon Mimsier
withdraw this Bill Nothing 15 going
to be lost Let them frame another
Bill and come to the House whereby
we can make provision for a contn-
bution of $800 million to the IMF
With these words I resume my seat

Shr: Nagi Reddy (Anantapur) I
have tried to understand the scope and
putpose of this Bank from the speech
that has been delivered on behalf of
Government by the Deputy Mimster
This 1s the first time we have been
discussing our connection with this
Bank and we expected a declaration
as to how far our relation with this
Bank 1s gomg to help us in our pro-
gress towards a socialist pattern of
society in accordance with our objec-
uve Of course it Jooks as though
on the face of 1t, the Bill 15 very inno-
cent and therefore, there 1s nothing
much to discuss about 1t, 1t 13 30 1nno-
cent that we can accept it, on the face
of it But with the experience of the
past 15 years of the functioning of
this Bank and our relation with it, I
must say at the very outset that I am
opposed 1n principle to the acceptance
of this Bill and I am opposed in
principle to the principles that have
been declared by the International
Bank for Reconstruction and Develop-
ment Therefore, this Bill, as it has
been placed before us, should be
rejected outright

We have been told that the capital
needs of under-developed countries
have incressed with the rising tempe
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account facts—began in 1957 Before
1857, our own country did not take

cychical erisig of the capitalist society
“To avoid the immensity of the crsis
dhat har hase facing as e had de
run to the World Bank to save us
from the clutches, which are m the
very nature of capitalist society, into
which we have fallen Therefore, the
way In which the Bill has been pro

posed, as though we are now regulat-
mg it and trying to have closer co-
operation with the World Bank

s not a fact Actually on a world-
wide scale and internally in our own
oountry we do know, on the basis of
Jacts that we have had to revise our
Second Plan twice, and that the deve-
lopment actrvities in our country, if

rate and tempo as in the previous
years One thing has become clear
that the main trouble wath the under-
developed countries in these three
years has been in its foreign trade
loss due to the fall m the prices of
the primary products that the under-
developed countries have been export
mg and, at the same time, the rise in
prices of the capital goods that
ha

Bank (Amendmidht) Bill

requirey the repayment of loans in the
CUITéncy lent, it has to form an assess-
ment of the balance of payments pros-
pects and & other factors Bearing on
the country’s ability to
earn adequate amounts of foreign
exchange before any new loan can be
made That s one of the principles
on the basmis of which, we are told,
this nternational Bank functions

Laxt year, after the Bank’'s confer-
encé wag held in Delhi, there were
quite 3 number of questions asked on
the figor of this House to which no
reply was given by the Finance Min-
1sier The major question which was
askeq and asked pointedly many tumes
was what exactly 1s the attitude of
the Rank to the fallng proceeds of
the exports from India as n the case
of Other under-developed countries
which ;5 Jeading us to greater and
greater financial troubles Because of
this 8]} the flow of loans and ads that
are Coming from the western countnes
15 8lmost offset by the foreygn
exchinge crisis that we are facing
What exactly 15 the position of the
Bank ;5 relaton to this®* What 1s
the atutude of the Bank? It 1s very
easy to give

I think 1t was Mr Eugene
Black that once said that there
shouly be more exports from
under._developed countries to the other
countres and we should export diffe-
rent kinds of materials and not fall
back on only 2 or 3, but should more
and more diversify our exports It
s Vety easy to talk all that But for
diversyfying the exports  indus-
trialisation 1s  necessary, and for
indusiralisation of the country
the foreign exchange crisis must
be tlesolved This looks a kind
of vitiousg circle

What 15 the reply of the Bank and
"mnﬂ'lehelpthlt‘lhum is
giving to the under-developed coun-
tries 1o resolve thus viclous circle of
the Cypitalist society into which we
have fallen because our connections
are Mainly with the capitalist coun-
trles In comparison with our rela-
tions with the capitalist countries, our
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relations with the socialist countries,
which do not have this cyclical erisis,
are very meagre,

Without replying to this and with-
out taking note of this point, for the
Deputy Minister and the Government
to come and say that the capital
needs of under-developed countries
have been increasing these few years
—these two or three years and there-
fore it has begun to lend and it has
become necessary to lend, is not
right The Bank 1s not lending for
the development of the under-deve-
loped countres, but 1t 18 lending
money to resolve this foreign ex-
change crisis We all know that
there has heen a dead stop in  the
progress of under-developed count-
rles including India because we are
unable to take any new major project
because of this crisis

What 13 this Bank and how does 1t
work? I oppose this Bill for a gecond
reason and it 1s this. This Bank
consciously tries to attack the soclalist
pattern of society which we have al-
ready declared as our objective It
intrudes I should say it has become
a super-Government over our Gov.
ernment I am not saying this with-
out any bams They come and check
our polictes They go into our eco-
nomic policies and say whether they
are good or bad They are a super-
Government over the Government of
India

Look at what Mr Eugene
says in the Annual
Commerce

Black
Number of

“When new lending 13 under
consideration, 1t undertakes a
revision of the country’s economic
situation and of the Government'’s
economic policies in so far as
they affect repayment pros-
pects”

"That meang that before any new
loan is given to the Government of
India or to any under-developed
country In the world it undertakes
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83 its own reaponsibility a revision of
the country's economic situation, Not
only that. It does not stop with that:
1t goes further It utidertakes &

this Bill i3 not
At least it iz not as mmo-
cent as the Deputy Minister tried to
Make 1t to be She did not give us
the truth of the actual connection
between the Government of India
any the Bank which is creating a lot
of goubts in the public mind as to
what this Bank 1s and what its rela-
t10nship with the Finance Department
18, what this Bank 15 asking us to do

40y what we have promised to the
Bapk

The Bank hag sent a Mission to
Inqia to study the progress made
Unger the Second Five Year Plan. The
Bank has given suggestions to the
Gavernment of India that its “efforts
henceforth should be concentrated
UPon completing the projects in pro-
ETegs before any large new invest-
Ménts are embarked upon™

This declaration of Mr Eugene
Black—there 1s nothing secret about
-5 to tell us plainly, ‘Stop your
Progress for the present, put an end
to that, you have progressed enough
€Specially in the public sector Now
sthp your progress in the public sec-
tor and let us be offering what we
Can to the private gector' 1 would
like to ask with what authority does
thys man from a foreign country send
2 Mission to study the progress made
Uhder our Second Five Year Plan
and then tell us that we should now
stop further increase in new invest-
Ments and concentrate on old invest-
Ments

Shrimati Tarkeshwari Sinha: We
hyve asked for their opinion. They

hgve not given their opinion without
being asked

Shri Nagi Reddy: And, without
agking, they have been giving opin-
ions of a different type (Interrup-
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tions). We have always ealled them
to give their opinion. (Interruptions).

They say that the State has played
a vital role in stimulating the pro-
gress of economic development so far
and now the process is under way
‘What should we do? We are told
that “the Government would be well
advised to avoid assuiming new res-
ponsibility especially so far as invest-
ment mn mndustry and mining 1s con-
cerned

This 15 foreign capital speaking
through the mouth of the Inter-
national organisation We know that
from day to day immense pressure
15 being brought to bear on the Gov-
ernment of India that even the oil
industry should be handed over to
them if India were to progress faster
Here 1s a Bank calling itself inter-
natiofial coming forward to tell wus
that the Government of India should
not assume any more new responsi-
bilities, especially so, in relation to
mining and indusiries It 1s because
of these things that the country has
got a bit perturbed

An announcement was made from
New York on March 19, 1959 On
March 18 of this year, in the state-
ment of the World Bank spokesman
after the meeting of the 5 creditor
countries of India, it was said that
“Indha would continue to pursue the
economuc and other policies which
had been discussed at the August
meeting "'

What are these policies? Why 1s 1t
that Parliament has not been taken
into confidence and told what policies
were discussed in the August meet-
ing? How is it that the Finance
Minister has failed to make a state-
ment here as to what guarantees
have been given to the World Bank
in the August meeting® Is it because
the Finance Ministry has accepted
every sentence of the report of the
World Bank which talked of cutting
short all the development programme.
in the public sector. Or, is it becaur
the Finange Minister was afraid

Bank (Amendment) Bill

face the country with the truth? 1
am not the only person who is
worried about it The Economic
Weekly of Bombay in its March 2lgt
issue has questioned the Government's
sincerity and condemns its failure o
tell the truth to the people. They
would say: the communisty of courge
are always attacking the Govem-
ment, good or bad you would attack
us and therefore, your worry is not
ours. But the worry caused by this
particular statement is expressed by
this magazine which 1s almost as
bourgeoise as my friend on the other
side This 1s what 1t says

“The fact 15, and we better
face 1t, that foreign ad has
exerted pressures on us and has
influenced our domestic policies,
in spite of what Pandit Nehru
may say True, Pandit Nehru
may not be aware of it, but it is
no secret that those who are in
charge of aid negotiations abroad
often give quite a distressing in-
terpretation of our domestic poli-
cies to create a favourable climate
to ask for more aid. Why we insist
on planning and why we want an
expanding public sector, such in-
convenient questions are either
brushed aside or dismissed as
concessions to politics “We too
have our politicians’, that sort of
thing goes down very well with
Amencans Double talk seems to
be justified, if 1t gets us the

dollars.” -

Why they don't take wr’ ;.40 confi-
dence as to what type ‘of negotiations
are being carried w:; what terms are
being given and Lpge guestions are
being m,”.:d whether this Inter-
national Bar'y j4 not bringing pressure
on the @ (uermment of India and the
people change our policies from

A€  gdeclaration of the Congress Party
# oout the socialist pattern of society,
to strengthen the monopoly “of capi-
talists 1 the country That is exactly
what the bank wants. Shri Mahanty
has given us an idea as to how the
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bink has functioned. Most 6f the loans
st have been piven for the indus-
4rin] development are n the private
'sector and only such kinds of loans
ave been given to the Government
Wiich would help the development
of the private sector in the future—
*“yverheads, as they are called in the
-dconomic term, overheads which are
ineefled for the development of the
-private sector It refuses to give
Joahs on other projects; it has mot
given a single pie for any develop-
ment of mdusfries in the pubflc sec-
tor.

Their intervention 18 of a serious
type It is not only telling us that
we should concentrate on from a high
pedestal. They say that the Central
Government is so weak today that
the State Governments come and
press 1t for an industry here or an
industry there and so it falls a prey
to them and that is wvery Dad; at
should be influenced by the great men
of the International Bank and not
by the small State Governments
They say: do not get influenced by the
State Governments This is what

they say:

“The experience of the last two
yvears has revealed serious defi-
ciencies in the organisation for
planning in the Centre . the
economic decisions have al-times
been unduly influenced by pres-
sures from the State Govern-
ments.”

This 15 a super-Government func-
#ioning over the head of our Govern-
ment. This is humiliating and it goes
on from year after year and it 1is
imposgible to keep one”s mouth shut
when this goes on and when our
Government does not take Parlia-
ment into confidence

Now, what is the Bank’s idea about
reducing inequalities and about the
faxation policies?

“Government’s policy of pro-
gressively reducing inequalities of
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income ond' wealth,: if -carried
Beyond a certaln point, may be
difficult to reconcile with the sim
of rapid economic developmant,
Thas polity, which operates mainly
through high marginal ratey of
direct taxation and through
lmatations in salaries of publie
employees "

They criticase this policy: 1t leoks
as though the Forum of Free Enter-
prise 13 spesking from Ameri¢a
through the mouth of this bank. Tt
15 criticised as discouraging private
foreign investment

Therefore, this Bank 15 the mecha-
msm through which the foreign mono-
polists are trying to get control aver
the Indian industrial investment. This
bank 1s the link between the world
monopoly and certan sections of the
Indian monopoly and so it is not m
our interest and in the interest of the
further development of the country
that we should pass this Bill with-
out further explanation from the
Government as to what is actually
happening in our relation with this
Bank

Their aid to the projects is subject
to certain conditions. It haz beem
very clearly stated

“It 15 recommended that sub-
Ject to achieving appropriate
understandings with the Indian
Government on 1ts economic and
financial policies, the bank should
be prepared to continue its parti-
cipation in financing India’s deve-
lopment programme The Bank's
first step, therefore, should be to
explore the possibilities for such
a programrae "

Has the Finance Minisiry explored
such 8 programme? If so, what 1is
that programme? Is it prepared to
take the country into confidence and
tell us what exactly is the programme
which this Bank talks abouf? I
charge this Ministry for keeping
silent for far too long in the nefarious
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deals with this Bank. I can only
wish that they can come out and
speak the truth in open,

Now, it has not left us with the
,Second Plan. The Bank seems to be
much more anxious about the Third
Plan and has told us that we shall
not proceed much farther than what
i1t has gone. It has come forward to
influence the policies of the Govern-
ment of India and has told us: “No
further public enterprises except in
those items such as hydro-electric
projects, railways, ports, etc. but not
m building up the heavy machine
building factories and so forth.” It
is trying to stop development of in-
dustrialisation by public enterprises.
Is it not a fact that it has been
trymg to do so? If it is go, what is
the policy of the Government of
India?

18 hrs,

In the end, 1 would only give a
solemn warning We are being tied
up through the loans which are not
productive to the International Bank
and international financiers Already
the loans that we have got from
them, from different sectors of inter-
national finance and western count-
ries, are mainly for wheat or for the
railways or for the “jet age”, as it i<
called, for the development of our
Air:India International—what a great
productive scheme it is' It is for such
things that India 1s trying to mortgage
its economic independence to those of
the west. This certainly is not the
way of progress for the country. Un-
less we make a demarcation and be
elear as to what our aims are and
what our aims should be nothing can
be done so far as further develop-
ment of the nation is cohcerned

Their rates are high Their cond:-
tions are, I should say, very severe
Their loans are not for developmental
projects or industries Therefore, till
the Parliament is given a complete
picture of the role that the Finance
Department is playing with the In-
ternational Bank, and the Parliament
% taken into confidence as to what
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the Finsnce Ministry thinks in terms
of the development of public enter-
prises ir. our country in Telation to
private enterprises, I think, Sir, this
Bill is a very dangerous Bill. There-
fore, it 13 that the Government of
Indie has more and more been giving
licences to 100 per cent foreign capi-
tal investment in our country., What
happened to eur Industrial Policy
Resolution” So, Sir, this Bank has
played a very nefarious role in the
economic development of our nation
and this should not be allowed to be
continued

Shri Shankaralya (Mysore) Sir, the
Bill 15 a very simple one and there
s no dispute about jt.

Shri Tyagli (Dehra Dun): As sim-
ple as the MiniSter herself.

Shrimati Tarkeshwari Sinha: But
h does not accept That

Shri Bhankaraiya: The object of
the Bill 15 to ncrease the capital of
the Internitional Bank as per the
decision of the Directors or the Gov-
ernors therein, so that they may be
able to borrow more money for the
purpose of advancing to member
countrio~ and also to see that under-
developed countries are being flnan-
ced Of course, it is a laudable
object, and India is able to a very
great extent benefited by this. Being
a founder-member of this Bank,
India has played a very importap*
tole India has taken loans.

Just now Shr1 Nag. Reddy raised
an objection that the benefits have
gonc more and more to the private
sector than to the public sector. Of
course, it may have been sp but,
nevertheless, the benefit goes to the
whole of India I do not want to
go into the question as to what
should be the relationship between
the private sector and the public
sector The disharmony that has
been prevailing there should go. Bub
taking an overall picture, any amount
of loan that is advanced either to the
private sector or to the public sector
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will ultimately go to the development
of this country, and to that extent
India will develop. As regards pri-
vate sector and public sector, it is an
internal question, an internal policy
which we can adjust ourselves. That
is a matter between wus, but on
account of this reason we should not
forego the benefits that we are going
to derive out of this International
Bank. To that extent the object is
Jaudable.

But my one fear is this. Of course,
the International Bank and the Mone-
tary Fund try to enhance their capital
to the extent of 100 per cent and
India is contributing her share of 400
million dollars more. This decision,
if 1 remember correctly, to raise the
capital was taken during last Decem-
ber. While taking this decision they
had taken an overall picture of the
under-developed countries in the
whole world, who are all the deve-
loped countries, who are all the
countries that have got surplus capi-
tal and who can spare capital and
income to contribute to this Bank and
.80 on. After taking all those things
into account they have come to this
conclusion that the capital of the
International Bank should be doubled.
But of late there has been a feeling
or there has been a move from the
bigger countries, who are members
of the International Bank also, to the
effect of starting another institution
parallel to this one. The other day
we read in the papers a suggestion
that some member-countries should
form into an association or form ano-
ther bank or an institution and con-
tribute their surplus amounts for
purposes of advancing to the under-
developed countries. Ag I said, the
decision to raise the capital of the
International Bank was taken last
December. Subsequently, about a
month or 15 days back, the President
of America made a statement that
another fund should be started, parti-
cularly, with the same object and
reason.
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If different institutions are likely
to be started and encouraged by
member-countries, I think it will lead
to an unhealthy atmosphere in the
international sphere particularly in
the field of finance. I shall explain
it. If the International Bank, the
main Bank, the original Bank as it
is, were to take some decision with
regard to advancing loans to member-
countries, if they were to come to
the conclusion either to give a loan
or not to give a loan, there is the
other institution to take advantage of
this decision.

My fear is, if two or three institu-
tions of this kind are likely to be
started, a sort of a political string
is likely to be introduced in the long
run so that in advancing these moneys
they will have the upper hand, parti-
culary those who have contributed
more capital. The under-developed
countries are obliged to borrow money
and they have to be guided by the
conditions and other impositions.
Naturally, it leads to indirectly put-
ting in their political strings.

Therefore, if the decision to raise
the capital by 100 per cent so that
under-developed countries may be
given advances was taken after taking
into account the overall situation and
the world picture as a whole, why
should there be another institution?
No doubt, India has to contribute and
should continue in it, but I think, at
the same time, the opinion of India
is called for. Some of the major
countries are trying to think on these
lines. Since it will work as a great
hardship to the under-developed
countries, since it will lead to com-
petition, since it will try to introduce
more political strings into the affairs
of a State, I think that question has
to be examined seriously and I hope
the hon. Deputy Minister will explain
the position in her reply.

Shrimati Tarkeshwari Sinha: Sir, I
am very grateful and thankTul to fle
House for more or less givihg sup-
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port to this measure. THE hon. em-
bers who participated in the debate,
iwo of them, have mgreed on the
principles and the working of the
Bank, but they have made certain
points which I would like to reply
just now. f

The hon. Member from the Com-
mumst Party doubted the very prin-
ciple of the Bank, not only in respect
of lending but as an institution it-
self I do not specialise, 8ir, in the
shrewish language that he used all
the time, but I will try to answer his
points by certain facts which I have
before me I do mot know whether
he wanted to be more effective by
using that language, but I can assure
him that it has not created any effect
or any reaction on me I thought
that the hon. Member, when he came
before the House to speak on this and
doubted the very basis of the World
Bank and the International Monetary
Fund institutions, would take at least
this precaution of looking to the
character of the loans that have been
advanced so far to various countries
In my speech, Sir, 1 made this pont
clear that out of the 44 countries to
which the World Bank has advanced
loans India has been the largest bene-
fictary We have gecured so far 23
loans totalling 592 milhon  dollars
For his interest and for the interest
of the House—though it 158 not really
to the point of my debate here—I
would like to mention the figures of
loans that various other under-deve-
loped countries have got, and which
may be interesting I would hke to
name some of them Burma has
taken 1835 million dollars, Ceylon,
24 77 million dollars, India, as I said,
hae taken 582 1 mullion dollars; Iran,
147 million dollars; Pakistan, 128-45
million dollars;: Philippines, 18-50
million dollars; Malaya, 35-60 million
dollars. This is the account of the
various other countries. 1 would not
take the time of the House in giving
all the details about all the other
countries But from the flgures 1t
seems that India has been the largest
beneficiary of these loans, So, it does
not really become us to say that we
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understand and interpret the basic
prmeiples of these things and not
try to make political capital of them
in s argument. I have much more
faith and respect for the hon. Mem-
ber's knowledge of economics but I
am afraid he does not want to make
use of that knowledge.

Then, the hon Member made a
second point, and that 1s, why the
World Bank always comes here and
assesses our economuc conditions, Of
course, 1t 1s not the business of the
World Bank to advise us omn our
eronomic polictes; they never do that,
when we do not ask them to give us
some report or something But as a
financial institution, we have full
faith m them and they also think it
proper and 1t 18 very necessary for
them that, if we ask for their assess-
ment, they should come forward and
give their assistance because they have
got their agencies to make a specialis-
ed study of the economy of countries
Therefore, sometimes we have asked
for their help and they have extended
to us their help, and we are very
grateful to them for that

Secondly, as a student of economucs,
may I ask the hon Member, is it not
really the responsibility of an insti-
tution which lends you money fto
see how the money 15 going to be
spent, and for what purpose that
money 1s going to be spent® An ins-
titution or an agency or a person who
advances a loan or money to a diffe-
rent institution or to a different per-
son has, I think, as a giver, the right
to assess and see whether the loan is
spent in proper channel or whether
it is spent for the purpose for which
it is earmarked
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Again, it is not for the benefit alone
of other countries for which they give
loans; it is indeed for their own very
existence that they want to have their
assessment, and if the World Bank
has made those assessments, I think
they have been not only benefited Biit
something more. The other countries
have a duty to thank the World Bank
and we really acknowledge it. It is
a fact that we have also derived a
Jot of benefit by the information
which they have collected for their
own use. It may be for their own use
but we have also been as much bene-
ficiaties as the World Bank itself,
because we have to realise this, that
some time it is better to see our
country from the other man’s—not
point of view, but—vision and to know
how other people react to certain
situations Sometimes we are so0
subjective of our own things that we
never realise the whole objectivity
Sometimes we forget; sometimes we
do not realise the proper perspective
of a thing I therefore think that it 1s
better for us to know what the other
people and other institutions who
have specialised knowledge over these
things say about our proposals and
think about our economy I think one
should be modest as to realise that we
have not got the monopoly of all the
knowledge in the world We must
have that modesty to feel that we also
can be enlightened by certain other
mstitutions end certain other things
followed by other countries in the
world, and it can be an education for
us to know how things stand at
present

Therefore, I think that these are
benefits of the World Bank which
cannot be measured in rupees, annas
and pies or in dollars but what can
be measured in time of the knowledge
given by the specialised agencies for
the general economy of the world
8ir, I feel that the hon. Member per-
haps does not think of that, really in
his mind, but it seems he has more
faith in his party than hiz own self.
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it is good for his party buinnot good
for him.

Shri Nagi Reddy: Both.

Shrimati Tarkeshwari Siaba: I
think as an economist he does realise
that this 13 a evry necessary part of
the World Bank's activities.

Now, I come to the other charge
that he has levied on the World Bank,
namely, that the Bank is having a con-
spiracy to boost up the private sector
all over the world. Other countries
may be following different policies. 1
have nothing to argue about it. The
respective countries in the world have
their own respective ways of follow-
ing a certain economic policy, and we
are not going to bother about that
here. We follow our own policy. But
we beliteve in the mixed cconomy and
we have not aisqualified the private
srctor (ompletely from our economic
sphere T would like to mention few
figure for the knowledge of the hon.
Member When he says that the
‘World Bank specialises in a conspiracy
against the public sector I refute that
charge; I strongly refute that charge,
because I have got the figures which
cannot be challenged either by the
hon Member or by his party Out of
the total loan, 44 per cent has gone
fo the railways

Shri Nagi Reddy: I accepted that

Shrimati Tarkeshwarl Sinha: Even
then the hon Member made a charge
against us

Shri Nagi Reddy: I mean industri-
alisation of the country. I do not say
that they have not given help to the
raillways or the D.V.C. and so on and
so forth I had specifically mentioned
the public sector industries.

Shrimati Tarkeshwari Sinha: I am
coming to the public sector. I would
ask for the indulgence of the hon.
Member which he sometimes shows
for me and I am slowly trying to
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cover all the pomnts that have been
ralséd. To public sector industries
they have advanced 64 per cent of the
loans But we cannot discriminate
The need of a particular sphere or
particular activity may be too wide,
and 1t may take all the loans, as for
instance, the railways have the biggest
share of the loan I do not think the
hon Member grudges it We needed
money as loan for the railways and
we got it But the total amount of
loan in the public sector 1s 64 per cent
and in the private sector, 36 per cent
That I think covers the hon Member’s
argument which he indulged in He
sgid that there was a conspiracy It
1s not a fact They have not disqual-
fied the private sector from the orbit
of thewr activibes We have not dis-
quadified the private sector from the
help to be given in respect of their
economic activities We are as much
keen to help the private sector as we
are to help the public sector There-
fore, his argument does not hold much
ground

1318 hry
[Mr Dzrury SPEAKER 1n the Chair)

Then, the hon Member tried to
create an mmpression m this House that
there wag some conspiracy during the
World Bank Conference 1 think 1t
was as open to the public as to any
board of governors of the World
Bank The hon Member did not avail
himself of the opportumty of attend-
ing the World Bank Conference, think-
ing perhaps that it was a body of
untouchables It was not confined to
the board of governors of the Bank
All the peqple, the laymen, who were
interested in the World Bank proceed-
ngs had free access to attend the
Conference It was open to the public
It was not held i camera 8o, I am
sorry for the hon Member as he had
missed the opportunity The Confer-
ence was held in Delhi and therefore
those people who had no opportunity
of knowing the activities of the Bank
could have attended it Perhaps the
hon Member and some others did not
want to have the opportunity of
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knowing about the World Bank's
activities. I am sorry for lum. He
mussed the bus  But he objects to the
steps taken I cannot understand
that. The people who attended the
Conference have known what happen-
ed there, and if the proceedings are
made known to Parlhament, as to
what happcned there, I do not know
why he grudges that Perhaps, if he
had attended, he would not have said
“This was passed at the Conference
and this wag not made clear, or was
not given to Parliament” or something
hke that I fully agree with him
when he says that we have no right
to hide anything from Parhament and
we should not keep Parhament in the
dark

Shel Nagi Reddy: On a pomnt of
explanation There was & question
here regarding the report that was
discussed 1n the World Bank Confer-
ence ‘The Finance Minister, m answer
to one of the questions, sard that the
report was a document only meant for
the members of the World Bank and
cannot be placed on the Table of the
House or in the Library Will the
hon Minister give us a chance to
look through that particular report?

Shrimati Tarkeshwari Sinha: My
senior colleagues have created enough
precedents as to what documents
are to be shown to Parliament
and what documents should not be
shown I do not want to add my
knowledge to 1t 8o, the hon Member
will have to be satisfied as to what
can be given to Parhament m pubhe
interest

Shri Nagi Reddy: I have got a copy
of 1t

Shrimati Tarkeshwari Sinha: 1
know that the hon Member specialises
m getting documents which are not
meant for them to see

Shri C. K Bhattacharya (West
Dmajpur) And on that they put
questions'

Shrimati Tarkeshwari Sinha: I do
not specialise in those things and I do
not know those tricks However, 1
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do not think there was anything sus-
picious about that, if something of a
eanfidential nature has not been read
eut on the roadsides. Nothing
happened which was injurious—and
we cannot expect that—to our econo-
mic interest. Nothing happened in
the World Bank meeting that can be
called as not even helping under-
developed countries hike India The
attitude of the members of the World
Bank was to see that the needs of the
under-developed countries may be
fulfilled That was the feeling of
those countmes who are in a position
to lend and who are keen to help
under-developed countries More or
less this was a unanimous decision of
the Board of Governors of the World
Bank, of which India is a member, to
increase the funds of the Bank, as the
under-developed countries will be
most benefited by this

Shri Nagi Reddy: On a pomnt of
information 1Is it not a fact that so
far as the World Bank's distribution
of help 1s concerned, Burope end the
western hemisphere get more than
Asia, Africa and Australia”

Bhrimati Tarkeshwarl Sinha: There
are so many countries in Europe and
%0 we cannot judge it by geography
They might have got a bigger propor-
tion of loans compared to India, but
there are s0 many countries and the
total loan< add up to a bigger amount
8o, we should not grudge that. But
the fact remains that India has been
the single highest beneficiary of the
World Bank loans

Shri Kalika Singh (Azamgarh):
Why is it that the World Bank selects
@ifferent projects in different countries
and does not allow the countries to
select the projects themselves? If we
want loans for development of co-
operatives and for tackling food and
agricultural problems, the World Bank
will not advance loans They will
agdvpnce loans only against railwey

yrojects
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Mr. Doputy-Speaker: The lender

lity, etc.
also, that must be & project to which
it 18 prepared to advance loans.

Shri Kalika Singh: It 13 the Gow-
ernment of India which borrow aend
they can spend it on whatever project
they want.

Mr Deputy-Speaker: If the lender
feels that the borrower is gomng to
invest in some venture that would not
be useful—he may be right or wrong—
the lender has the option to advance
the loan or not

Shri Tyagl: Capacity to repay is
also considered

-
Shrimati Tarkeshwari Sinha: I have
nothing to add to what Shr:1 Tyag: has
said The capacity to repay i1s equally .
important

Mr. Deputy-Speaker: 8hri Kalka
Singh meant that the capacity to repay
has to be seen and not the capacity
of the project 1 was pointing out
that the utility of the project, the
prospects and the results being achiev-
ed from that may also be considered
by the lender What Shn Tyagl said,
viz capacity to pay, might mean the

., capacity of the borrower only

Shri Tyagi: I suggested that it can
give loans for projects which are pay-
mg Itis no use borrowing and
sinking the money in projects which
are not paying

Shri Kalika Singh: My point 1s the
World Bank has got no belief in the
Government of India’s paying capa-
city. It has got belief in the paying
capacity of the railway projects only.

Mr. Deputy-Speaker: Whether it is
the World Bank or someboly else,
the lender has got full confidence in
the Goverament of India when it
invests its money in particular pro-
jects, where the lender also is sgreed
that they would give fruitful resulfs.
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Shri Tyagi: He wants it to be
invested in dances, songs, music, etc.

Shri Kaliks Singh: No; you have
mot understood me at all. Let me
gve an illustraton. Suppose a land-
Jord wants {0 borrow money and the
lender says, 1 will give it to that
tenant of yours who can repay me, I
will not give 1t to you In that case,
the principle 15 'wrong, because 1t 18
the Government of India which s
borrowing and it ean use i1t for any
project 1t wants

Shrimatl Tarkeshwari Binha: It 1s
not only the Government of India,
India 18 only one of the contmbutors
to the World Bank funds There are
other countries who have contributed
and their judgment has to be taken
cognzance of If the hon Member
wants money for co-operatives, etc, I
do not know where he stands

I thunk I have covered all the points
and I need not deal further with the
argument Mr Nag: Reddy has advanc-
ed, 11z, we are depending on them for
everything, they are interfering and
all that I do not accept that charge
at all About the first Five Year Plan,
the second Five Year Plan and the
commng third Five Year Plan, if we
think 1t fit that it 15 better to take
theirr knowledge also into cogmizance,
we shall do that In fact, we have
been doing that I do not want to go
farther than that

Shri Mahanty raised the point as
to why this was kept as an ordinance
It was not necessary for that ordinance
to be enacted, becausc our Constitu-
tion did not exist at that tme Our
Constitution came into operation 1in
1060 and the ordinance wag 1ssued 1n
1845 So, 1t was not necessary; by the
very nature of the ordinance, the
Central Government was empowered
to contribute that money to the World
Bank fund

Sl Malinty (Dhenkanal): The
hon. Deputy Minister stated that there
Wit nb need to valldate that piece of
ordinknée as it was peassed in 1048
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This was approved 1n an indirect way
as late as 1948, I do not remember the
exact date, but 1t was clearly after a

inordinate delay in valhdating that
piece of ordinance. By the very fact
that 1t was not ratified withuin a period
of six weeks, that ordinance 13 a
scrap of paper Under article 123 of
our Constitution, unless an ordinance
15 vahidated within

Mr. Deputy-Speaker: I hope the
hon Deputy Minister follows what the
hon Member means He need not
make a fresh speech now

Shri Mahanty: Sir, if you do not
permit me, I will raise 1t as a point
of order, because I consider 1t is
ultra vires of the Constitution and of
our procedure and we are not within

our legislative competence in  domng
this

Shrimati Tarkeshwari Simka: A

point of order on what happened in
19457

Shri Mabanty: No, I am rawsing &
point of order on what 15 happening
today

Mr, Deputy-Speaker: Let us hear
and we will see when we come to the
Bill 1tself

Shrimati Tarkeshwari Sinha: As I
said, the enactment of that Ordinance
wis not necessary. If they want to
challenge the wvalhdity of the Ordi-
nance, I am no legal expert to reply
to them But we have assured our-
selves, after taking cognizance of the
opinion of the Law Ministry—we have
accopted thelr advice—that there was
really no need to get the Ordinance
enacted FHowever, we have now come
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with this Bill because of the Isct that
the Central Government was not em-
powered, under the ongmal Ordi-
nance, to increase the oryginal contr-
bution which was made by our
country as a contributor ‘Therefore,
this Bill has come before this House
The purpose of this amending Bill 1s
to ratify the additional contribution
that we shall be required to pay to the
World Bank

Shr; Mahanty raised the point about
private agencies getting loans As I
said before, I repeat again that we
have not debarred the private agencies
from getting loans from the World
Bank in case they deserve it, because
the Government of India acts as a
guarantor It 1s clear that 1if the
World Bank as well as the Govern
ment of Ilndia think that there aio
proper agencies to which loans can
be advanced, they will advance loans
Even though the loan i3 going to thc
private agency, the Government 1s
also there in the sense that the Gov-
ernment of India 1s the guarantor So
we have just to sce the capacity of
the person and the importance of the
purpose for whicu the loan has been
granted If the steel plants 1n  the
private sector need loans for their
expansion programmes and we need
steel, I do not see any harm 1n advanc
ing loans or the Government of India
standing as a guarantor for those
loang being given to those parties

‘Then another hon friend raised cer-
tamn points of principles He said that
there are so many agencies channelis-
g these loans Now the different
agencies which have come into the
picture—we have two or three such
agencies—their sphere of activity 1s
quite ear marked and they do not
contradict each other They may be
complementing each other, they may
be helping each other in the sense the
total effect of all these agencies s
that the world economy 1s strengthen-
£d and the power of giving loan to the
needy countries is also strengthened
So, they may be complementing each
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other, but they never contradiet each
other Now the object of these orga-
nisations 1n advancmg loans and giv-
ing help 1s to see that the under-
developed countries are helped in
various manners I do not think the
hon Member can give even one spepi-
fic instance where he can show that
these agencies have contradicted each
other and thewr utilities would have
been more if they had been urnfled
undcr one authonty

Shri Shankarailya: I think the hon.
Minister has not correctly understood
my point My fear was that if several
institutions of this kind are started,
because members of one institution
may be members of other institutions
also, if a loan 1s 1cfused by one insti-
tution say, International Bank, they
may try to bring political nfluence
and try to get loans by putting strings
in the other institutions They will
make use of the other institutions
accord ng to their convenience to put
in pohitical strings

Shrimati Tarkeshwari Sinha. It 1s
no use indulging in presumptions We
do not consider and we do not thunk
there is any need for having that
apprehension when the thing does not
exist And I do not think I should
analyse the presumptive arguments
which have been advanced by the
hon Member The different agencies
which have been created have differ-
ent ways of advancing loans to differ
ent institutions The procedure 1s also
different from one agency to another

Dr Krishnaswami (Chingleput)
May I point out to the Hon Deputy
Minister that while there may be many
agencies, n all cases the Government
of India has to guarantee the repay-
ment® Therefore, if 1t has been
rejected in the case of one particular
mnstitution by the World Bank, and if
another nstitution wants to give it
on polrtical grounds, it is vpen to the
Government of India to withdraw In
that case, the lender will have to lend
at his own risk Therefore, I do not
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see any pant in the argument that
some sort of political strings would
be attached.

Shri Harish Chandra Mathur (Pali):
1z the hon. Member replying on
behalf of the hon. Minister?

Dr Krishnaswami: No.

Mr. Deputy-Speaker: Let the Min-
aster continue.

Bhrimati Tarkeshwari Sinha: The
hon. Member has explamned that pomnt
When I was asked about thus thing,
1 was also obviously thinking on thosc
lnes The hon. Member who has
raised this point 1s quite well aware
that the Government of India 1s the
guarantor in the case of all these
loans and advances by all these differ-
ent agencies. I took cogruzance of
that argument and I was proceeding
on the basis of that argument Per-
haps, the hon Member was a little bt
confused about the argument and the
thnking m his own mmnd Dr
Krishnaswami has —now made the
point very clear Because, it depends
on the Government of India to accept
a loan which they want to accept
and to reject a loan which they want
to reject, as 1t 1s not anybody's bounty
which we are going to get With these
words I want to express my gratitude
to the House for welcomung this
measure

Shri Nagi Reddy: I was to point
out.. .

Mr. Deputy-Speaker: Does he mean
to say that we cannot take it into
consideration®

Shri Mahanty: I want a clear ruling
from the Chair whether we are going
to have a precedent in this House of
an Ordinance, a scrap of paper which
has been promulgated as an Ordinance,
being enacted as a piece of law. If
you will kindly permit me, I will ela-
borate my point.

Mr. Deputy-Speaker: If he feels it
necessary, I will allow him as much

Bank (Amendmant) Bl

time as he wants, But there are two
things. One thing is that the pdnt
of order that he hll taken up canno

stand m the way of our passing tl.us
mouonontheﬁiﬂthlt:lbdonm.
He can raise t point. Even if he
rawed 1t, I am
that the Chair has n
so far as this quuﬂnn is con ad
It has obviously been left to the court
to decide whether there is any law
beyond the legislative competence of
this House or not. has
never decided, never taken any deci-
sion, on that. It has been left to the
courts. This House has the right and
sovereignty to pass any law which is
intra vires or ultra vires. It is for
the courts to decide whether they
are ultrg vires, or whether we are
competent to pass them. But I will
not take upon myself that responsi-
bility, because there are so many pre-
cedents and rulings by my predeces-
sors, Speakers and others, who have
consistently held that the Chair does
not take that responsibility. If the
hon. Member wants to press it In
spite of 1t, I whil give him an opper-
tunity when this motion has been
adopted It is for him to choose, as
he likes

The question is:

“That the Bill further to amend
the International Monetary Fund
and Bank Ordinance, 1945, be
taken into consideration”

The motion was adopted.

Mr. Deputy-Speaker: Now, does the
hon Member want to raise the point?

Shri Mahanty: Let me make myself
absolutely clear I do not want to
embarrass the Chair or the hon
Minister

Mr. Deputy-Speaker: No question
of embarrassment for, me

Shri Mahanty: A Line of demarca-
tion has to be drawn between the
legislative competence of the House to
consider a measure which may be
declared ultra vires of the Constitu-
tion and a procedural matter which
prima facie appeers to be a violation.
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a contradiction, of our Constitutional
provision. My point of order comes
under article 123 of our Constitution
It w1ll be seen from article 123 of our
Constitution that an Ordinance can be
paased by the President only during
the period when the Parliament 15 in
recess and that 1t has to be ratfied
subseguently from the time Parlia-
ment re-assembles Under section 72
of the Ninth Schedule of the Gov.
ernment of India Act, 1935, to which
a reference has been made 1in the
SBtatement of Objects and Reasons, 1t
will be seen that if an Ordinance 1s
promulgated by the Governo
General, 1t has to be ratified within a
similar period, namely, <ix weeks

Nsw, my first point 1s that since
thus was not done that Ordinance
ceased to exist Where is the Ord:
nance? Where 1» the Ordinance
which 158 being sought to be am2nded
by this prece of legisiation® Because
the Ordimance did not exist, by the
very fact that it was never ratified,
the Ordmance 1s a scrap of paper
Secorxdly, 1t baffles my imagination as
a layman, not as a Member of Parlia-
ment, as to how an Act, how a piece
of legislation can amend an ordinance
If an ordinance has to be amended it
has to be amended by another ordi-
nance

Of course, this is 4 very minor
matter, but I am bringing 1t to your
notice because a clear line of demar-
cation has to be drawn by you, as the
Speaker of this House, about a matter
which 15 beyond the legislative com
petence of this House, maybe on ac-
count of this ultra vires nature of it
fundamentally 1 am not going nto
the fundamental part of i1t That 15
for the law courts to decide But it
18 a question of procedure and I find
that under article 123 of the Constitu-
tion it 18 elearly untenable, as 1t was
cleariy untensble under section 72 of
the Ninth Schedule of the Govern-
ment of India Act, 1935 This 15 my
point of order 1 am in your hands
for whatever you are plessed to rule
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The Minister of Food and Agricul.
tare (Shri A P Jain): May I say &
word® Thus Ordinance was passed 1n
the year 1645 when the Government
of India Act, 1835 was m operztion.
Now, this Ordinance was passed in
pursuance of the provisions of section
359

Shr: Mahanty: Section T2

Shri A. P. Jain No, section 350 of
the Government of India Act, which
runs as follows

“If at any time when the Legis-
lature 1s not in session "

No, that is for the States

Shri Khushwaqt Rai (Kheri) May
I, with your permussion

Shri Mahanty: The hon Minister
says that it 1s section 35® You may
kindly see the annexure which has
been appended to this Here, 1t 1s
mentioned

‘Now, therefere, 1n exercise of
the powers conferred by section
72 of the Government of India
Act, a8 set out 1n the .

Mr. Deputy-Speaker. He 1s coming
to that section He has realised that
the section which he was referring to
concerns only the States

Shri Amjad All (Dhubri) He has
realised his mustake

Shri Mahanty: He has corrected
himself

Shrimat! Tarkeshwarl Sinka: This
Ordinance was passed 1 1945 At
that time the India and Burma
(Emergency Provigions) Act, 1940, was
in force and under that Act Ordin.
ances passed dumng the period of
emergency had effect &s permanest
Jaws Also, the ordinary lumitation
placed on the hfe of ordinances of
six months from the dste of promul-
gation was removed in the case of
ordinances passed during the period of
the emergency by the Act of 1940
that I have referred to just now.
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1 would also like to clanfy that
even under eur own Constitution laws
which were in force before the 26th
January, 1980, enforced either by way
of an Act of Parliament or promulgat-
ed as an Ordinance, may continue as
the existing law at that time

SBri Khushwaqt Rai: May 1 add a
word to what the hon Minister has
said?

Shrt A. P. Jain: May I finish what
1 was saying?

Now, 1 will refer to section 42

Stri Braj Raj Singh (Firozabad):
Of the 1935 Act or of thic Act?

Bhei A. P. Jaim: Of the Government
of India Act, 1935, It says-

“If at any time when the
Federal Legislature 1s not in ses-
sion the Governor General is
satisfiad that circumstances exist
which render it necessaiy for him
to take immediate action, he may
promulgate such ordinances as the
circumstances appear to him to re-
quire: .

Provided that the Governor-
General—

shall exercise his individual
judgment as respects the promul-
gation of any ordinance under this
section 1f a Bill containing the
same provisions would under this
Act have reguired his previous
sanction to the introduction there-
of into the Legislature,”

Clause (2) says:

“An ordinance promuigated
under this section shall have the
same force and effect as an Act of
the Federal Legislature assented
to by the Governor-General, but
every such ordinance "

Then this 1s important

“shall be laid Dbefore the
Federal Legislature and shall
cease to operate at the expiration
of six weeks from the re.agsembly
of the Legislature, or., if before

Bank (Amendment) Bill
the expiration of that period reso.
lutions disapproving it are passed
by both Chambers, upon the
passing of the second of those
resolutions "

It 1s presumed that when a law has.
been passed—it has gone through the
regular prgcedure and moreover
further support of the validity of the
Bill the hon Lady Mimuster has point-
ed out that at that time this provision
of six months was deleted—from.
whatever point of view we look at 1t,
either from the point of view of legis.
latson or from the point of view of
special enactment which removed this
condition of six months, the Ordinance
should be presumed to be a wvalid
Ordinance

Pandit Thakur Das Bhargava
(Hissar) May I respectfully submit..

Mr. Deputy-Speaker: I do not think
there i1s any necessity of discussing it
further,

Pandlit Thakur Das Bhargava: It
18 not a question of discussion. I will
call your attention to article 372 of
our own Constitution eccording to
which an ordinance made by a Gov-
ernor of a State is quite different
from an ordinance made by the Gov-
ernor-General My humble submis-
sion 18 that 1t will be taken to fall
under the provisions of article 372
This 13 not a kind of ordinance which
1s contemplated under warticle 123,
Therefore it does not cease to operste
after six months. It is an ordinance
which will be taken to fall under
article 372 of the Constitution.
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Mr. Deputy-Speaker: What the
thon. Member, Shri Mahanty, wanted
to say was that now thet we are
Aamending an ordinance even under
the Act of 1935 there was a provision
under section 72 of that Act that
ordinances would remain in forece for
six months only, unless approved by
the Central Legislature, He asserts
4hat if it had been ratified and ap-
proved by the Legislature then it
must have become an Act. But
‘because the Government says that it
wants to amend that Ordinance, he
maintains that if it has not been ap-
proved—according to him no further
proof 1s required because still we are
amending the Ordinance and not the
Act—and if it has remained an ordi-
nance, it is a scrap of paper and what
are we going to do here by this Act.
Normally, he says, the Chair does not
interfere and does not take upon
itself the responsibility of deciding
whether an Act that is being enacted
‘here is really ultra vires or not. He
says that a distinction should be
drawn between the two, when there
is clear proof—the Bill that is before
us may or may not be ultra vires—
‘but on the face of it it looks that no
legislation can be enacted on it. First
Shri Mehanty said that he takes
objection under article 128 of our
Constitution. But that would not be
-applicable here because no ordinance
-was passed under article 123. There-
fore, there was no question of any
approval by this Parliament. That is
disposed of so0 far as this Comstitu-
4ion is concerned.

Now, we come to the provisions of
section 72 of the Government of
India Act, 1885. But Shri Meahanty
‘has overloocked the provisions of the
Act to which vur attention has been
drawn by the hon. Minister in charge
of the Bill, that is, an Act to make
-smergency provision with respect to
4he Government of India and Burma

AUGUST 23, 1989

Monetary Fund and 2 ¥
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dated the 27th June 1940.
down that—

It lays

“Section seventy-two of the Gov-
ernment of India Act (which, as
set out in the Ninth Schedule to
the Government of India @Act,
1935, confers on the Governor-
General power to make ordinances
in cases of emergency)

the period specified in section three
of this Act, have effect as if the
words “for the space of not more
than six months from its promul-
gation” were omitted;”

This was an Act passed so far as
those Ordinances that were passed
during that period were concerned.
So, we have to read that subject to
thi®, as iIf these words were omitted.
Therefore, these Ordinances, even
though they were not approved, re-
main m force and still are valid laws.
Therefore, 1 think there is no force
in so far as this point of order 18 con-
cerned

We may now take up the clause by
clause discussion. I think there are no
amendments to this Bill T shall put
all the clauses,

The question is-

“That clauses 2 to 5, clause 1,
the Enacting Formula and the
Title stand part of the Bill”

The motion was adopted,

Clauses 2 to 5, clause 1, the Enact-
g Formula and the Title were add-
ed to the Bill.

Shrimati
move"

“That the Bill be passed.”

Mr Deputy-Speaker: The question
is*

Tarkeshwari Sinha: I

“That the Bill be passed.”
The motion was adopted.
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DISCUBSION RE RISE IN FOOD-
GRAIN PRICES—contd

Mr, Deputy-Speaker: We may now
take up further discussion on the
n}uaﬁon ansing out of rize 1n food-
grains prices in the country with
special reference to West Bengal
where levy and price control on rice
has been withdrawn, raised by Di
Ram Subhag Singh on the 2ist
August, 1959 Shn Barmen was 1n
possession of the House

Shri Barman (Cooch-Bihar—Reser
ved—Sch Castes) Sir, yesterday 1
briefly mentioned that so far as the
policy of food admunistration in  the
State of West Bengal 1n the year 1959
18 concerned, the State Government
did not take upon itself the whole
responmibility, but they, 1n an adwvi-
sory character had constituted a
State Advisory Board This Board
was constituted taking in it all the
important political parties 1n  that
State Not only that In the sub-
divisional level, they constituted
commuttees In those committees
also, all the political parties were
associated I may state, at the same
time, that functions of these com-
mitiees and this Board were not con-
fined simply to advisory nature They
were also entrusted with supervisory
powers It will ¢eke a long time of T
want to mention the powers that
have been entrusted to the Board and
the Committees

Mr Deputy-Speakerr I  would
advise him not to go into a detamiled
examination because the time would
not be so much

Sbhri Barman I am not doing that
One or two points need to be men-
tioned because of the fact that the
State Government has been accused
by the opposmtion of mismanaging
purposely the functioning of the food
and levy policy, and the motive that
has been ascribed to it 1s that 1t has
done so with a pro-hoarder, pro-pro-
fiteer policy In that connection, 1
have to mention ¢hat I shall not

mention many, but one or two func-
tions that have been entrusted to this
Committee These powers are not
only adwvisory but are also of a super-
visory character The first 1 invig:-
lation of execution of Government
policies regarding food and relief
The next I will omt The thurd 1s
very mmportant Checking up of anti-
social practices lke smugghng,
hoarding, etc Besides, they will also
advise

The whole object 1n my mentioning
the constitution of this Board and cf
the committees and of thewr mawn
functions is because, not m the mamn
resolution, but mainly in the accusa-
tion made on the floor of the House
by Shrimat; Renu Chakravartty, the
State Government has been accused
by her of a pro-hoarder, pro-profiteer
policy My whole submission mn this
respect 1s to place before the House
the fact that the policy which was
adopted, that 1s, the Levy and Price
control policy that was decided upon,
was decided upon, not by the State
Government alone not by Central
Governments approval alone, but by
all the political parties in Bengal If
that policy had failed through the
mal-administration of the State, cer-
tainly they must fairly and squarely
take upon themselves the whole dis-
credit for that If that policy itself
was such as could not be workable,
mn that case, they also must share the
blame for the failure of this policy s
Therefore, I have mentioned about
the constitution of this Board, the
commttees and their functions

I should briefly mention only one
matter that the House heard yester-
day  Regardmg the Price control
policy and this levy policy that was
formulated and adopted by the Gov-
ernment, a question was asked by
the hon Food Minister here The
question was put to Shn Tndb
Kumar Chaudhur: and 1t was ‘“whe-
ther the hon Member objected to the
principle of imposing controls on
prices and levy Did he or did he not
object” To that Shri Tridib Kumar
Chaudhur:1 straightforwardly said
“It 1s not a question of our objecting
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to the principle because, as Socialists,
we accept that principle. The ques-
Gon is of the whole set-up, what you
to do, and how you are
te do it. To that extent, I ac-
this Government in that
ted this even knowing that it
would fail, They either impelled
the West Bengal Government or com-
pelled it or were persuaded by it to
take up that policy” What I want

Chaudhuri has steadfastly accepted
responsibility for the introduction of
that policy, but he has not fully ac-
cepted responsibility for accepting a
policy which he knew to be not work-
able, .

I shall presently come to that
matter. [ presume—that has been
my information; but as I was not
assoclated with the Board at that
time, I cannot vouchsafe for that—
that it is at the instance of the oppo-
sition that the West Bengal Govern-
ment has been persuaded to accept
this price control and levy policy
Whatever that may be......

o v gan fag (wgwaw) - %
ot warr & 2w g an iy wo-
ey’

14 hrs.
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I want now to express my own view
upon the workability or feasibility of
this policy. I want to submit to this
House that this policy was formulat-
ed in such a way that it could not be

thfough mismanagement or due to
failute on the part of the West Ben-
ga! Government; Toemliwwumch
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years, you will find that it wes iz the
year 1958 that the production of

duction was not so much greater, yet

ed the State to carry on with a rauch
lesser average price. Shri Tridib

der the figures for three years; so I
algo take these three years' figures,
because before that the price did not
rise above Rs. 20 a maund, In 1887,

tons, but the price shot up to Rs. 2053
per maund. What I want to say 18
that there 1s some other factor that
contributed to this abrupt rise 1n
price Before 1968, though West -
Bengal is a permanently chronic de-
ficit State so far as rice 15 concerned—
and 1t does not practically growv any
wheat—the movement of ric: was not
restricted between State and Scate.
Orissa bewng a neighbouring swplus
Btate, it was through ordinary trade
channels that movement took piace,
the private trade purchased rice 1n
Orissa and took 1t to Wcst Beli.gal.
Therefore, the price could not rise
above that But in 1868, that muve-
ment was controlled and nobody
could take rice from one State to an-
other State. So West Benga: was left
to fend for herself Of course, the
Central Government came *o our
help To what extent? To the extent
of 2§ lakh tons of rice. But as the
joint statement of Dr. Rcy and
Dr Ghosh has made it clear, tix re-
quirement of West Bengal 15 at ieast
53 lakh tons per year. So there 15 a
defiaat of 13 lakh tons, but of which
only 2§ lakh tons could be contribut-
ed by the Centre. I am not at all ac-
cusing the Centre foi this PeLauss the
rice market is tight outside Indima also
and whatever the Centre could col-
lect, it had to apportion beiween
different States. I went with the hon.
Minister to West Bengel at ‘al time
last yeat and he categorical'y stated
that he had to leok after otyer States
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also. He mentioned U.P., Kerale end
one other Stewe perhaps; therefore,
whatever was possible, he would do
to Increase the quota. But so far as
wheat was concerned, he said that he
was ready to give as much as was
required. So it was not possible for
West Bengal to manage matters in
such a way, in the face of this res-
triction of movement of rice from any
other State, as to keep down the
price of rice. Hence it went up to
Rs. 28.53 per maund.

Now, I come to the next point, for
which I do not accuse anyhody else;
I would rather say that it is a defect
in us in West Bengal that we have
not adapted ourselves to wheat. Last
year 1 distinctly remember the hon.
Minister saying that he could gwe as
much wheat as was required. But
our people do not want to take wheat;
they want rice. To fill up our de-~
ficit, the hon. Minister cannot supply
more than 2§ lakh tons.—I think it is
2,58,000 tons.

Shri A. P. Jain: It is 4 lakh tons
Bhri Barman: That 1s this year.

Unless the people of West Bengal
take to wheat, it is very difficult
either for the State of West Bengal
or for the Centre in the present con-
text to meet their requirements of
rice. In this connection, I should say,
having some personal contact with
the rural areas, that last year when
there was difficulty with regard to
food, I personally toured the rural
areas. | agked the people 'Why do
you not take to wheat? They said:
‘In our difficulty, we would take
wheat also; but if the wheat is dis-
tributed from the beginning of the
year, we can conserve a substantial
portion of our rice for the rest of the
year when rice will not be available

up. But in the beginning, we are
simply left with rice. We consume
it end when it is exhausted, we are
used to carry on simply with
L

g8

So I would suggest, both to the
Centre here as well as to the State
Government, that instead of coming
to suybsidse or supplement the rice
ration with wheat towards the end
of the year or towards the latter part
of the year—the crisis comes every
year at thet time—they should
manage things in such a way  that
the poorer section who are the most
hardly hit in the rural areas should
be able to purchase wheat also from
the beginning of the year and supple-
ment their daily rations.

Next, I want to mention about
growers resistance also. It is not
simply because the Centre could not
give enough rice, but we have to re-
member that there was also growers’
resistance. Why was this resistance
there? In my view, it was due to an
unreal price policy. So far as the
growers are concerned, we should
have to change certain notons which
we had formerly.

Mr. Deputy-Bpeaker: The hon
Member's time is up.

Shri Barman: I must have some
more time to meet the charge that
has been made from the other side.

Mr. Deputy-Speaker: My difficulty
is that I have to reduce the time to
10 minutes each. I did not interrupt
the hon, Member because I pttmised
him time yesterday. He took €
minutes yesterday and has taken 18
minutes today.

Shri Barman: If one single Opposi-
tion Member takes three quarters of
an hour, am I expected to reply to
him in 10 minutes?

Mr. Deputy-Speaker: If he also
represents one single Group, I would
be glad to give him more time, Any-
way, he might have another five
minutes and not more. The difficulty
is that the discussion is on a subject
in which all States are concerned.
So far we have accommodated 4
Members from West Bengal. Now
there is a demsnd from every side
that at least one Member from esach
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State should be givem a chance
because this problem 18 common to
every State It I begin to call one
Member from each State, there
would hardly be any tme left
Therefore, immediately after he con-
cludes, I shall have to reduce the
time-limit for speeches to 10 minutes
He mught take that also into consi-
deration

Shri Barman Anyhow, I shall try
What I want to say 1s that the policy
1tself was defective and 1t could not
be worked The result was that
even from the very beginning when
this control was imposed, rice ‘was
selling 1n that State at a much higher
price than the control price So,
theic 158 no question of control at all
from the very beginning The order
was violated before the ink was dry
on the paper on which it was written
The price prevailing at the end of
1958 was more than Rs 28 end with
what imagination could this pohey
be laid down that on the 1st of
January the price of rice will come
down to Rs 17 87 Was that feasible
at all” If that was not feasible, 1t
was not & correct policy that was laid
down Therefore, if the West Bengal
Government could not carry out the
policy with any degree of success, rt
was not thewr fault, 1t was the fauit
of all including the Opposition parties
who just lay the blame on the Gov-
ernment and with that as an excuse
are trying to launch direct action 1n
my poor State

There 1s another charge that this
Government falled because of i1ts pro-
hoarder and pro-profiteer policies
For want of time I won't dilate on 1t
But I want to point out just one thing
to this House When rice was selling
at a much higher price than the con-
trolled price who 1s the hoarder or
profiteer who will purchase rice with
the expectation that he can sell it at
a profit®* I do not think the hoarders
are so many fools When the Gov-
ermnment itself could not procure rice
at the controlled price, how could the
ordinary people, the hoarders, pur-
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chase rce from the agriculturists
who were resisting to sell at a lower
price so that they could sell it subse-
quently at higher prices? That is not
practical So this charge that the
West Bengal Government failed ¢to
carry out the policy because it was a
friend of the hoarders and profiteers
1s nothing but fantastic

S8hr: Sinhasan Singh (Gorakhpur)
Does he think that the cultivators
kept the grains with themselves?

Shri Barman At the end of the
year that i1s 1n December, the price
that was ruling was Hs 28 How can
it be suddenly possible to reduce the
price 40 Rs 17 8 in the begmnning of
this year?

Formerly there were big cultiva-
tors from whom Government could
easilv procure rice Now, because of
this 1mposition of ceihing, there are
very few surplus growers, save and
txcept 1n the canal areas Those peo-
ple who formerly had to carty on
with half rations—for six months 1n
the year they had to take only one
meal—are certainly taking two meals
a day now Therefore, the statistics
that were drawn up on the supposi-
tion that so much of population
would require so much have to be
changed as they hold good no longer
They have to remodel their policy
because the half-starved people are
consuming a hittle more than they
did formerly

Acharya Kripalani (Sitamarhi)
And the food problem is created by
that!

Shri Barman* I do not say
that the food problem iz created by
that It 1s created because those peo-
ple who had no land before are now
m possession of land Formerly they
had to deliver the whole produce to a
single landlord Now they are not
delivering to the landlord but are
talung the produce themselves and
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they take two meals & day. I do not
mean all; but many of the people
who have got lands in their posses-
sion do so.

I will finish after mentioning only
one point. Is there any justification
for the Opposition parties to launch
direct action? Dr. Roy in giving a
reply to the charges has asked: Is
that going to grow a single grain
moret They have already launched
upon the picketing of law courts—
the Howrah Court and the Sealdah
court. They want to make the func-
tioning of the judiciary impossible.
They want to take it upon themselves
to find out where the grain is hoard-
ed (Interruptions). It is my idea
that it is because of Kerala that this
movement has been started in West
Bengal; but it is for the West Ben-
gal State to see. ....

Mr. Deputy-Speaker: The twn
should be kept separate as they are
geographically so.

Shri Barman: I have kept them
separate. I did not deal with that;
but the hon. Member has raised it
(Interruptions). The effect of this
would be that there will be no law
courts. Everybody will take the law
in his own hands and there will be
no court to judge which is right or
which is wrong. That will bring
chaos in the State. The even situa-
tion in the country will be disturbed
by this and it will bring in more
misery than there is now.

Lastly, the West Bengal Govern-
ment has stated that with the coming
in of the auz crop the situation has
alreay eased. Moreover, even at this
time of the year the prices have not
gone higher than they ruled last
year. If there was no justification
last year for launching this direct
action, there is absolutely no justifi-
cation for launching upon it today.
I appeal to the Opposition parties
who have launched upon this direct
action to reconsider it.

Mr, Deputy-Speaker: Shri Patel, I
must repeat my request that hon.

Members would try to finish their re-
marks within 10 minutes, I should
not have the need to ring the bel

again and again.

Shri P. R. Patel (Mehsana): Mr.
Deputy-Speaker, Sir, the food prob-
lem has been a difficult problem. It
has given headache to the Food
Ministry for the last 12 years—after
independence and before that also
during war time. As I understand,
except Shri Kidwai nobody had left
the Ministry unscathed. (Inter-
ruptions). The Food Ministry becomes
generally the graveyard even of intel-
ligent persons.

Shri Tyagl (Dehradun): Of politi-
cians.

Shri P. R. Patel: Sir, as the prob-
lem 1s difficult, so also, to handle it
there should be patience. But, what
do we find here? In our country we
find food morchas by political parties;
we find looting of the mandis. We
find stopping of the trains and loot-
ng too. And every attempt is made
to gain more political power through
the food problem. So, the food prob-
lem becomes more complicated than
it is.

I have heard s0 many political
workers. They speak two things at a
time. When they go to the farmers,
they say: You do not get fair or
reasonable prices and you do not get
even the value of the labour put in.
In the urban areas, they say that the
prices must go down. I hope my
communist friends should not adopt
these tactics. ‘That is what 1 would
say. The food problem has become =«
political problem in our country and
so long as it remains so, it is not going
to be solved, Because of these move-
ments, many times a psychological
scarcity is created. Once there iz a
morcha and picketing, a feeling will
be created in the minds of the people
that food will not be available, What
is the result? If every family goes to
the market and buys, let us say, one
maund, one crore of maunds would
be bought away in a day if we take
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our population of 40 creres into
sccount, because psychologically a
scarcity 1s created The first thing
that should be done to solve the pro-
blem 15 to put it above politics and
to create no psychological searcity in
the country,

Secondly, we have tried to solve the
food problem from the wrong angle
by levy, control, ration and import
We shall never be able to solve this
problem 1n this way for years to come
Levy or control or ration will not
inecrease food production On the
contrary, whatever we do on that side
makes the farmer feel that he must
£0 to money crops rather than food
crops I see this 1n my constituency
because I give more of my time to
rural areas with the farmers The
tendency is to shift to money crop
Sometimes, the hon Ministers of the
States speak out that they shall be
taxing more the land if people
grow money crops on them Nobody
can do it because that is not the pro-
per way, The proper way 1s that we
should approach the cultivators 1
have spoken to the hon Minister and
I ask him sometimes in thi¢ House
whether he sees the cultivators when
'he goes to the district

Bhri A. P Jain: I do

Shri P R. Patel: Does the cultivator
feel that he is one of us* So long
as the cultivators do not feel like that,
there will not be enthusiasm in them
to grow more food We are talking
of so many things for the cultivators
In reality, we do not implement the
promises given to them If you want
more production, you must make the
farmers politically conscloug and try
to make them understand that the
nation is theirs and it is for the nation
that they must work and double the
food production We do not do it
“We encourage s0 many labour unions,
we encourage the Government
Servants’ Union because they come
with a weapon of nf.rike while we

win
Question be solved on the floor of
House? Will it be solved by having
resort to procesgions, demonstrations
and morchas in urban areas® If you
want to solve the problem, it could be

support a
something—that is by way of
bribery—the impression jis created
that the political parties come to them
and they give certaih concessions and
loans and subsidy because they want
their votes Such a feeling is bad
for any country 1 would request him
to approach the food problem from
the right angle and not from the
wrong angle

Eerytime we discuss it hers, so
Mmany hon Members have spoken that
the prices must go down and musi be
brought down I say let the prices
go up, do not care Instead of eon.
trolling the wheat price at Rs 12, do
not control i1t By controlling it, dud
we get wheat at Rs 12° In my con-
stituency, 1t is sold at Rs 24 or Rs 2§
a maund Let 1t be sold at Rs. 24 or
Rs 25 and if this time the farmer
gets Rs 25 per maund, naturally,
he will go to wheat production and
produce more instead of going to
the production of other money
crops That 1z the proper way
But what do we do” We import food-
grams and go begging to the foreign
countries and get the worst quality
and pay high prices and then bring
1t here and then subsidise The result
i1z that the type of grain imported is
sold at & lower price and the farmer
naturally gets a lower price for
produce in the market. I do not
any fault with any individual,
hody in place of Shri A. P. Jain
have become discredited as he
become today Shri Munshi was

!EEEEE



question of mere fixing of price policy
The question raises more vital issues:
production of adequate food in the
country, The Planning <Commission
heas more than once laid great
emphasis on this aspect but the pity
is that we have not been able to
accelerate the progress of agricultural
production in the country. Only last
year, when we discussed the progress
of the Second Plan, thig aspect of the
question came before us and wvarious
suggestions were put forward as to
how best we could increase our food
production But from our experience
we find that the results so far achiev-
ed fall far short of the demands
of the country. Our target was to
produce 80 million tons by the end of
the Second Plan but production s
rather on the downward trend. There-
fore, I do not know how we are
going to meet this target. By the end
of 1966, I do not know how we are
€oing to meet the target of 110 million
tons, The solution that has been
suggested in the Plan is that we must
€0 to the villages, organise the people
in co-operatives so that the wvarious
telps that are advanced by the Gov-
ernment from the Centre and the
States could actually benefit them,
and result in actual increased produe-
tien of foodgrains.

Sir, time will not permit me to
sefer to all the refersnces made by

281 LED—&

there 13 a shortage of about
tons. The Ceniral Government has
been giving us rice and wheat as
subsidy to supplement our needs, but
still the total demand is not met.

3

which are very remote and backward
in the State, more particularly the
Hills, some tea garden labour areas
and the tribal areas where the cost of
transport is very high, the price is
somewhere near about Rs. 40 a
maund. Therefore, to fix an arbitrary
price will not solve the problem,
unless and until we take good care o
supply adequate quantity of rice

Therefore, as I said before, the price
policy is not to be taken in an isolated
way; it will have to be integrated
with the production of foodgrains in

have to be actually implemented. It
has been stressed over and over again
that in this particular matter of
production of food and other agricul-
tural produce unless and until we
reach the villagers, every farmer’s
family in the country, nothing muck
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can be achieved, and the only agency
to do that is the panchayats and the
co-operatives. If we cannot do that
the question of meeting the demand
of the country in terms of foodgrains
and other agricultural produce will
remain simply a dream, it will remain
only in the Plan and it will not bring
any result,

I would, therefore, urge upon the
Government and also the people in
the country to take up this matter as
a national emergency. It has also
been stressed by the Standing Com-
mittee of the National Development
Council last year that we should
launch a national campaign and that
campaign should be to increase our
foodgrains and other agricultural pro-
duce to the utmost.

In doing so, I will submit that
instead of bringing in too many
theoretical techniques we should rely
on our own ingenuity. The two
factors that are most urgently needed
are: firstly, to prevent excessive floods
in areas which are affected thercby
and, secondly, to supply regulated
water for irrigation purposes in areas
which are affected by drought. If
these two things can be provided, I
am quite sure the resultant -crops
would sustain us for a couple of years
at least. Then, if we introduce
manures and other scientific methods
of production, I have no doubt in my
mind that we will be surplus in the
matter of foodgrains and we shall be
able to export.

Sir, I do not want to take much
time of the House. I sincerely believe
that this is a problem which is not as

difficult as it has appeared to be., We

have made it more and mbore difficuit
by not tackling the problem in the
right way, in the right manner. Once
we do that, this problem will be
solved, solved satisfactorily and in the
best interests of the country.

" Shri Rami Reddy (Cuddapah): Mr.
Deputy-Speaker, Sir, I will confine my
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remarks purely to my State, Andhra
Pradesh, This is a State which is
surplus in the south. According te
estimates, there are about six lakh
tons of rice surplus, but it is surpris-
ing as to why the prices in this State
also are rising day by day. To my
mind, Sir, there is only one reason as
to why these prices are going up.

The four southern States of Madras,
Andhra, Mysore and Kerala are con-
stituted into one  zone called the
Southern Zone, Therefore, the three
other States of Madras, Mysore and
Kerala also come to my State and
purchase rice. In addition to these
three States, the Centre also is trying
to procure some surplus rice available
there. When so many agencies are
functioning there and are procuring
rice, naturally there is bound to be
friction here and there, complications
here and there and alsd competition
here and there. Therefore, even
though the producers part with their
rice #nd paddy at the time of the
harvest the middle-man is trying to
hoard it here and there.

That is why the State Government
has been requesting for the last two
vears, I believe, that Andhra Pradesh
State might be constituted into a
separate zone. It has also promised
to supply four lakh tons of rice at the
controlled price to the Centre provid-
ed it is constituted into a separate
zone., If Andhra Pradesh is constitut-
ed into a separate zone the borders
could be sealed off. There are allega-
tions that certain amount of rice and
paddy is smuggled into Bombay.
Generally, Sir, people take rice fto
Mysore so that they can smuggle it
to Bombay.

Shri Sugandhi (Bijapur North):
Why blame Mysore alone? Rice goes
directly to Bombay via Hyderabad.

Shri Rami Reddy: That is exactly
what I am saying. I have no objec-
tion to what the hon. Member is say-
ing. I find no contradiction in that.
I only said that there are serious



3863 Discussion re: SRAVANA 31, 1881 (SAKA) Rise in Foodgrain Prices 3864

allegations that rice and paddy are
being smuggled into Bombay because
Bombay people are not entitled to
take rice from my State without
permission from the Centre. There-
fore, if my State is constituted into a
separate zone the borders could be
sealed off and smuggling prevented.

Moreover, Madras, one of the four
States in the Southern Zone, has also
been pleading that this should be
done. Though it is a little bit deficit,
the people there are confident that
they will be able to manage with the
neighbouring State, Andhra Pradesh,
and they will be able to make up the
deficit from my State. Mysore also,
I understand, has been pleading for
the splitting up of the Southern Zone.
Kerala was not able to procure as
much rice as it wanted, It was also
depending on the Centre for a very
long time. Therefore, Kerala does
not stand to lose anything; if at all,
it may stand to gain, because it will
be able to demand rice  from the
Centre. Andhra Pradesh is prepared
to supply whatlever surplus quantity
is available there. Therefore, 1
humbly request the Centre to serious-
ly consider this aspect, because the
only way of bringing down the prices
is the formation of this State into a
separate zone,

Then, in regard to the real solution
for this crisis, in fact, it is only more
and more production. If you want
the cultivators to produce more, I
submit that the Centre should be
prepared to supply the cultivators
their  essential requirements like
fertilisers, tools and equipments etec.
at reasonable prices, The Centre is
not in a position to supply this. Not
even 50 per cent of the demand made
by the Andhra Pradesh State has
been supplied to that State. I do not
know about the other States, but I
have got the information from my
State that the Centre has not been
able to supply even 50 per cent of the
requirements of chemical fertilisers.
Even the other 50 per cent which the
Centre has allotted is not supplied in

time; it does not reach the cultivator
in time, in the sowing season or in
time to plough the crops. Therefore,
the Andhra Pradesh State is in a very
dissatisfied position with regard to
this matter,

So is the case in regard to iron and
steel. Iron and steel are required
for not only agricultural purposes but
even for irrigation projects, minor,
medium and one or two big projects.
The position in regard to the supply
of iron and steel has been very, very
unsatisfactory during the last two or
three years. For example, the con-
struction or progress in respect of
about 17 projects has not been satis-
factory and is being held up on
account of the shortage of iron and
steel which was promised to be sup-
plied to the State. About 6 1/2 lakh
acres are affected by these projects
and the estimated food production in
these projects is about 3 1/2 lakh tons.
Therefore, on account of the unsatis-
factory supply of iron and steel for
the irrigation projects, the production
of about 3 1/2 lakh tons of foodgrains
is affected.

I would therefore, humbly suggest
one thing. The Food Ministry may
not be able to look into this matter
pertaining to irrigation and they
might say, “This is not our problem.
This is an irrigation problem”. The
major difficulty in regard to food pro-
duction in our country is, there are
several departments looking after
things. For instance, irrigation and
allied things are handled by one
Minister, Food and agriculture are
handled by another Minister. All these
things should be co-ordinated and 1
suggest that all these matters should
be handled by a single Minister so
that there could be a better co-ordina-
tion and more production of food
could be secured. Sir, I have nothing
more to add.

st wEA  (FICEFT) ;. JareqE
WA, WW wFe, QAT WIWH Tl 3,
fFem st aor FX T g 1 9 A
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thought is prevailing over this subject.

Today the fact has to be borne in
mind that the complaint is not against
lesser production, but more prices.

impact of the huge amount of deficit
financing that we have indulged in
and its effect on the food prices. The
Food Enquiry Committee Repart
obliquely hinted at it. I do not know
why they did not take courage in both
their handg to say that this deficit
financing has resulted in absolute
ruination of our economic life, But I
have got an inkling that this defieit
financing has got a direct bearing on
these increasing food prices and for
that several other fiscal measures have
to be taken. Certain other measures
have to be taken and the blood of the
hon. Food Minister is not going to
save the country from that situation.

Then another thing is that the fact
has to be remembered that for food,
there are two other Union Minigters.
There are two huge Union Ministnas
which are now engaged in the pro-
duction of food, the Ministry of Com-
munity Development and the Ministry
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not going into that aspect of the ques-
tion. But the fact has to be remem-
bered that a debate on food will be
elugsive and will be unreal we do

Mr. Deputy-Speaker: That debate
will be held in the States

in the State legislatures.

Mr. Deputy-Speaker: Now, as he
says that because the ruling 1s

Shri Mahanty: I am in your hands.
I am not going into 1t. But I simply
want to point out that let there be a
kind of dispassionate thinking.
Nobody’s blood 1s going to increase
food production or is going to save

country from this catastrophe. If

wanted to draw the attention of the
ouse is the State trading in food-

ins. A case 15 being sought to be
that State trading in foodgrains
failure and, therefore, it
be abandoned. Listening to
speech of our esteemed colleague,
Tyagi—I will be very glad it I
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that he 13 not 1n favour of State
in foodgrains and judging
the response that he got ..
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I am not for a partial way,

:
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just having State trading partially. 1t
must be State trading if at
all we to it.

Shri Mahanty: I am grateful to
Shri Tyagi for this correction. I did
not understand him correctly. But
judging from the response that he was
getting and the cheers that he was
drawing from quarters which were
against State trading [ was led to
believe thag he was speaking against
State trading. State trading has been
a failure, I say that State trading has
been a failure. Stata trading has
resulted in exploitation of the primary
producers at the cost of the hoarders
and the traders. Time and again, 1
have brought it to the notice of the
hon. Food Minister and the hon.
Prime Minister himself I have no

that we are having in Orissa—a sur-
plus State—how State trading has
functioned. But because State trad-
ing has been & failure, we must make
it a success The fact has to be
borne 1n mind that there can be no
planning unless we keep the price
Iine consistent, With the amount of
deficit ﬂmumg that we are indulging
i on account of the Plan, with the
amount of money supply that 1s
mereasing in the bands of society and
with the tendency to raise the wages
and the rest of it, unless we maintain
a consistent line in prices and supply,
no Plan 15 ever going to be achieved.

It has been ssid—and agan I go o
Shri Tyag: because he said that—that
eontrol smacks of totalitarisn coun-
tries But does not planning also
smack of totalitarian countries® May
[ know from him which democratic
country had ever planned? Did
England have a Plan® Had America
a2 Plan® Had West Germany a plan?
Had Japan a plan? Had France a
plan? No The concept of planning
emanated from countries which he
may not like. The first five-year plan,
the second five-yemr plan and a series
of five-year plans were absolutely =
concept of the tofalitarian countries.
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Placed as we sre today, lagging cen.
tures behund the European countries,
we need planning It is an accepted
‘There can be no plannng, there
be no industrial development,
be nothing worth while in
try unless we basically man-
conmstent and fixed prce line
humlity, that State
a falure It has
a failure and I want to hold the
Food Mimster wholly and square-
ly responmble for 1t because the work-
ing group that the hon Food Minis-
ter had appointed to go into it merely
fiddled with the problem and they did
not even touch the fringe of the
problem There was the Essental
Commodities Act It was a piece of
legubalion an the soocurrend list 3
was passed by this Legslature and it
was the sacred duty of the hon Food
Minuster and the Government of India
to have enquired from time to time
of the States as to how the provisions
of the Essential Commodities Act had
been given effect to 1 hold and main-
tain that if only the hon Food Mmn-
1ster had been a little more serous, if
only the Government of India had
been a lttle more tough with the
States, this kind of hoarding and dis-
gorgmng them in the market when
there 1s scarcity to exploit the con-
~umers would not have happened If
we want to find the devils of the
drama, we shall have to turn our eyes
elsewhere 'We will find plenty of them
in Calcutta and clsewhere 1 would
like to ask Was the Chief Minister
of West Bengal not a member of the
National Development Council? Was
not the Chief Minister of Bihar a
member of the Natioal Development
Council? Were they not committed,
as members of the National Develop-
ment Counci), to State trading m food-
grains? Are they not members of
the Congress” Was not the Nagpur
Congress commutted morally, spiri-
tually, politically and legally to State
trading in foodgramns? Yet, who had
withdrawn the State trading in food-
grains and with whose consent? I
bold and accuse the hon Unmion Min-
ister of Pood that whenever West
Bengal wanted anything because of
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2j18

Eg%
EE
fe

ity refugee problem and because of
the huge sore called Calcutta City,
the Union Government like a good
Boy released all the stocks Let the
Whole country die but let Calcutta
Survive, And while the pavements of
Qalcutta are crymg for the blood of
the hoarders, what do we find? We
find a peculiar scene of hoarders like
Pashupati Das and Sons publishing
Agyertisements, flashing in Statesman
and other Calcutta dailies, “We can
Sypply any quantity of rice to anyone
that comes forward” I have sent
that advertisement to the hon Food
Minister 1 have sent that advertise-
Ment to the hon Prime Minister and
I have never been offered an answer
Yet, how that Pashupati Das and

bow thase boerders s} rovir-
Nye to be

Shri A, P. Jain You never sent me
that advertisement You sent it to
the hon Prime Mimster cnly

Shri Mahanty: I sent it to the hon
Pryme Mister I thought that there
Was some collective Cabinet respon-
Sibility 'Whatever that may be, I do
Nht say this 1n a spurit of anger I
Sheak 1in frustraton 1 speak mn
ahsolute helplessness For this State
tfading in foodgrains, I accuse the
Government They have entrusted it
t6 the very hoarders whose mussion in
Iite 15 to thwart 1t

‘With these words, smce the time at
My disposal 1s very short

Mr Deputy-Speaker: There is none

Shri Mahanty: 1 would not like to
tdake more time of the House But I
Would once again appeal to this House
tq cons der this aspect dispassionate-
Iy and once for all make up its mund
that State trading in foodgrams can-
Dot be eschewed under any eircum-
Stances

weare wo fao wygww  (onfiT)
wafe o, & @ fwn e ws @ agt
wai g Wy s wmr T & & ag w0
wrge g fie 2w ¥ @ s W Tt
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ot § & I8 Y 4E WY w1 sy feerar
e g o

WA gAY

“In order to produce 110 mil-
lion tons of foodgrains annually
by the end of the Third Plan, the
rate of production increase must
average 8'2 per cent, per year for
the next 7 years. This rate of
Increase compares with an annual
average of 2'3 per cent. from
1949-50 to 1958-59 and an
average of 3-2 per cent. from
1952-53 to 1958-59, The task js
overwhelming. The urgency of
an all-out effort 15 obvious. Ade-
quate resources must be made
avallable to accomplish the job"”

1% fole g & § Wi W fist
WY gt forx ug 4% fe oy ofcfeafr
T Y T 3 G gk g A
aA & ol do g

W R A € oy g gy faere
T § 6 g wod foiu ®t Sy
TFX & ) TH FTH A g 99w Ay
& a1 fa w2 3w t gfy & ford o
& Tfed 1 A A o A ¥ e
TR A wfw ST RE T W dgrw
faeareare &3 @ & 1w gt Wk
T F AR A R § W A &
RTGT FT §H ¥ FAT TAA 2T WAER 0
ax N et § 5w & oy 2t g v g e
€T 92Nl # aw ¥ I o fRar
T | JEAF Y
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efforts at district, blockmdvil—

more than one hrigated crop per
year. Indla cannot afford this
waste of resources, Better water
management is needed. In fact,
India can make greater and more
Immediate gains in food produc-
tion by intensifying expenditure
of time and effort on water
management on farms than by
constructing large-scale irrigation
projects which take years to
develop.”

lage leve! must also occur” W AT ¥ i T AT A

T &amr grm fir ot gw wE w wiw

W N oW & R g oW ad TR qATT WEX §, I 6 wrwwwaAv
oY g awed g g -2 a1 g ¥ qidT A A |

T & U &1 F uF AT ATgar fiedtd 3 ag o wgr v § forw o

g & & eve-yo & ww fis gard
gt e gE g @ & q we. e
fafrmr 27 w1 T @ 9T o
o teyu-4 & & o fir o a enferd
T o7 O g Ereie 4.y fafamw
TR AT T W 3 o ¥ e F
W wo ¥ fafmy & w1 @@ w@
W R | 5§ Y F gH N W wE
§ v & fod g ¥a= usw wEHTQ 9
& foik @ wn afs @ G,
ww W TaY e oA wifEd |

W g ST 2GR —

“The Third Plan should allocate
substantial funds for technical
assistance to aid cultivators in
making beiter use of available
water Provision must also Dbe
made for a more comprehensive
approach with co-ordination of all
relevant departments

Ak 991 % @ e afr gy
A wE e AQ ®4 § ar
ag $1% 7 g 1 9 7g Y wgw g
f§ orzv anfenr & o wwenw § T
¥ 4GI AYAYT GHE § ¢ Tg EWAT
A QT 7§ & 1 AL T
a aFdaq @iv fafags ore sfer
it ¥R o g IS arEr WY
frpray &1 TR FET [GEAIEAY
ﬁtmywwﬁtwﬂ}tﬁaﬁ
TAY R | fae & frar & &, afwai f Femw ¢, AT @&
fie fow @ & q8) o W SRRy ficw g AT wC g & s s9 iR
s g ¥ O &1 W ZATT R 4 o

“India now gets only ome-fifth ﬁ‘ﬂii“ﬂ';mﬂmi'——
to one-fourth ton increase in crop
yields on irrigated lands as com-
pared to nmon-irrigated lands
Moreover, only about 12 per
emut. of irrigated acreage grows

SIEE WERG, § W9 T =W
fate & Gor 3¢ #t aT® & AT TR
g 1 wfeoez, oftw ¥ fad ol
ITN TN R fow ag @ ot & .
W g, 77 o aga wed iR §
WIS AT agt AT Tt AR
W AR qg el ¢ e art w1 S

“There are places in India
where muillions of acres could ber
reclaimed and made productive
by surface drainage at less cost
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and in less time than by develop-
ing new irrigation projects. The
portions of these areas that appear
to be most productive and that
have the posgibility of 2 1o 3
crops a year should be given the
highest priority.”

wwfeg & s fie N T g
%, wgt TT g gregE st % A%
®m w0 wigd | w976t F I
¥ o W g o fownd wmlt &
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Dr, Krishnaswami (Chingleput):
Mr. Deputy-Speaker, Sir, the House
is indebted to Dr. Ram Subhag Singh,
and Shri1 Tyagi, whom I do not see
here, for having thrown some light on
complicated questions of policy. It is
one of the ironies of the situation that
notwithstanding the appointment of
many committees and experts, we do
not scem to have a clear view of the
problem. The Government for the
past ten years has been advocating
the building up of buffer stocks, an
assuredly important matter Almost
every sect:on of public opinion, not
excluding the experts, have supported
this idea Indeed, the experts are
most anxious that it should be done,
for buffer stocks are a sine qua nom
for giving Government adequate foci-
lities to enter the market and
mfluence the movement of prices
either upwards or in a downwards,

To my way of thinking, I feel that
a wrong step was taken sometime in
September last year when the
National Development Council prae-
tically abandoned the idea’ of build-
ing up buffer stocks and concentrated
on State trading. We decided then to
think that State trading was seme-
thing which could be done without
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really having anything like adequate
buffer stocks, and it took us nearly
two or three months to real'se the
folly of our ways The Food Minster
15, of course, not to blame for what
has happened The Natwonal Deve-
lopment Council and the Planming
Commuission, that body of ceremonial
wisdom, are there indeed to supei-
vise the deeds and imitiate policies of
our Cabinet Mimsters and, therefore,
it 15 rather unfair to suggest that
blame should be laid on any partuu-
la1 'ndividual Cabinet Minister But
T do think that Government as «
whole has to share blame for xhat
has happened

Now, when we staited building up
buffer stocks, one must expect a
natural rise in prices Part of the
«aplanat on for prices being as high
as they weire during last year—and,
by and laige 1t will be admitted by
thosc who have given thought to this
que¢-tion tha! the prices of cereals aic
4« high as they werc last yea. ind
not lowered down—is Lhe polhcy of
procurement that we had to embark
upon and that had to be done s a
matter of national necessity

1 do not go into the comphcated
problem which has faced Wet
Bengal There of course, the admin-
strative machinery had to gam a cei-
tain amount of momentum, and due to
the fact that ther¢ were other cvir-
cumstances, the prices of cereals had
also certamnly risen a bit more Pait
of the explanation of that 15 the
admimstrative lack of expertise Cer-
tamnly from our point of view, there
would have been no cause for undue
alarm or a great deal of pessimism, if
we could have felt confldent that the
rise in prices would be only tem-
porary and that, i course of time, we
would be able to bring prices down
Unfortunately, there are not sohd
grounds for hoping that prices will
come down in the near future What
1s the explanation? We may be able
fo procure about 18 mullion tons or
even 2 rmulhion tons of cereals during
the coming six or seven months DBut
this is not sufficlent, n my opinion,
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to bring down the prices, So, what
we have done today is merely to pro-
cure not enough to bring down prices;
but at the same time, we have procur-
ed enough to keep up the prices of
cereals That, in fact, 13 the heart of
the problem I would wish hon
Members to realise why this has
occwrred What 15 1t that prevents us
from procuring more? Not surely
lack of admmstrative machinery,
because once the admunistrative
machinery has gained momentum in
procuring cereals, there 1s nothing to
inhibit 1ts procuring cereals at certain
prices The great bottleneck that is
today facing us 13 madequate ware-
housing facilities, a point which has
not been stressed in this debate If
the Planning Commission which con-
centrates on so many matters, if mem-~
bers of the Planning Commussion who
talk of first things comuing first, had
only had a clearer 1dea of priorities—
and 1t 1s one of the strangest com-
mentaries that the Planning Commus-
sion today does not have any idea of
priorities—they would certainly have
concentrated more on provid ng an
increase of at least 30 or 40 per cent
in our warehousing facilities Had
this been possible, we would have
procured some 3§ mullion to 4 million
tons and that in itself would have
been a great advantage, considering
that we would have had in our pos-
session 10-12 per cent of the market
surplus with which we could embark
on pushing down prices, if necessary,
or pulling up prices if necessary

Now, without having buffer stocks,
as several of my hon friends have
pointed out, irrespective of the merits
of State trading, we would not be in
a position to control retail prices or
bring them down In fact, it is unfor-
tunate that this aspect of the matter
should not have been taken into
account by members of the Planning
Commussion sufficiently Certamnly if
we had more warehousing facilities,
producers of foodgramns could have
utthised those facilities at nominal
rent to store their grain Also, the
Government would have been un a
position 4o buy the grain and stare it
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in these warchouses and thus have in
its possession sufficient stocks to
influence the course and movement of
Pprices

Now, there 1s another 1ssue to which
I should bikke to mvite the attention
of the House Hon Members have
pointed out that prices of cereals
have been increasing a lot But I do
wish to point that that 1s not the cor-
rect explanation. The prices of
cereals did rise last year becausc the
Government, or rather, the Nat onal
Development Council, camec out with
a declaration that irrespective of
whether we had buffer stocks .o nol,
Government were going to embark on
a policy of Slate trading Without
having thought clearly ove:r the
admunistrative imphcations of the
policy, they stated it, and that 1 the
reason for increase in the prices cf
ceresls But taking by and [a1qe
what has occurred m the country, one
must realise that 1t 1s not the priws
of cereals alone that have anisen but
the prices of non-cereals like puiscs
which have risen more In fact, the
prices of laiter have risen more
sharply, and it 1s this aspect of the
matter which 1s stressed by many
people who have taken part .2 cur-
rent agitations m West Bengal and
also in other areas of the country

Now, as incomes increase, 1t 1s clear
that there would be a greater incre-
ment of demand for these non-ccreals
like pulses And we have to realise
that this 18 what has occurred In
fact, 1t has increased so sharply that
people have begun to wonder whether
the cost of living is not influenced oy
the rise in prices of non-cereals To
deal with this, we have to immediate-
Iy increase the supply of non-cereals,
and that 1s why oneé has to devote
mote attention to having Increased
productivity of out agricultural crops
&0 that wé might have more land
teserved for some of these non-cereal
crops. With thét, we might be able
th incredse the stotls
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The basic problem that faces us is
to have an increase of supplies,
because without that increase of sup-
Dlies, it would not be possible to
tackle the food problem effectively.
Unfortunately, neither the Planning
Comnussion nor the high worthies
who have given some thought o this
Question have ever thought ol reaily
considering what should be done to
ingrease supplies

My hon Fniend, Shri Tyag, referred
1o zonal restrctions I wish only to
Pumnt out that one may justify such
restrict ons when imposed only for a
short period The railways may not
be able to handle the gramns, there-
fore, we might be compelled to have
a sort of zonal restrictions, or we
might be compelled t0 1mpoit giains
far a certain period to feed the Leo-
pPle 1n the port tywns and, therefor,
it may not be possible for us to renl'y
have anything hke free movement.
Byt even when we draw up zones for
4 short per od, we have to reahse that
76nes should not bo formed -0 as to
Ciuse too much of a <train m a few
syrplus areas In fact, in the southcmn
2gne, Kerala acted as a drag and that
was why even Andhra Pradesh and
ctertain  other States wanted the
sauthern zone to be broken up Had
We perhaps—I am now putting for-
ward a suggestion which might be
considered to be shghtly academic—
had we perhaps tagged Madhya Pra-
degsh on to that zone, i1t might have
Proved easier for us n the shot
Period to really have met the demand
and have had slso a wider market
Which would have benefited us, and
Possibly this agitation about breaking
ub the zore would not have arisen in
the acute manner In which it did.

But this apart, I want this House to
view thiy question from a larger angle
and with vision What is the greatest
achievernent which stands to our cre-
dig duting the past decade? It is the
Athievement of Sdardar Vallabhbhal
Patel who realised that we should
have what is known as an integeated
Market of India or rathér a comnmon
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market of India And, .n some res-
pects, his schievement was much
greater than the creation of a com-
tnon market for Europe

These zonal restrictions, i1n my opi-
nion, prevent our obtamning the ad-
vantages of this integration of India,
And, I do venture to think that unless
we view th s problem only as a tem-
porary thing and think of increasing
supplies and tackling it from a differ-
ent angle we are not going to have
anything tangible achieved

I do not wish to state anything more
except that I wish to enter a caveat
aga nst the proposition that was ad
vanced by some of my hon {friends
that we should have a Price Stabili-
sation Board I think 1t 18 a most
useless proposal Mere multiplication
of agencies 18 not going to bring about
an ncrease of food or solve the prob
lem of better distribution I think if
we tackle these problems on essential
ly well understood administrative
lines wnstead of being concerned with
merely considering these problems
from a very big angle without having
sufficient resources, we would have
done something tangible towards 1m-
proving the lot of the people and 1n
bringing about much more progress In
constructive thinking

Shri Harish Chandra Mathar (Pal1)
Mr Deputy-Speaker, Sir, it 1s really
regrettable and unfortunate that even
after 12 years of independence and
two ambitious Plans food remsawns our
problem number 1, and we all feel so
concerned and anxious about 1it, a
problem culminating almost in the re
signation of the Food Minister I do
not think this resignation of the Food
Minister will take us any nearer the
solution of the problem As a matter
of fact, what 15 wanted i1s an assess-
ment and re-assessment of the policieg
which have been adopted by our Gov-
ernment to solve the food problem
m this country

1 would rather like to draw po.nt-
ed attention to the address delivered
by the Qovernor of the Reserve

%
g

do 1s just to study the problem as it
presents itsell before us today

I have no hesitation 1n saying that
nothing has brought our Government
so much in public contempt as ths
food problem and its admimstration
1 am not apportioning the blame here
between A, B or C but I say that it
18 high time that we take a serious
note of this beld fact which stares us
n the face Anybody who 18 1n hv-
ing touch with the masses wall tell
you that nothing has brought our
Govirnment so much in public con-
tempt as our food situation But, 1f
we make a critical analysis of 1t we
will find that 1t 15 not the Food M
mistet who 18 responsible But the
Food Minister 1v generally wunder-
wtood to be responsible for it, among
the masses, for various reasons be
cause 1t 13 the food admuimstration
which comes into contact with them

It has been said by almost all
hon Members who have participated
in the debate that 1t 1s not so much
the availability of food but the prices
which are our headache What are
the factors which are governing these
high prices? I referred just now to
the address of the Governor of the
Rcserve Bank He has drawn point-
ed attention to the fact that asnce
mdependence the internal value of
the rupee hag gone down by 28 per
cent If the infernal wvalue of the
rupee has gone down by 20 per cent,
1t wil], certanly, be reflected in the
food prices The patent fact 15 that
we are going to release more and
more money and food production
cannot keep pace with the money
that you are going to release Unt:l
and unless our production both im
the agricultural as well as i the in-
dustrial sector keeps pace with the
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money that is released by the Trea-
sury, the food prices cannot possibly
be controlled And, we must take
note of this important factor This
important factor 1s neither controlled
by the Food Minister nor by State

Governments, 1t 15 a composite policy
matter

He has also ponted out, and thn
House and the country must take
note of it, that i1f we compare our
food prices with the level of the food
prices which 1s nising 1n all coun-
trles, all over the world, our country
has done fairly well Our position
does compare favourably with others,
1t is not so bad as m all the coun-
tries during these 11 or 12 years
The food prices have gone up more
particularly because they have spent
more and more on developmental
works Various other factors have
also obtamned there And, in this
particular country, because of our
Plans, we have been releasing more
and more money which has affected
the food prices

While I say all this I do not for a
moment suggest that the failure and
follies of the admimstration have not
contributed very significantly to thus
deteriorating food policy They have
eontributed significantly

Agam we must take note of the
fact that 90 per cent of the responsi
bility leg with the State Govern-
ments There are two factors, one
13 policy-making and the other s
implementation In the i1mplementa-
tion part, the entire responsbility
rests with the State Governments In
policy-making also the State Gov-
ernments have a major say Omne can-
not deny 1t because it is only 1n
the National Development Council
where we sit together we take 1im-

portant major policy decisions

My complaint 18 that when we start
with certain theories there 13 nobody
1n the States who stands up and puts
his foot down against a particular
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policy, 1n spite otthettctthltme

of the Chief Ministers of States have
not got a robust Mthtnthepoliey
that 15 gong to be adopted and 1n
spite of the fact that they are not

very serious in fry ng

of the States and the other people
who have a major say in formulating
policies were to put their feet down
that decision would not be taken

So when State trading was taken
up, as a policy, a; a programme it is
unexceptionable There is nothing
agamnst it if we can have an honest
and efficient machinery to implement
it It would have yielded results.
But everyone knew that nothing
would be possible and that no one
would be able to cope with the
situation and yet we adopted that
policy The result of it 1s we started
tinkering here and tinkering there
and 1t had an adverse effect

Let us understand whether we are
going to have a free market policy
If we are gomng to have a free mar-
ket policy, let there be no controls
Iike thus These controls which are
half-way houses in the manner in
which we are conducting them, are
houses for corruption They are a
prop for the corrupt official; they are
a prop for the unscrupulous business-
men It has been the sorry story, the
sorry tale of this Food Administra-
tion that we have adopted only half
way houses of confrol, a patchwork
here and a patchwork there, which
has resutted th nothing but a dete-
rioration of the situation If I were
to give examples as to what had
happened, I could give There could
have been no other way but that it
would lead to corruption The hon
Minister will bear me out In a par-
ticular place, gram was selling at
Rs 10 a maund

Mr Deputy-Speaker:
Member s tume 3 up

Shri Harish Chandra Mathur:
Kimdly permit me a few mors mi-

The hon
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nutes, Sir; I am also one of those
who have tabled this motion.

Mr. Deputy-Speaker: The Minister
has to reply at 4; there i3 gtill one
more State—my own—which has not
been represenied at all

Shri Harish Chandra Mathar: |
will not deny you that privilege and
pleasure I wall finish in 3-4 minutes

Now, what has been the effect of
our pol.cy” There should be only one
criterion to judge our policies and
that one criterion should be whether
the policies and the programmes
which we adopt st.mulate more pro-
duction or not. If that Is done, most
of the difficulties will be resolved
What happens today®? The agricultu
rist 18 not happy, the trader 1s not
happy and the consumer 1s not happy
Inspite of the fact that we are
trymmg to do everything for the
peasant, anybody who goes down
to the peasant knows what he
feels 1 had certain conferences in
my constituencieg and other places
There 1s such an emount of uncertain-
ty iIn higs mind that it becomes abso-
lutely difficult to cncourage him and
to stimulate him for greater produc-
tion ‘The trader has the same fate
You have done nothing to dislodge
him but you gave a challenge to him
that he 15 going to be dislodged He
has dislodged you as a matter of
fact. So is the fate of the consumer
also I would most earnestly request
you to cordun off two places—Bom-
bay and Calcutta—because these two
places have got a greater purchasing
power and they do not mund purchas-
ing anythng at any rate and they
spread the high rates everywhere If
you completely cordon them off and
make separate arrangement for them
by introducing foolproof Trationing
there, it would serve them well
Then, having done this, let there be

Shri Harish Chandra Mathur: I am
sorry, Sir; I had quite a number of
pomnts but as we are short of time,
I will take some other opportunity.

Mr Deputy-Bpeaker: I am more
sorry but I cannot help it.

W Jo e wefex : (W)
fedy wftwr age & wrew amEE
e g fw @ almd i fog o
¥ Y G @Y mar @ wife st Ay
glew AW e &7 WYwT fEmy |

¥ wqq 39 aTfed ¥ 7 ¥ gfawe
w71 g fiT Wt & fr o g ¥
AT | TR T A At g by
qt @t fafrees aTEw o3 Ty e
farsre =&Y & 1 o 5 & oY ey wferene
2 fr wrfa oa Y€ iy ane v &
aY 3y ¥ a2 grav & wd o Forran
TAAT | I CHET T wAwq A6 b
T ®r & e & v A€ e Wi
oY FW ATRA A AT qoeh awde W
FEEY TR W TF G WY T

e forftr & @ferg ot awr §,
Farerefy a = v ot o syfewer aft )
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ik § 1 % wrew, vy s ezt o f
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Mr. Deputy-Speaker: The hon
Minister,

Shri Braj Raj Singh: Sir, may I
put a guestion before the hon, Minis-
ter starts his reply?
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Mr. M-Smkml-etm say
something, and then a question can
arise.

Shri A. P. Jain: Mr. Deputy-Speak-
er, 8ir, the discussion which has
taken place in this House yesterday
and today can conveniently be divid-
ed into two parts: discusion on the
food situation of India in general and
the discussion on the food situation
in West Bengal. Ordinarlly, 8ir, I
should be expected first to deal with
the food situation in India and after-
wards with the food situation in West
Bengal. But the food situation m
West Bengal has so much dominated
the discussion in the House that I
have decided to reverse the order

1 may, Sir, make 1t clear 1n the
beginning that I don't propose to deal
with the production problem today;
the House will have sufficient time
to discuss it sometime later on

Now, first I want to deal with the
constitutional and the factual respon-
sibility of the Centre. Food imples
two things: supply and distribution
So far as supplies are concerned,
under the present arrangement no
surplus food can move from one
State to another except through the
Central Government. The Central
Government has also a monopoly of
the import of food {from overseas.
Therefore, the Centre naturally has
stocks of food both procured inter-
nally as also imported from abroad.
1, therefore, owe full responsibility of
making supplies to the States. But
that responsibility 1s subject to one
1ider After all, I have only a limit-
ed quantity of food available with
me and I cannot accept the responsi-
bility of supplying any gquantity to
a State. If the aggregate demands
from different States exceed the
quantity available with me I shall
have to cut down the demands of
the States. That will have to be my
inherent power. Either you give me
unlimited supplies so that when the
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State Gavernments ask for a certamn
guantity I can give it to them or, if
you do not give me unlimited sup-
pHes, let me give the State Govern-
ments limited supplies After all,
this is the supreme body which votes
the Budget. If you do not give me
unlimited supplles, 1n that case, if
the aggréfate demands of all the
States exceed the stocks available
with me, I ghall have to cut down
their demands. That 1s my right

Shri Narayanankutfy Menon
(Mukandapuram): Agamnst whom 1s
your complaint?

Mr. Deputy-Speaker: Let us hear

Shri A.P. Jain: I am commg to
that. Now, Sir, that 13 the position
about the supplies Then I come to
the question of distribution So far
as the question of distribution 1s con-
cerned, clearly it 1s the responsibility
of the State Governments I want to
cite the case of Kerala. Hon, Mem-
bers from the Communist Party have
spoken a lot of things saying that the
Centre is responsible fo1 distribution
When the Communist Government
was ruling in Kerala, 1t was runnng
6,000 fair price shops In the small
State of Kerala. there weie 6,000 fair
price shops.

Shri Tyagi: Were they controlling
the rural areas?

Shri A P. Jain: Please do notl 1n-
terrupt. Ordinanly, they were dis-
tributing 12,000 tons of rice per
month distributed over 6,000 shops.
This meant that each of the shops
was distributing two tons of rice in
a month. In other words, less than
two maunds of rice in a day were
being distributed. I {felt that this
system would give rise to corruption.
It was an inefficient system If a
shop-keeper sells two maunds of rice
in a day he gets about 8 to 12
annas. He will be making money by
other means.

When the Food Minister of Kerala
came to me, I advised him, “Please

cut down the number of shops be-
cause it is giving rise to corruption
and inefficiency.” He said, “It iz none
of your business. I am running the
shops there. I have to decide how
many shops I should run.” What are
the alternativey before me? I could
have told the Food Minister of Kerala,
“Well, {"ain 6t gowmng to give you
any supples because your adminis-
tration 1s bad” But can a Food Min~
i1ster, whoever he may be and how-
ever powerful he may be—let it be
the Prime Minister—can he say, *“I
am not going to give you; let the peo-
ple die.”? No Food Minister can say
that I accepted that it 1s the State's
business to distmbute it I gave
them rice That explains the posi-
tion of distmbution wms-a-mg the
Centre and the States

Hon Members have said, “Have
we 1ssued any directions?” Can they
point out any law under which I am
authorized to give instructions to the
State Governments? The States are
autonomous bodies They have got
their own powéfs” They have got
their own legislatures. The Centre
cannot 1ssue instructions, We talk;
we can persuade them, but the final

decision 1n the matter of distribution
15 thetrs

Then  look at 1t from the factual
point of view There are more than
12,000 fair price shops and modified
ration shops working in West Bengal,
from the metropolitan city of Calcutta
right down to the small hamlets, Has
this House voted any staff to me and
can I supervise them? What machin-~
ery had I to look after a small fair
price shop situated in a village?
Naturally, when you look at it from
the legal point of view or from the
administrative point of view, distri-
bution 17" the responsibility of the
State Governments all over India. I
am not going to own responsibility
for it. Therefore, whatever has been
said about the distribution, whether
Nhwy are correct or mnot correct—%
say it 1s mostly incorrect—I cannot
be held responsible for it.
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News, I stated that I owe a certain
resporaibility towards West BRengal
for making supplies Some hon
Member—I believe 1t was Shrimat
Renu Chakravartty—saxd that the
West Bengali Government have been
making conflcting and varymg
assessments of thewr food shortage
Yes, they have made different assess-
ments, but there 15 nothing wrong
about i1t The first assessment was
made on the basmis of the provisional
figures of producton The second
ausessment was made on the basis of
the Anal figures of productton The
provisional figures of produttlon are
never relhable Naturally they vary
No State Government can sit quet
and make no assessments It has
to make assessments, maybe that
under certain circumstances the as
sessment may not be quite accuratc

According to the latest assessment
made by the West Bengal Govern-
ment and conveyed to us then de
ficait 1s 8 35 lakh tons The Houw
may note down that the deficit accord
ing to the West Bengal Government,
1s 835 thousand tons How 15 it
worked out” It 1, worked out on
the basis of 15 3 ounces per capita
per day What 1s the availibility of
food per cap ta per day in the whold
of India® 1 am talking of cereals
when I say food i this context What
1s the availability of cereals per
capita per day for the whole of India?
It 1s only 12 to 13 ounces Wher I
supply to the West Bengal State
at the rate of 15 3 ounces per day
while the availabilily for thc whole
of India 1s about 12 to 13 ounces per
day, 1t means that I might have to
starve another section by giving more
to West Bengal

80, what did I do” I said that not
only I would make up their defiut of
$ 35 jakh tons bhut I would give thun
mene than 11 lakh tons —4 lakh tons
of mce and 7 lakh tons of wheat
Well, have I stood by my promusc?
Up fto dhe gnd of July wc have gup
plued 645 thousand toms to  West
Bengal By the end of this month we
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will have supplied 7780 thousamd tons
to West Bengal There are four
months to go

Now, where 15 the default” Haye
1 not made up thewr full deficat®
Have 1 not given them more than
what was their deficit” Food 13 not
a mathematical calculatioh, teday
you calculate on 15 ounces and to-
morrow you will calculate on 20
ounces and say, ‘My deficit 18 15
lakhs’ Whosoever may do 1t There
1s an all-India availability of 12 to
13 ounces How can you put your
claim at 20 ounces” What 1s the au-
thority with you to say that the cereal
consumption per day per capita m
West Bengal 1s 20 ounces?

Shn 1yagi Who says?

Shn A P Jam [ do not know
That 15 the position So I want to
make 1t abundantly clear to this Hous.
that I havce discharged my responsi
bility fairly and squarely, much more
than what I was requued to do
Herc arc the communists sitting
other Member, from West Bungal
sitting-—1 challenge whether they arc
prepared to disputc any of the facts
which I have given whether they
have the courage to get up n then
Benches and say No, vou have not
discharged your duty’ 7

Shri Narayanankutty Menon Wheie
has all the rice gone”

Shri A, P Jum [ do not know
You may have taken 1t away

Shri Narayanankutty llenm'l.: We
have not taken 1t but the people will
bcgin to take

Shri A P Jain Let us see whethe:
vou aie right or not I want to go
chronologically into the facts about
the food situsation in West Bengal
during recent times because 1t has
been said by the Opposite Benches
that 1t 15 I who am respansible for
all these controls and other things
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in West Bengal, and that I have com-
" pelled their hands to do it.

In the year 1958, the West Bengal
Government decided to promulgate
an ordinance known as Anti-profi-
terring and Anti-hoarding Ordinance.
The House is aware that there is a
jaw called the Essential Commodities
Act under which we have been ope-
rating. The West Bengal Govern-
ment felt that the Essential Commodi-
ties Act was not sufficient and there-
fore a more rigid law  should be
passed. We got the draft of the
State law  because it is a subjeci
on the concurrent list: it could
be modified and the President’s
consent was necessary. 1 felt some
doubts about it, because the law
provided controlg at all levels: con-
irol at the producers’ level; control
at the wholesalers’ level: and contrnl
at the retailers’ level, and contro! in
the big metropolitan citv of Calcutta
and control in cvery little hamlet.

Now, I have some cxperience. Hen.
Members think that 1 am responsible
for the bungling. I own  the res-
ponsibility; T am not going to deny
it and I am going to pay for it. But
I have got some experience. I know
something about the food administra-
tion. I warned them: “Do not take
up extensive controls; we have not
cot sufficiently good machinery”. The
West Bengal Government realised the
jorce of my argument. But all these
Communist Party Members who are
shouting here today compelled Dr.
Roy to exercise control on prices at
all levels, farmers’ level, wholesalers’
tevel and retailers’ level throughout
West Bengal. 1 am sorry that my
colleague yielded to the pressure of
the Communists. It was purposeful.
As soon as controls had been impos-
cd, they went about the countrysidoe
and said to the farmers, “Do not
¢!l the paddy at this price.”

Some Hon. Members: Shame! .

Shri A. P. Jain: Is that the way of
=olving the food problem in the coun-
try?  They asked the West Bengal

Government 1o impose controls and
they asked the farmers to withhold
the paddy.

These controls were declared on the
Ist January, 1959. The price of rice
was fixed at Rs, 1629 nP and that of
paddy at a little less than Rs. 10.
own responsibility for fixing that
price. I am not going to deny it.
Why did I do it? I want {o make it
clear to the House that the Food and
Agriculture Ministry is not an inde-
pendent agency to fix the price. The
prices of foodgrains have to be fixed
after consulting the Planning Com-
mission, because on the price of food-
grains, they say, depends the entire
success of the Plan. If food prices go
up, wages go up, cost of projects go
up and the whole Plan is jeopar-
dised. There is a lot of force
in that; that is not a nonsensical
argument. We also decided that we
shall have an all-India structure of
prices. Did we give a bad price to
Bengal? For the common rice in
Orissa, we fixed Rs. 15 per maund;
for the common rice in Madhya Pra-
desh, which is known as the medium
rice there, we fixed Rs. 16; in Bihar
we fixed Rs. 16 and to West Bengal
we gave the price of Rs, 16.25 nP. My
friend, Shri Mehtab, the Chicf Minis-
ter of Orissa, accused me of partiality
towards West Bengal, because I have
given them a  higher price than
Orissa.

Shri Tyagi: Who fixed those
prices?

Shri A. P Jain: Wo fixed: I fixed,
because we want to have uniform
prices. Secondly, the whole idea of
control is to control the price of food-
grains.

What is the position of those friends
of mine. the Communists? In the
charter of demands which has been
handed over to the West Bengal Gov-
crnment by the Price Increase and
Famine Resistance Committee, which
is now conducting an agitation in
Bengal, the first ‘demand is:

“Supply of edible rice
categories of

to all
people throughout
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the State at Rs.
maund.”

Well and good. Yesterday, It was
said in the House by a number of
Communist Members hke Shrnmat
Renu Chakravartty, Shn  Sadhan
Gupta and Shri Tridib Kumar Chau-
dhuri that they had recommended
Rs. 12 to Rs, 13 as the pnice of paddy
m that informal committee Sup-
posing we pay Rs 13 or Rs 12-8-0
to the farmer for his coarse paddy,
what would be the price of rice for
the consumer? Rs 22 This means
that everybody mm West Bengal must
get rice at Rs 17-8-0 and we must
pay to the farmer at the rate of
Rs, 22

17-8-0 per

Shri Narayanankutty Menon: What
about the subsidy”

SBhri A. P Jain: I am comung to
that; please do not be in a hurry Let
the House understand that a subsidy
of Rs. 4-8-0 per maund means—the
consumption of rice in West Bengal
18 of the order of 45 lakh tons—Rs 50
cores per year. Find out the
money; tax the man and give that
subsidy. There 1s no use asking for
subsidy unless you find the money
The Food Minister cannot find the
subsidy; it will be the nation which
has to find out, 1t 13 for this House
and the State Legislature there to
find out the subsidy. I think this 1s
asking for the moon. No State can
afford to bear the burden of Rs 50
crores a year for the payment of sub-

sidy.

As I said, these controls on an ex-
tensive scale were applied on the
1st January, 1859 Shortly after,
troubles began to arise and by the
end of March, the inflow of mce in
West Bengal dwindled considerably
In the beginning of February, the
Chief Minister of West Bengal came
to Delhi and said that the supplies of
rice in the market were going down
and the farmers and the t aders were
offering rexistance. without bringing
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rice to the market. He said, in order
to put down the resistance of the
traders and farmers, the Centre must
make more rice available. I was
not sure whether this resistance could
be overcome by those methods,
because a very bad psychological at-
mosphere had been created in West
Bengal by those who wanted to create
trouble. I asked, how much you
want? He wanted a certain quan.
tity and I said, all right, take 1t In
the months of February, March and
April, we did 1t; we also did it n the
month of May

Troubles began to multiply and by
the beginning of May, the position
was that rice had disappeared from
the market. The West Bengal Gov-
ernment at that thne carried on vast
operations for de-hoarding. I am
not sure, but my rough idea is that
altogether about 20,000 maunds of
rice, te., less than 7,000 tons, was
seized which 1s less than a day's con-
sumption of Calcutta But that led
to the disappearance of rice and paddy
from the whole of West Bengal The
West Bengal Cabinet was faced with
a very grave situation and the agro-
economic surveys which have been
recently conducted and about which T
shall say more later on. summed up
the position as follows

“By the muddle of June, stocks
had reached an all-time low Some
of the rice mills had to suspend
their operations for some time in
that period owing to the short
supply of paddy A situation of
alarm progressively developed m
the months of May and June, until
the lifting of controls on the 24th
June "

For days and days together, the
‘West Bengal Cabinet thought over this
question 1n Darjeeling They request-
cd me that I should send my Secre-
tary to Calcutta, so that he might be
available for consultations I sent my
Secretary, Shri Ghosh, to Calcutta and
he stayed there for a week. There
were two schools of thought, as there
are bound to be in such a situation
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One school was for intensifying the
controls and for carrying on the seizure
operations more extensively. Another
school of thought was that a situation
had arisen when there was no option
left except to lift the controls In
such a situation, one is faced with a
very difficult problem and one has to
make the choice To my mind, 1t
appears that the choice lies betwern
high prices and no availabihty Thi
West Bengal Government decided that
they should Lift the control, because
i any more de-hoarding operations
were carried on the result wili be
rice will not appear in the market
They asked us what we thought of 1t
and we said, thal 1s the only course
I take the responsibility for it What
fhippened” arter dlre”  momreuiaday oh

prices went up but rice began to re

appear 1n the market It 1s now quite
freely available But during the last
two weeks, the prices have shown a
downward trend almost all over
Bengal The retail prices have gone
down 1in as many as 10 districts out
of 15 The wholesale prices have gonc
down 15 as many as 12 districts out
of 15 And they are still going down

But now there 15 this agitation
What effect it will have I cannot say
Here I want to pomnt out one thing
to this hon House In Kerala, during
the time of the Communist Minstry
the prices went up high, very high
(An Hon Member: How much?) I
will tell you how high On the 8th
of March with the fullest concurrence
of the Commumnist Ministry 1n Kerala
we have declared controlled prices for
the whole of the State The market
price was 4 5, or 6 rupees higher than
the controlled price Now the Com-
munist party says that they are going
to help the people through this agita-
tion Some of the hon Members on
the other side said that it 15 because
of thewr agitation that the prices have
gone down Then where were you
sleeping when the prices were high
in Kerala®? People are the same whe-
ther they are in West Bengal or they
are m Kerala. The complexion of the
Government, whether 1t 1s a Congress

Qovernment or a Communist Govern-
Ment, does not matter You should
Rave started an agitation :n  Kerala
Because your agitation would have

t down the prices m Kerala and
fiven relief to the people (Inter-
Tuptions )

8hri Nagi Reddy (Anantapur) How
Much rice was supplied to Kerala and
Row much to West Bengal and at
What rates? Ind Kerala get fromn
What 15 known as the Southern Zone
8t the controlled rates?

Shr1 A P Jain I am comung to
that The hon Members need not be
too much 1n a hurry

Shri Nagl Reddy. We are not at all
Iy 8 hurry We are very petient

Shri A P Jain. I know how
Patient you are, propping up now and
them Kerala today holds the rest of

e southern region m bondage
Madras must first supply to Kerala and
then eat afterwards If there 15 a little
delay m Andhra, Andhra people are
€nemies And the Centre 15 always
diseriminating, at least so long as the

ommunist Government was there
That 1s one part of 1t

Shn S8adhan Gupia (Calcutta-East)
It 1s wuscless your trying to divide us

Shri A P. Jam I now come to the
Beneral question of controls Many
things have been said here about
Chntrols and why thcy have not been
€hrorced West Bengal Government
13  incompetent admunistration 1s
Weak, we are all incompetent. But
You were also ruling in Kerala
What did you do’? You have also
8ot a record The normal prices,
the market prices mm Kerala were
8lways higher than the control
led prices Day in and day out
there was wviolation of the control
Orders May I ask those who have
been accusing the West Bengal Gov-
ernment whether one merchant, one
trader, leaving the Commumnists aside
——because they are your people—was
Prosecuted®” D1d you prosecute even
%ne non-Communist because he was
Violating the order?
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fShri Nagl Re@idy: Then political
discrimination would have come m

Mr. Deputy-Speaker: Order, order

S8hri A. P. Jain: Then you should
have prosecuted 2 Commumst Then
there would not have been any charge
of discrimination.

Mr. Deputy-Speaker: There should
not be so many “vou” if 1t 15 addressed "
to me

Shri A. P. Jain, The House 1s heap-
ing all the sms on me 1 am now un-
loading them

Now I come to de-hoarding Wa,
any one de-hoarding operation carried
out in Kerala? Not one The Com.
munist merchants are there They
never do hoarding But non-Commu-
nists are hoarding. Did you arrest
them? Did you take over their stochs?
After all, the whole of Kerdla 1> not
Communist

Then I come to procurement The
Famine Resistance Committec says
either you procure 5 lakh tons of rice
in Bengal or you resign That 15 the
demand How much did the benevol-
ent Communist Government of Kerala
procure® (Ap hon. Member: 28 tons )
In 1858 they procured 7,300 tons

, Shri Narayanankutty Menon: From
the Arabian sea”

Shri A, P. Jain' In 1959 they pro-
cured the princely quantity of 21 tons
of paddy, not rice

Shri Warlor (Trichur) Distortion of
of the whole facts

Shri A. P. Jain: I challenge them
All my facts are correct

Mr. Deputy-Spesker: We are get-
ting the figures as are available with
the Government -

Shri Bra) Raj Bingh (Firozabad)
For their failures they have gone
Does he want the West Bengal Gov-
emment also to go?
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Mr. Deputy-Spesker: He it giving
us the dificulties that the State Gov-
crnments sre experiencing

Skri Wardor: It was not the policy
of the Kerala Government to try to
procure Procurement was for whole-
sale So, 1t 13 a distortion of facts.

Mr. Deputy-Speaker. Order, order.
Let the Minister continue

-

Shri A. P Jain: What about the pro-
duction front? Procurement may not
have been the policy of the Govern-
ment of Kerala But production was
the policy of the Kerala Government
Or was production also not the policy
of the Kerala Government’ In two
years of their regime they increased
the production only by 8,000 tons

Shri Nagi Reddy: What was the in-
crease 1n production duiing the Con-
gress rule” Only decreasc He must
also give the figuie. for the period of
thc Conglesy, jegime

Mr Deputy-SBpeaker: If you allow
him to say that, he will do so

Shri A. P Jain' I have been a law-
vty all my life and 1 have found that
a small cause vakil alwaysy shoutls
when he has a weak case

Shri Nagi Reddy. And a resigning
vak:l speaks lesy

Shri A P Jain: Now, what has been
their increased demand during these
two years on account of the mcreasc
in population alone” Leave apart the
demand on account of increase in the
standard of living Their demand in-
creased by 30,000 tons per year That
13 to say, in two years' time ther
consumption demand increased by
80,000 tons, and the additional pro-
duction was 8,000 tons So, their de-
fieit increased by 52,000 tons What
would they say for that? Still they
say the Centre 15 discrimmating
agamnst them Where is that addi-
tional food to come from® If you do
not produce, how can I give you? If
the West Bengal State does not pro-
duce, where am I to go? I am given
a limited quantity These are some
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of the things which 1 wanted to say
about the mitaation 1n West Bengal.

Now I wiil come to the general food
stuation in the whole of Indma. But
before I do that, I will dea]l with the
case of Bombay, because 1t 1s another
problem State at the moment Now,
Bombay used to receive large quan-
tities of wheat from Rajasthan and
from Madhya Pradesh As 2 result of
the cordoning of these States, because
we wanted to undertake State trading
these sources of supply have been cut
off from Bombay Now we have got
overseas wheat and we have authori--
ed the Bombay Government to take
overseas wheat n any quantity that
they want Our overseas whcat 1 of
certain quahty It 1s grown 1n the
United States and Canada It 1, red
wheat

Shri C D. Pande (Naim: Tal) Red
18 never good

Shri A. P. Jain: We told them, you
take 1t 1n any quantity you want We
are able to supply 1t at the rate of
Rs 14 and 1t generally sells at
between Rs 15 to 16 to the consumer
Yet, the price of the indigenous wheat
continues to be high, about Rs 26 to
28 Now, 1t 1s not within my powel
to remedy it, because I have got onlv
overseas wheat I am prepaied 1o
1ssue 1t 1n any amount they want, but
that does not bring down the prices,
because people have their own likes
and dishikes in food Even the middle
class there are comparatively bettel
off than the mddle class in other
parts of the country They are pre-
pared to pay Rs. 28 per maund Al
that I can do 15 that if you ecannot
afford to pay you have my cheap
wheat at Rs 15 or Rs 18 per maund

As regards rice, Bombay used to
drice large quantities of rice from
Pradesh and from Andhra

Now use of the difficulties that
hiive atisen in West Bengal. Floods
whith Have come ih Kashmir and In
Assam and the increased demand for

rice from Kerala, we could not make
up the full deficit of Bombay so far
as rice was concerned Last year we
had given them 1,680,000 or 1,685,000
tons of rice Thrs year we have agreed
to give them 230,000 tons of rice.
But the difficulty there 1s that the
prices are high It 1s a question which
the Government will have to solve
1 have been giving my opinion about
it to my colleagues It B3 a
question which 1s under the active con-
sideration of the Government because
if the present system continues the
disparity may be reduced but a fair
amount of disparity between the sur-
plus Slates and the deficit States will
continue So, we have to give thought
to 1t Maybe, I may not be there to
partiupate ;n 1t But that 1s the posi-
tion of Bombay .

Now, the two difficult States to-
day are West Bengal and Bomb.y
What 1s the position about the rest of
India? 1 have got index number of
prices for the whole of India for rice,
wheat and cereals and for India ex-
cluding West Bengal and Bombay
it will give a somewhat clear
picture to the House as to why
the general mindex number 1s high
What 18 1t that 18 exercising the pres-
sure? For the whole of India the
index number for July, 1958, that 1s,
Jast year, was 1148 I am talking
of rice This year for the month of
July 1t 18 108 3 But if we exclude
Bombay and West Bengal, the corres-
ponding figures are 108 for the last
year and 102 7 for this year This
makes 1t clear that the pressure of
high prices 15 brought about by West
Bengal and Bombay

If we take the prices of cereals, last
year for the whole of India the index
was 109'9 dnd this year it is 107 But
if we exclude Bombay and West
Bengal, last year 1t was 107 1 and this
yearitis 102 § Statewise, taking wheat
first there are four main wheat grow-
mg States, namely, Punjab, Uttar Pra-
desh, Rejasthan and Madhya Pradesh.
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In three out of these four States the
Price of wheat is between Rs, 14 and
Hs. 18 per maund In Punjab it s
Rs. 14 to Rs. 16 yer maund Maybe, 1n
some places 1t 18 Rs, 17 per maund In
Madhya Pradesh 1t is between Rs 14
and Rs, 16 per maund. In Rajasthan
it is Rs. 14 to Rs. 16 per maund They
are not high prices considering the
present state of affairs. It 1s only in
Uttar Pradesh that the prices are from
Rs, 17 to Rs. 20 per maund

8hri Braj Raj Singh: Or Rs 24 per

maund even
k]

Sbri A P. Jain: Maybe, 1n an odd
place. I do not know But the gene-
rally quoted prices are between Rs 17
and Rs, 20 per maund Now, they are
high prices but not alarmingly high
prices What have I done” Even
now we are giving 45,000 tn 50,000
tons of overseas wheat to Uttar Pra-
desh for mamntaining the prices Now
the difficulty has arisen How did the
difficulty arise? Up to the 5th May
wheat was flowing somcwhat frecly
into the market Arrivals were not
bad. The Uttar Pradesh Government,
‘because they were not getting much
by way of procurement, carried on de-

£ operations on a vast scale in
various mundies. Wheat disappeared

Shri Braj Raj Singh: Where did it
w’

Shri A, P. Jain: It goes somewhere

Bhri Tyagl: It goes underground
“They know the term ‘under-ground’

Shri A, P. Jain: That is the position
of wheat and I submit that the posi-
tion of wheat 1s not at all alarming.
“Then I come to rice. In the States
of Madhya Pradesh and Onssa the
prices are low In the State of Uttar
Pradesh, Bihar and Assam they are
appreciably lower than those of last
year. It is only in Bombay and in
West Bengsl that the prices are
high. Prices are also higher in the
South compared to last year. But
what is the explanation for that? Pro-
aduetion in the South has been about
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§ lakh tons. It is better this year.
The Madras Food Minister and the
Andhra Food Minister say that it 1
the Kerala purchases which have been
disturbing their market. They come

8hri Tyagi: Yes, they are the vil-
laing of the peace.

Shri A. P, Jain: They say, “We are
80  much disgusted with Kerala,
Please sphit the southern zone and
Create each state into a separate ‘no
Movement' area” That question is
8gain before the Government. In
Order to find out as to why the market
8rrivals have gone down and why
these difficulties have arisen, we re-
quested five agro-ecoriomic centres to
conduct surveys My hon. friend, Dr
Ram Subhag Singh criticised this
agtion of ours He said that the survey
15 useless He 15 a very able man, I
know But 1t 13 for thus House to
Becept or reject what he says. His
€xperience might be this but his
experience cannot extend to the whole
of India This economic survey covers
three-fourth of India After all, a
Government can go only on certain
Stientific 1nvestigations His judgment
Might be right

An Hon Member: Most{ unscientific
Investigations

Shri A P. Jain: Unscientific judg
Ments you have So, what are their
findings”

The survey was entrusted to five
Centres, one at Delh;, another at
Shanti Niketan, third at Sehore, fourth
at Madras and fifth at Waltair. They
Syrveyed the market and they also
Surveyed six to eight villages which
serve as the hinterland to the market
for supply of food. They interviewed
the medium farmer, the small farmer
and the substantial farmer Their con-
Clusions, for whatever worth they may
be, are as follows. It is for the hon
Yembers to prefer either an ad hoc
Statement based on a single man’s
judgment or the result of a sclentific
investigation
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The poor small farmer cannot retain
He has brought i1t to the market

Shri Panigrabl (Puri) Did they go
to Orissa?®

Shri A. P. Jain: Yes

Shri Mahanty: Have they made any
survey in Orssa about hoarding? I
can say that it 13 a white lLe

Shri A, P. Jain: All right

“The reasons for withholding
the stocks vary from place to
place In some place 1t 13 An
expectation of high prices In
some places because the farmers
consider the control price to be
too low "

There are also other reasons into
which we need not go

“Some of the medium and bigger
farmers are alsoc domng trading
and they are buying or are con-
troling the stocks of the small
farmers Finances are more free-
ly available from the Co-opera-
tives and the taccavt loans The
farmer has a tendency to withhold
rice and wheat and sell other pro-
duce In some districts of Madhya
Pradesh the farmers have started
to pay wages to theiwr labourers in
the form of wheat and not :n the
form of gram as they were doing
before ™

“In some parts of Bihar, it was
found that the farmers are with-
bolding paddy and selling mae "
181 LSD-.8.

Shri P, N. Singh: Is it from some
decwmant?

Shri A, P. Jain: I have said that,

Mr. Depuly-Speaker: He has said
that

Shri A, P Jain: I will circulate the
document 1 will get it printed and
circulated

Bhri Mabanty: It is a plece of
poetry written in Shantiniketan

iy foy ¥ T Tw
Frew <t &
Mr. Deputy-Speaker: Order, order.

Bhri A. P. Jain:

“In many places, they prefer to
sell tur, gram, o1l seeds and other
agricultural produce and withhold
wheat and paddy Stocks with
trade are low They are afraid
of buying on account of the condi-
tions of market and Government
policy

These are their conclusions not my

conclusions  Wherever (Interrup-
tions)

Mr Depaty-Speaker: Hon, Members
might reject it

Shri Tyagi: I wanted to know what
is the source Was it the same or-
ganisation of Shr1 Mahalanobis?

Shri A, P. Jain: No, no

An Hon. Member: It iz not worth
reading

Mr. Deputy-Speaker: He said that
the Government had a survey eon-
ducted and these are the reslts
They might be wrong, they mught not
be accepted here That is a dufferent
thing He has given the results of
that survey Let us hear that

8hri Braj Raj Singh: It seams that
the peasants are responmble for all
this

Mr. Deputy-Speaker: Should [ ask
him to stop and say whatever hon.
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Members from this side want to hear?
Let us listen to the hon, Minister,

An Hon. Member: I want to know

whether he agrees with these re-
marks.

Mr. Deputy-Speaker: After he has
stated this, he will come.

Shri A. P. Jaln: I would like to know
from hon. Members who agree and
who do not agree,

Some Hon. Members: We do not
agree at all.

8hri A. P. Jain:

“Wherever we have taken
seizure action, stocks have dis-
appeared. Government control
prices have operated as a support
price. The farmer knows that he
can at any time sell wheat and
rice at control prices. The risk in
withholding is therefore reduced.
The farmer 1n most places
considers the control price as too
low.”

It is not possible for me to repro-
duce all the conclusions of the survey.

I have given the main conclusions.

Shri Braj Raj Bingh: Meanwhile,
may I know where these hon. friends
stayed, whether they stayed in some
hotel (An Hon. Member: Ashoka
Hotel) and where they got the in-
formation?

Mr, Deputy-Speaker: That is not
material here where they stayed.

Shrl Bra] Raj Singh: They are not
conversant with the conditions of life.

Mr. Deputy-Speaker: Whenever the
hon, Member gets the next opportu-
nity, he may say that. Now, he has
to listen.

Shri Mabanty: May I request the
hon. Minister to lay a copy of that re-
port on the Table of the House?

Mr. Depuiy-Speaker: That he has
already said.

prices all over the uountry being
gbserved in violation. Openly food-
grains are selling at prices higher
than control prices. They have not
peen enforced,

Shri P. R. Patel: Is it not true that

the market price is higher than the
control price?

Shri A, P. Jain: That is what I am
gaying. Therefore, if we have to make
gtate-trading effective, our operations
w111 have to be two-fold, both hori-
gontally and laterally. When I say
porizontally, it means that the con-
¢rol machinery will have to be inten-
gified and a good machmnery will have
to be set up. We have not got that
machinery today.

Shri Jadhav (Malegaon):
fault is it?

‘Whose

Shri A. P. Jain: When 1 say hori-
gontally, I mean that the control
prices have to be extended. It can-
not be confined only to wheat and
rice. It has to be extended to certain
other alternate crops. When I say
laterally, 1 mean that we shall have
to procure from the big farmer. That
is the question before us now,

Before 1 conclude, I would like to
refer to certain observations made
by two hon. Members of this House,
Dr. Ram BSubhag Singh and Shri
Tyagi. It is & well known thing that
state-trading—it was stated in this
House very -clearly—postulates con-
trols and seizure of stocks in certain
circumstances. No state-trading is
possible without controls. My hon.
friend Shri Tyagl, for whom I have
the highest respect one of my oldest
friends, said, it is bad. He sald that
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state-trading is all right thesretically,
but we bhave not implemented it well
and the dangers were obvious from
the beginning Dr Ram Subhag Singh
was a Secretary of the Congress Party
when this decision about state-trading
was taken Pandit Mahavir Tyag! was
a member of the Executive council
It was open to them to have rased 1t
in the Executive commuttee It was
open to them to have rased it in the
party Did they do 1it?

Shrl Tyagl: We did not know that
it was only a slogan and the Govern-
ment does not mean to actually carry
it out

Shri A. P. Jain: If the hon Member
does not know what 1s a slogan mno-
body in the world knows what 15 a
slogan. '

Shri Narayanankntty Menon: The
cat 1s out of the bag

Shri Braj Raj Singh: Does 1t mean
that what is done in the Congress
party can be done here?

Shel A P Jain: Pandit Mahawir
Tyag said

Some Hon, Member: Pandit”

Shri A. P Jain: Pandit Mahavir
Tyag: <aid that Government lives on
borrowed wisdom; they beg wisdom
from the United States, they beg wis-
dom from China, from the USSR
and what not have we borrowed But,
it is better to borrow wisdom than
to have no wisdom

Shri Braj Raj Singh: You have none

Shri A. P Jain: After all, borrow-
ing wisdom is not the monopoly of the
Government Others can also borrow
wisdom For those who oppose state-
trading, the parlour of the Swatantra
party is open

An Hon, MembéF: Are vou serious
about it?

Shrl A. P. Jain: As serious as you
are; more than that If one does not

want to undertake a journey to the
headquarters of the Swatantra party,
Shr1 M R Masani iz here and one can
take hig advice and follow his advice

I will conclude with one remark
This 1s the last speech which I am
making from the Treasury Benches as
Food Mimister Before I sit down, 1
want to strike a note of warning io
this House and to the country at large
In food matters, the country 1s stand-
ing on the crossroad You have to
choose your path If you want state-
trading, there must be effective con-
trols, extenmve controls at all levels
Our state-trading has not succeeded as
we wanted 1t to, because controls
have not been exercised I have no
hesitation m saying that some of
those who were responsible for taking
this decision took it without realising
the full sigmificance of it, because,
they did not enforce controls For us,
we modified the controls It is not
possible, 1n the present circumssances,
to remove all kinds of controls But
the controls will have to be limited
unless we adopt the other course and
adopt 1t effectively I am responsible
fer the difficulties that have arisen I
am not golng to denv that It would
be disgraceful for me to sav that I
have not been responsible There
have been difficultres in the food situa-
tion FEither have a good machinerv
and enforce controls effectivelv or take
to the other path There cannot be a
midwav house

Another thing In a developing
economv prices of foodgrains and
other things will be hivh T have got
4 redort of the wpeech of the Reserve
Bank Governor He savs that the
price of the ruvee has dechined bv
29 per cent We have done it deli-
berately 1 mean deficit financing

17 hrs.

Some hon Memberc think that
nrice 185 a function of supply and
demand At least that i< what Dr
Ram Subhag Singh said He is mis-
taken Firstly, the prices affect only a
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small portion of production, because
per cent. of our production is

by the farmers who grow’
It is only about 25 per cent.
comes to the market, Therefore,
it is confined to 28 per cent, that is of
the non-producer.

Then in the complex system of eco-
nomy in which we are living, surely it
is not supply and demand alone that
can control the price. There are the
larger policies of import and export.

|

E,Eg

wrong about it. Those countries which
have taken up development pro-
grammes have resorted to deficit fin-
ancing; they have created money for
the purpose of development. There is
nothing wrong about it; it must be
done, At the same time, you must be
prepared for the consequences of it.
It will give rise to rise in prices.
There cannot be any better authority
than the Governor of the Reserve
Bank of India on this. He has said it.
So let us be realistic, Let us under-
stand the facts of the situation. This
House and the country must be pre-
pared for somewhat higher prices as
the price we pay for development.
I am very grateful to you and to all
the Members of the House who have,
on the whole, given me a patient hear-
ing. As I said, T will not be speaking
from this Bench hereafter.

Bhri Sadkan Gupia: You will
address some other legislature.

Shri A, P. Jain: I must offer apo-
logies to all the Members of the House
i I have at any time annoyed them
by any of my remarks. Sometimes I
talk somewhat sharply, but I do not
mean anything sharp. So they will
forgive me if I have ever given them
annoyance.

” Dr. Ram Snbhag Singh rose—

AUGUST 12, 1909  Hydrogenated Olle
The

3930
discus-
no right of

Mr. Deputy-Speaker:
sion is over. There
reply under Rule 1063.

|-

17.02 hrs.
*HYDROGENATED OILS

Shri Harish Chandra Mathur (Pall):
I am very grateful to you, Sir, for
allowing me to raise this discussion.
This is almost an extension of the
debate which we just concluded, We
talked about food, and hydrogenated
oils also form a substantial part of our
food now.

This question of hydrogenated oils
has assumed new importance and
urgency in the present context of the
new scientific research and knowledge
which has come in our possession, As
a matter of fact, it was always very
important, The arguments which have
in the past been advanced against its
continuance in our dietary do not lose
weight. There was a committee set
up, and some of the points which have
been urged against it are really very
valid and stand with the same force
todsay.

It has been made out that vanaspati
affects adversely the ghee industry of
the country; vanaspati affects adverse-
ly the cattle industry of the country;
vanaspati is a great enemy of the cot-
tage industry of oil pressing; vanas-
pati deprives a large number of pecple
of their staple food; vanaspati is pro-
hibitive in price and as such, deprives
the poor man of use of sufficient quan-
tity of fresh oil;

“In food value, fresh oil i
better than vanaspati and as such
vanaspati is less energy producing
and health giving than fresh oil;

The hydrogenation without add-
ing even an ounce to the fat con-
tents of the country involves loss
of about 12 crores of rupees to the
nation;

*Half-an-hour discussion.
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Vanaspati saps the very founda-
tions of moarality. Vanaspatl does
not sllow the food problem of the
country to be solved in a satisfac-
tory way;

Marine o1l 1s used for vitamin-
ising vanaspati Fish o1l destroys
the vegetaranism of the unsus-
pecting consumer "

All these are pomnts which have
been urged against vanaspat: even to-
day But what has prompted to rase
thig discussion 1s the realisation how
mjurious 1t 15 to our health and par-
ticularly to the heart It has been
admitted that all sagurated olls as
vanaspat; 1s are injurious to the heart
The only argument which has now
been trotted out by vanaspatiwallahs
or their protagonists 1s that 1t 18 only
when consumed in large quantities
that 1t 15 1injurious, but otherwise 1t 18
not so

Let us understand the implication of
too much consumption of vanaspat
What 1s the position?” Previously we
used to take butter on the one side
and fresh oils on the other So, 1t
was baslanced And now what has
happened 1s that what hittle butter we
took 1s still there but in a small quan-
tity, but the fresh oils have been com-
pletely taken over by the use of
vanaspat: Naturally we are taking
more of vanaspati and 1t forms the
staple food and 1t 1s definitely injun-
ous to the heart and the arteries

Let us also take note of the western
countries who take hydrogenated ofl
Their food habits are such that they
take very Lttle of the fried items
But here in India 1t almost forms the
base of our food, so much n vegetable
chops, chapattis, parotas, puris ete
We use such large quantities of this
vegetable ghee and, naturally, it 1s
bound to do harm to our hearts and
the health of the nation

In Western countries, agamn, 1n their
food habits they take so many other
things rich in vitamins which give
them a resistance, while here 1t is not

so Our standards are very poor
Therefore, there 1s greater and greater
danger of more harm being done to us
because of the increased use of vanas-
pat1

I think there is no use in further
argung this particular pomnt If my
information 18 correct, even the Prime
Minister who was such a great advo-
cate of vanaspatt @ll the time, who
said, ‘after all let us have 1t and what
does it matter’, has completely stopped
it from his househeld What are the
reasons that prompted hum to do so?
If 1t 1s bad for the Prime Munister's
health, I think, 1t 15 equally bad for
the entire nation’s health

I would also like to know what the
hon Health Minister himself feels like,
whether he 1s using vanaspati or not,
and 1in what quantities or whether
butter and fresh oils form a major
portion of his dietary I think it 18
now high time that this slow poson~
ing 15 stopped and this vanaspati oil
1s completely banned in the interest
of national health

The second point which I wish to
make out and for which I have raised
this question 1s that vanaspat: 18 being
advertised day n and day out for
increased consumption You see the
newspapers all over the country ad-
vertimng 1t If anybody goes to a
cinema show he will find slides and
films advertsing this hydrogenated oil
for increased consumption As a
matter of fact, 1t should have been
Government's responsibility, particu-
larly m the light of these researches
which have come to our notice, to
warn the people aganst increased con-
sumption Government has taken no
action whatsoever m the matter Even
Members of Parhament are unmnform-
ed about 1t What were the steps taken
by the Ministry of Health and the Min-
1stry of Information and Broadcasting
to disseminate the wnformation and
warn the people against the increased
use of Vanaspati and stop this blatant
propaganda’
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Thirdly, Sir, coloursation is very
important It has not been disputed
even by the antagonists of this move
that Vanaspati forms 80 per cent of
the adulterant in ghee Today, pure
ghee has become almost an impossibi-
ity to get When I sent a sample to
the Deputy Minuster of Food for being
examined, he sent me the result that
75 per cent was adulterated Wrc are
bemng cheated, day 1n and day out,
simply because Government has not
been able to take any effective step
erther to stop the use of Vanaspat
or colour 1t They have been trying
to do their best to have a stable colour
A committee was appointed and the
Governments of Punjab and Bombay,
I believe, had suggested certamn col-
ours I do not know what happened
When this question was asked on the
floor of this House, my esteemed friend
Pandit Thakur Das Bhargava, asked
the Agriculture Minister who was
replying to the debate to enquire whe-
ther these States have made the sug-
gestion and whether 1t would be ac-
ceptable or not He promised that he
would make enquiries I do not know
what has happened It 1s not a com-
plement to our scientists in this scien-
tifically advanced age not to be able
to find a colour It raises suspicions
in our minds that sincere and serious
effort 15 not being made I have always
nourished a suspicion Unfortunately
that either the vested interests or
somebody somewhere was not at all
serious Otherwise, there 1s no rea-
son why we have not been able to find
a colour which will at least save those
people who want to be warned agamnst
it I have information from a very
relable source and 1t 1s disturbmg
The Directorate of Sugar and Vanas-
pati m the Ministry of Food and Agn-
culture had wntten to the National
Chemical Laboratory at Poona not to
pursue this scientific research to find
a colour If 1t 1s so, I hope the Min-
ister will be able to tell us; 1t 1s seri-
ous It clearly proves the charge of
collusion and conspiraty It may not
be at the Governmental level It
shows that those people who have

vestd interests are strong enough to
get into the Mimstry and get things
done that way If that 18 correct that
such 8 communication has been sent,

1t d¢mands a defimite enquiry

Because another two or three friends
would like to ask certain questions I
will now sit down but I hope the hon
Min:ster will not just give us a ngma-
role and try to defend 1t in a round-
aboyt manner Let the country know
where We stand, and let the country
be warned

4ex s vw wiw (fgER) -
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Shri Raghubir Sahai (Budaun) Ac-
cording to the report of the Ghee
Adulteration Commuttee, 1952, ghee
was adulterated on a very large scale
with ‘Banaspati’ and also that its
detection was very difficult under pre-
sent analytical methods My question
18, what steps are being taken or have
been taken to put a stop to this kind
of adulteration, and why colourmg
vanaspat:1 with carotine oil, as suggest-
ed, has not been undertaken?

Sbri Jhulan Sinha (Siwan) The
most disquieting thing about wvanas-
pat1 13 the latest information that I
have taken from a very rehable source
I have my own grievance about the
failure of the scientists to find out a
fast colour for it, but the information
that has been collected by me 1s this
They have succeeded 1n finding out an
invisible colour for it, which cannot
be taken away from it but which wnll
come out only when some acid is put

inte the vanaspatt The Iaborstory
where this colour has been inventede
as just now has been sald by my
friend Shn Mathur—has receiveg a
communication recently Recentlly
there has been & communication from
the Directorate of Sugar eand
Vanaspati under the Ministry of
Food and Agriculture to the National
Chemical Laboratory at Poona that the
matter need not be pursued because
of recent developments in the vanas-
pati industry I do not know what
the developments are, but one thing
I know That is, the Government's
attitude in this respect, as our most
senior Member Pandit Thakur Das
Bhargava has pomnted out, 13 very
lukewarm and 1s very much open to
suspicion on our part We do not
know what 15 the matter or what the
Government mean by this

You know‘ that 1t 1s the second time
now when I am raising my voice in
this House—

Mr Deputy-Speaker: What 13 the

question?

Shr1 Jhulan Sinha: I put the ques-
tion My question 1s, whether 1t 15 &
fact that an invisible colowx hag been
invented at the National Chermical
Laboratory at Poona and whethyr the
Government 1n the Ministry of Food
and Agriculture—the Directore of
Sugar and Vanaspati—have recently
sent a communication to the National
Chcmical Laboratory at Poona that
the matter of finding out a fast colour
need not be {further pursued m
view of the recent developments in the
vanaspati industry

The Minister of Health (Shri Kar-
markar). Mr Deputy-Speaker, 8ir,
three principal points have been rais-
ed—one on the menits of the substance
known as vanaspati, secondly, the
advertisements published in the news-
papers to promote 1its sales, and third-
ly, the colouring agent and the time
taken for the colouring agent which
mught enab'e the people to detect adul-
teration 1n the ghee 1 think I mught
take the last two points first
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About the advertisements, I agree
that just as in respect of some other
articles also, cosmetics, for instance,
there is exaggeration. The advertiser,
by publishing the picture of a very
good-looking cinema star, makes it
appear as though by the use of a par-
ticular brand of scap—for instance,
lux—Ileads to such beauty, The subtle
effect created in the minds of the read-
ers is really an exaggeration Soap 18
a detergent to keep the skin clean and
how far by itself i1t will contribute to
beauty 15 more than I can say But
certainly it 13 an exaggeration, Just

' like that, in respect of vahaspat: also,
I think it 18 unfortunate that such
advertisements exaggerate the correct
facts—I do not say they falsify the
correct facts—and they have a subtle
influence the correct facts—and they
might have a subtle influence on the
reader’s mind, and such advertise-
ments do appear 1n the papers I have
seen something of that myself If 1
might enrich my friend’s knowledge
about these advertisements, I might
point out that one such subtle adver-
tisement appeared in one of the recent
issues of the Marathi journal, Trilos-
kar, which he might add on to his file
about advertisements

But then, it 1s not always possible
often to proceed agamnst exaggerations,
legally. We have got a Magical Reme-
dies Act under which 1if a particular
advertisement says that a particular
disease 1s curab'e, when the disease,
to the knowledge of the State, is in-
curable, then the advertiser offends
against the provisions of the Act,
though, according to the recent amend-
ments that have been enacted by Par-
liament, 1t has been difficult—we have
given our best thought to it—to pre-
vent such exaggerations Ultimately,
they have also theiwr legal advisers
and the exaggeration is made in such
a manner as to elude the grasp of
law It is really unfortunate, and I
wish those who indulge 1n such adver-
tisements take sufficient care to see to
it that they do not have any ‘exaggera-
ting' effect upon the readers’ minds.

Secondly, about colourisation, it has
had a long history, as my hon. friend,
181 LSD.—4.

Pandit Thakur Das Bhargava, sald,
I will not dilate long on it, because it
relates really to ancther Ministry.
The Council of Scientific and Indus-
trial Research 1s seized of the problem,
We in the Health Ministry are inno-
cent of the technical aspects of that
problem, We also hold as strongly as
any hon Member here that such a
colourismg agent should be found as
early as possible. I will only refer
to one, if I might say so, statement,
almost an allegation which has been
made The position with regard to a
method found by the National Chemi-
cal Laboratory, Poona, as a possible
latent colouring agent 1s this:

An organic compound
had been patented by the Nation-
al Chemical Laboratory, Poona, as
a possible latent colouring agent
for vanaspat:, 1e 1t does not im=
port any wvisible colour to vanas-
pati, but a colour reaction can be
obtained in the laboratory after
addition of certain chemicals.

After careful consideration of
the matter, 1t was found that the
use of the proposed compound was
beset with certain difficulties and
that the latent colourismg agent
already being used, vz, 5 per cent.
ginvelly o1l was serving the pur-
pose quitc satisfactorily, and m
addition provided a-very desirable
enrichment of the product by 2
per cent of poly-unsaturated fatty
acids, thus meeting at least to
some extent the defictency in
hydrogcnated vegetable o1l in res-
pect of poly-unsaturated fatty
acids e

which are present m fresh oil to a

larger extent than in hydrogenated
o1l—

vis-a-vis raw oils "

I have mentioned the position and
if my friend wants to pursue it
further, it is open to him to pursue it
with the relevant Ministry., But
subject to these observations, till now
a colouring agent has not been
successfully found.
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I ghall not go into the allegations
made regarding bona fides, but I must
emphatically dissoclate myself and
deny that Government in any manner
whatever is actuated by any motive
o! helping any particular industry I
am qute sure in my rund and I have
no doubt that if a particular industry,
m the opmion of Government, is
responsible for the deterioration of
the health of the people, our Govern-
ment will take steps to see that the
health of the people 1s not retarded
on accouynt of any industry prosper-

*ing My Iriends might have different
opwnions, I do not want to join 1ssues
with them But I have absolutely no
doubt and I want the House to belheve
me that if any industry mlitates
against the health of the people, that
industry will receive a check from
this Government

That brings me to the essential
merit of the pont There I should
like to speak cautiously, because this
is a job for scientific experts I want-
ed with the aid of my experts to make
a smal] study of this problem What
we have found is, ordinary oils have
got what we call a larger proportion
of unsaturated fatty acids, in the
sense that I am told by my experts
that the process involved in hydro-
genation of any o1l 18 this In order
to become more solid, fthe o1l 1s
subjected to more of hydrogenation
and that has given rise to the
terminology that we have known as
unsaturated fatty acids and saturated
fatty acads I do not want to trouble
the House with names, but there 1s
for instance what 1s known as the
linolexc acid or linolonic acid
They have their own functions and
they are called unsaturated fatty
acids The proportion of that becomes
less by the process of hydrogenation
Now, 1t has been found by experts by
long research m Western countnes,
though they are not able to say by
way of cause and effect, that a certan
fat, chglosterol—it 18 another name
for a type of fat—a high level of that
fat content is assoclated with cageg of
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coronary thrombosis. And this high
level of what is known as cholosterol
is agsociated with excessive consump-
tion of fat, of whatever type it might
be, it does not matter. It mught be
ghee, 1t might be hydrogenated oil, it
might be o1l itself, but over-consump.
tion of all types of fat is injurious to
man

Shri Harish Chandra Mather: Even
fresh o1l?

Shri Karmarkar: If you eat 80 per
cent of fresh oil—by “you” 1 mean
only somebody,—he will meet with
his undeswrable end There is no
doubt about it Even if he takes ghee,
it will be so My friend comes from
Rajasthan, where people eat more
ghee Over-consumption of even ghee
15 found associated with hagh cholo-
sterol level Let there be no doubt
about at

Shr1 Harish Chandra Mathur: What
about fresh o1l as compared with
hydrogenated o01l?

Shri Karmarkar: I am just analys-
ing it one by one I have no interest
to defend And 1 have no baas,
though my friend seems to have some
bias But I naturally take care about
my health as much as I take care of
the individualg 1n thig country

Now, analysing this matter, over
consumption of fat of any kind what-
soever, I make this statement
unreservedly, 13 harmful, because it
has been found that what 1s found as
cholosteral level, that 1s mcreasing in
man Now, they have always judged
what 15 the optimum level of fat con-
tent In the United States, I am told,
the average 1s somewhere 30 to 40
per cent of the caloric value of the
fat We just calculated the position
in India this afternoon In India the
fat content of a man's diet is less; it
15 about 15 to 18 per cent of the
caloric content of & man's food. That
1s to say, we eat much less fat than
necessary Our fat content is not
much, Now, any level above 40 to 60
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per cent is considered by experis to
bk excess in the consumption of fat
That i{s one stage. There seems to be
no doubt about this point that there
is & close association between coronary
thrombosis and the increase in the
cholosterol level, one of the principal
reasons for which could be the over-
consumption of fat That is item No

So far as the caloric content of
hydrogenated oil and non-hydro-
genated o011 are concerned, I am told
that the caloric content 1s the same
That 1s to say, the heat produced 1in
the _human hody which 18 necessapv
for the sustenance of the human body,
by, say, one ounce or one gram of
hydrogenated oil 1s about the same
ag that produced by ordinary oil, so
far as heat is concerned Let not
Pandit Thakur Das Bhargava think
that I am making a confession of it
I am just putting before him the
position, because he 18 a very careful
student of all matters and because of
this he mght help me in other
matters, and helping me 1s helping the
Government So far as caloric con-
tent 12 concerned, 1 am told that so
far as fats are concerned, they are the
same But it does not mean every-
thing The production of heat 1n man
18 there to help something which has
to grow Now what has been found
1s that this linoleic or linolonic acid
is helpful to grow Now, a serfes of
expermments have been conducted and
it has been found in a particular
deficiency disease which has ifs reac-
tion on the skin, that when Imoleic or
linolome acids were administered to
those persons, the disease disappears,
which means that this essential phos-
phatic acid, which is present in the
ordinary unhydrogenated o011 i3 more
than that of hvdrogenated oil The
treatment by this essential phosphatic
acid has been found to check, to con-
trol thegse particular types of defiel-
ency diseases, which shows that in
the particular disease condition
hydrogenated oil will not serve that

PRpoge which unhydrogenated il
Wi gerve. That is precisely where
Teiyareh stands at present.

Now 1 wall place before the House
hoy, the problem 1z n the West and
I India 1 am having that matter
CONg dered and further examined by
€Xherts from that pomt of view

% the West what happens is that a
ge amount of theiwr food 15, what
YOy call, non-vegetarian In India
thaygh the percentage of non.vege-
t8rgns by numbers may be about
be sbout 90 to 95 per cent, excluding
thage people who will never touch
Meyt or anything non-vegetarian, stall
€ number of people actually con.
SWhing a non-vegetarian diet is very
Smy|l relatively because a large mum-
ber of people cannot afford to have a
Megt diet or a non-vegetarian diet
* for us the question becomes im-
POlignt Where in the habitsa of the
Pe4ple fats occupy & promunent place,
1t Yoes become an important question
8% to whether, where the fat intake 1s
SMg)), 1t 15 advisable for people to
tak, hydrogenated o1l or fresh ol
t 15 a question that I am posing to
MYgelt and to the House

Tl now so far as the calory con-
tens is concerned, as I said, there Is
Plictically no difference There s
thig qifference, namely, it has been
found that the proportion of essential

tty acids—and they are called
©3Sential because these fatty acids are
©5Sential to human growth, in effect,
thig fact has been found on experi-
Men¢a] rats and now they are called
€SSential fatty acids—in equal quanti-
tie; of hydrogenated o1l and unhydro-
E€hated o1l 15 different In unhydro.
Eehated ordinary fresh oil the content
of these essential fatty acds 13 more
2Ny in hydrogenated oil 1t 15 less It
ha; also been posited that about 2
Pe cent of the calory value should
COlgjst of esgential fatty acids That
QUestion has to be considered by us
In that context
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{Shri Karmarkar]

Now, this hydrogenated oil is being
mixed with 5§ per cent gingelly oll,
which also adds these unsaturated
fatty acids to a desired extent of 2
per cent. Then I understand that
vitamin A is added because that is
deficient in hydrogenated oil as com-
pared with ghee. I am not qn that
point at all. But suppose you take
hydrogenated oil by itself. So far as
I have been able to find out, apart
from the question of convenience and
portability, it has no other particular
virtue to commend it. But let us look
at this question objectively. Suppose
we have to  supply our Army in
Kashmir, for instance or anywhere
where there is no time for allowing
for rancidity because fresh oil, even
in the home we find that if we keep
it open for a week or for two, three
or four weeks, it gets rancid Now
there is this question of keeping
hydrogenated oil partly devoid of
these essential fatty aclds because it
is a matter of convenience It is a
matter of packing Suppose on the
front or anywhere the question of
conveying tins arises, we will have
to convey them in refrigeration cars
so that they might not get rancid, or
otherwise we will have to ensure that
they are consumed within the period
of rancidity.

Pandit Thakur Das Bhargava:
Thirty years ago these armies were
supplied with good ghee

Shri Earmarkar: I know But now
ghee has gone out of the question
(Interruption). Let my hon. friend
hear. Let him not imagine that I am
trying to fight with him. T am putting
v;fmrd what to me is an objective

ew,

Now, this hydrogenated oil has got
the advantage of portability, con-
venlence and preservability. Apart
from that, so far as my present advice
is concerned, pure hydrogenated oil,
unmixed by vitamin A or other things,
has no other particular virtue to
commend it, whereas raw oil might
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possibly have this virtue because it
containg more of essential fatty acids.

Suppose, my hon. friend, Shri
Mathur, were to put to me a straight.
forward question. He has cited the
hon. Prime Minister’s house. I did
not try to bring in the hon, Prime
Minister’s house, I have not yet en-
quired aboutit. I thought of making
an enquiry after this debate was over
because whether they use it in the
hon. Prime Minister’s house or not is
not very much relevant for our
purpose,

Shri Harlsh Chandra Mathur; It is
relevant,

Shri Karmarkar: The hon. Prime
Minister's house might have much of
chicken. It is not relevant to me,
That is not the question at all, unless
we have come to a considered con-
clusion by weighing the science of it
that hydrogenated oil is something
dangerous. 1 can well understand it
Now, since the question hag been rais-
ed I am pursuing it. But I do not
want myself to be influenced by what
is happening at Rashtrapati Bhavan or
somewhere else For myself, I have
found my own solution. I avoid as
much of hydrogenated oil as possible.
But that is my personal solution. I
some one were to frankly ask me to-
day, what is the choice, I have it on
the authority of my experts so far as
it is here, there is no particular merit
in hydrogenated oil as such. My
advice to that man, straightforward,
would be,—as I said, it is my personal
advice—if you get fresh raw oil, use
it That is the conclusion to which I
have come, That iz not to say that
tomorrow the industry must be
destroyed or hydrogenated oil must
be banned. That is not that. We have
to weigh the pros and cons, from all
points of view.

I have laid before the House
my limited study with the aid of
experts brought me to as a result
this proposed discussion. I am
grateful to my hon. friend Shri
Chandra Mathur for having enabled

3

Eéaa
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mine. I will also tell the House what
*1 propose to do. I am asking the
Indian Council of Medical Research to
pursue the enquiry, because that is
much more relevant for our purpose.
May be, in the region from which
Pandit Thakur Das Bhargava comes,
I am afraid, they eat a little more fat
than other parts of India can afford.
That is another matter. That is
neither here nor there, For the rest
of India, the proposition is of poorer
diets. I am going to have an enquiry
specifically made into this question as
to what is the relative result of the
intake by either people or experimen-

tal animals, of hydrogenated oll com-
bined with vitamin A as is available
now in the market and what you call
fresh raw oil, because that is much
more important for us. I have taken
the liberty of placing before you the
facts as they have emerged on the
data at present available.

Mr. Deputy-Bpeaker; The discussion
is over. The House stands adjourned
till 11 o'clock on Monday.

174% hrs,

The Lok Sabha then adjourned ¢l
Eleven of the Clock on Monday,
August 24,/Bhadra 2, 1881 (Soka).
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